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INTRODUCfION 

I, the Chairman, Estimates Committee, having been authorised by the 
Committee to submit the Report on their behalf, present this Hundred and 
Twenty-Eighth Report on the estimates relating to the Ministry of Home 
Affairs-Union Territory of Andaman and Nic9bar Islands. 

2. The Committee took evidence of the representatives of the Ministries 
of Home Affairs; Labour, Employment and Rehabilitation (Department of 
Rehabjlitation); Food, Agriculture, Community Development and Coopera-
tion (Department of Agriculture); Shipping and Transport (Transport Wing); 
Health and Family Planning & Works, Housing and Urban Development 
(Department of Health and Family Planning); Defence; Education and 
Youth Services; Finance (Department of Expenditure-Home and Fmance 
Branch); the Planning Commission and the Chief Commissioner, Andaman 
and Nicobar Islands on the 20th and 21st February, 1970. The Com-
mittee wish to express their thanks to the Officers of these Ministries and 
the Planning Commission as also the Chief Commissioner, Andaman and 
Nicobar Islands for placing before them the material and information whicll 
they desired in connection with the examination of this subject and for gi.vin~ 
evidence befQ1:e the Committee. 

3. The Report was considered and adopted by the Committee on the 
28th April, 1970. . 

4. A statement showing analysis of recommendations contained in the 
Report is also appended to the Report (Appendix-IV). 

NEW DBLm; 

April 30, 1970. 
VaisakluJ 10, 1892 (Saka). 

(v) 

M. THIRUMALA RAO, 
Chairman, 

Estimates Committee. 



CHAPTER I 

GENERAL 

A. Topography 
1.1. The Union Territory of Andaman and Nicobar Islands comprises 

two separate gJ;.ouPS of islands, viz. the Andaman group and the Nicobar 
group. A map of the Islands is at Appendix-I. They lie North South 
between 6° and 14° of North latitude and 92° to 94° East longitude and 
fonns the most isolated part of the Indian Union. The Islands lie in a long 
and narr.ow broken chain as part of a continuous ridge from Cape Negrais 
in Burma through the Preparis and Coco islands to the Andamans and con-
tinue further south to the Nicobars and Sumatra. The dreaded 10° 
channel which is 90 miles wide and 400 fathoms deep separates the 
Andamans and Nicobars from each .other. 

1.2. The considerably larger islands in the Andarnan group are the 
'North Andamans', 'Interview' 'Middle Andaman', 'Baratang', Havelock', 
'South Andaman', 'Rutland' and 'Little Andaman'-all of them being sepa-
rated from each other by shallow seas. Besides these, there are numerous 
large and small islands making up a total of 447 islands and rocks, many 
of them are very small in size in the group of which only 17 are inhabited. 
The Nicobar group comprises 120 islands and. rocks of which 12 are inha-
bited. The important of these are 'Car Nicobar' , 'Teressa' , 'C,amorta' , 
'Nancowrie', 'KatchaI', 'Little Nicobar' and 'Great. Nicobar' which is 91 miles 
from Sumatra (Indonesia). The total area of the two groups of lhese 
Islands is 8,293 sq. Kms. Port Blair, the headquarters of the territory is 
1,255 Km. from Calcutta and 1,191 Km. from Madras. Calcutta and 
Madras are the ports through which the Islands maintain communication 
wi!b the mainland. 

1.3. The two groups of islands abound in tropical forest and rich natural 
vegetation and have mild but humid climate. The Andaman Islands are 
generally hilly and are heavily covered with dense forests but suffer frem 
shortage of water. They are sparsely populated by original inhabitants. 
The population is mainly comprised of settlers from outside. Of the Nice-
bar Islands, on the other hand, the smaller ones are laregly flat or gently 
undulating while Great Nicobar is extremely hilly. Fresh water is plantiful. 
While dense forests characterise these islands also, the number of tribal 
inhabitants is larger. Both the regions are, however, underpopulated and 
are rich in forests which cover 78 % of the total land area. 

B. Climate and Natural Resources 
1.4. The climate of the islands can be generally described as tropicaL 

The islands are frequently disturbed by tropical storms and cyclones. The 
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weather is always warm and sultry but tempered to some extent by pleasant 
sea breezes. Humidity is high for most part of the year. Extremes of 
winter and summer as also frost arc unknown. The weather is smooth from 
January to April after which the monsoon gale and wind start and continue 
almost upto the end of the year. The islands receive riUnfall from both the 
monsoons and the average rainfall is 120" varying from place to place. The 
steep slopes and sandy soils help rapid drainage despite the heavy rainfall. 
The soils are generally fertile and support the major forest crops. . 

1.5. The greater part of the islands is under forests and it is only in the 
areas of rural' settlement that the forests have been cleared for purposes of 
agriculture. Some areas in the North and Middle Andamans e.g. Diglipur 
and Rangat valley have also been reclaimed and brought under cultivation. 
The Andaman Islands are one of the biggest source of high grade woods in 
India. A large variety of timber is available for commercial exploitation. 
'Padauk' is the most important variety and is reckoned at par with high 
grade teaks in the world market. 'Garjan' is the next in importance and 
grows in all the forests of the Islands. Other varieties which are grown in 
the Islands include wite-dhoop, Ghuglan, Papita, cane, mulberry and bam-
boo. In the Nicobar Group the important species of the Andaman forests, 
such as Padauk and Garjan are Dot found. Mangrove forests along the 
coastal fringes cover about 230 sq. miles. The Islands abound in sea fish 
of varieties such as Tuna, Sea Perches. Sardines, See, Anchovies, Horse 
Mackeral, Prawns, Mullets, Lobsters etc. Mineral investigations carried out 
by the Geological Survey ot India during the last 4 years reveal that sulpbur, 
chromite, coal and gypsum do not occur in economically workable deposits. 
It is however, believed that the islands may contain commercially exploitable 
deposits of the nickel group of metals and flux grade limestone. As the 
islands are known to belong to a land formatbn rich in oil, they hold out 
prospects of striking oil and natural gas. 

c. Origin of the name of Andamaa and Nicobar Islands and historic8l 
background. 

1.6. From times immemorial, the Andaman Islands have been inhabited 
by a small Negrito people divided into several groups and tribes hostile to 
~ other. Recent anthropological studies tend to show that these Negritos 
are a very ancient people, who probably occupied the whole of South East 
Asia in pre-historic times. 

1. 7. Except for sporadic raids by the Malays and the Olinese, who 
came herein ships to collect slaves, the aborigines continued in undisputed 
possession of the Andamans for countless generations. Mention of these 
islands dates back to the 2nd century A.D. in the writings of Claude 
Ptolemy, who says that the inhabitants were naked people called Agmates. 
~ter references have been made to these islands in the writings of Budhist 
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Monk I' Tsing (672 A.D.). Arab travellers (9th century) Marco Polo 
(1286 A.DJ, Friar Odoric (1322 A.D.), Nicolo Conti (1430 A.DJ, etc. 

1.8. In the 9th Century's notes of Arab travellers, the people of Anda-
mans have been called Angamanians. It is evident that the islands were 
inhabited by ugly brutes, who would eat up any man whom they would lay 
hands on. Marco Polo in his writings stated: "Angamanian is a very long 
island. The people are without a king, and are idolaters and no better 
than wild beasts. All the men of this island have heads like dogs, and 
teeth and eyes likewise; in fact, in the face they are just like big ma~tiff 
dogs. . .. They are a most cruel generation and eat everybody that they can 
catch, if not of their own race." 

1.9. The word "Andamans" seems to be a corrupt form of the name 
·'Hanuman" or "monkey people", the aboriginal antagonists of the Aryan 
immigrants in India. The Malayans used to refer to them as "Hanuman", 
which further evolved into 'An daman' . More authentic factual record~ of 
the history of the Andamans are only available from 1788 when steps were 
taken by the Britisp in India to found a. penal colony in the Islands. 

1.10. The Nicobar Islands are quite different from the Andaman Island~. 
Car Nicobar is 60 miles from the southern-most tip of the Andaman Islands. 
It is said that the Nicobarese had attained a certain minimum staodard of 
organised life very early in their history. 

1.11. The first definite reference to the N icobar Islands in Indian 
History is found in the great Tanjore Inscription of 1060 AID. The Chola 
Kings, who, with their strong navy, had contacts with these islands described 
them in the inscription as "Nakkavaram" which means the "Land of the 
Naked". The name "Nakkavaram" was taken up by other medieval writers 
and its variations are found in the later works of Portuguese, Dutch, Dane 
and Swede mariners and indeed the modem name of this group of islands, 
viz., Nicobar, has been derived from it. 

1.12. From the 16th century onwards, the Nicobar Islands attracted the 
attention of Christian missionaries. Jesuit missionaries were the first to 
come, but although many of them lived for years in these islands in the 16th 
and 17th centuries, their attempts to spread Christianity failed. In 1659, 
the Danes took possession of the islands for colonisation and established their 
headquarter in Camorta Island. Their missionaries also made efforu to 
convert the people to Christianity, but they had no success. In the early 
19th century, attempts to spread Christianity were again made by Italian 
and French Jesuits, but these too were in vain. As the colony set up by the 
Danes did not flourish and their missionary activtties failed. in ] 848 they 
reJinquished sovereignty over these islands and removed all remains of their 
settlement. In 1869, as a result of negotiations with the Danish Govern-
ment, the British formally took possession of the islands. 
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D. population 

1.13. There has been steady growth in the population of the Andaman 
and Nicobar Islands except ~uring the decade 1941-51 when for some 
years, the Islands were under Japanese occupation. Later,. after the Gove[l1-
ment of India had re-occupied the Islands, the penal settlement there was 
abolished and many of the convicts were repatriated to the mainland. The 
population of the Islands, therefore, registered a fall. According to the 1961 
census, the population of the Andaman and Nicobar Islands was 63,548 
indicating an increase of 105% over the figure for 1951. According to the 
1961 census the Andaman group accounts for about 80% of the total 
population, of which 2/3rd is concentrated in South Andaman and the 
balance mostly in North and Middle Andamans. Little Andaman has a 
population of 140 only. The population in the Andaman group is rather 
heterogenous, aboriginals, ex-convicts with their local born children officials 
and new migrants from East Pakistan. The number of aboriginals is declin-
ing fast. The Onges who numbered 672 in 1901 were only 140 in 1961. 
They are the most friendly tribe and are living exclusively in Little Andaman. 
Jarawas and Sentineles are the two other notable tribes-both very hostile. 
Jarawas are confined to the Western parts of South and Middle Andamans. 
The Sentineles live in Sentinel island. 

1.14. In the Nicobar group, the population of Car Nicobar alone 
accounts for 66%. Chowra. Katchal. Camorta, Teressa and Nancowrie 
have populations ranging from 500 to 1200. Except for a few officials and 
traders, the rest of the population is Nicobarese in original. The population 
can be said to have two broad divisions; the Nicobarese and the Shorn-Pens. 
The latter who are extremely primitive. inhabit the high lands of Great 
Nicobar and their crude and primitive economy has remained virtually un-
touched on account of their complete isolation. There has been a rapid 
decline in their numbers unlike the Nicobarese who have grown steadily in 
numbers. 

1.15. The density of population taken as a whole is 22.5 per sq. mile. 
The distribution is, however, highly uneven. In the Andaman group, the 
concentration is in South Andaman, while in the Nicobar group the two 
small islands of Chowra and Car Nicobar account for 76%. 

1.16. There is predominance of males in the population of the islands, 
there being 61.8% males as against 38.2% females. The male population 
has increased from 19,055 in 1951 to 39,304 in 1961, while the femlle 
population has increased from 11,916 in 1951 to 24,244 in 1961. The rate-
of increase in both male and female population is about the same i.e. about 
100%. 

1.17. The total number of literates in these islands is 21,374 which is 
33.6% as against 25.1% in 1951. The break of population according to 
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religious affinities is :- Hindus-52%; Christians-22% ; Muslims-12% 
and others-8 % . 

1.18. According to the latest population projections available, the pre-
sent population would be about 75,000. This large increase in population 
in a decade was due not only to natural increase locaIIy, but also due to 
rehabilitation programmes and import of labour and other personnel from 
the mainland for developmental work. Of the total population about 
14.000 live in the township of Port Blair and the rest in villages, tribal 
settlements and labour camps for forest and other works. The population 
can be- divided into distinct groups, vi::.. (1) The Andaman tribals or abori-
ginals, (2) the Andaman Indians, (3) the new settlers in the Andamans. 
( 4) the Nicobarese, and (5) Government employees and labourers brought 
over for specific periods. 

1.\9. The Aboriginals-The aboriginal population of the Andamans and 
Nicobarese consists of the Andamanese of South Andaman, the Onges of 
Little Andaman, the Jarawas of Middle Andaman, the Sentinalese of the 
Sentinel Island, Nicobarese and the Shompens of the Nicobarese Island. 

1.20. During evidence the Committee were informed about the nature of 
contact with the original tribes and their number as follows : 

(i) Andamanese They are practically extinct and their number is '29. 
(ii) Jarwas 

(iii) . Sentinelese 

(iv) Onges 

(v) Shompens 

(vi) Nicobarese 

There is no contact with this tribe and as such it 
is not known what is the number of this tribe. 
They are hostile and difficult to contact. Their 
number may be approximately 500. 

There is no contact with this tribe also but it is 
estimated that their number may be round about 
SO. 

They are friendly people and they visit villages for 
making purchases for their daily life. Some of 
their children are educating in schools. Their 
total number is about 129. 

They are also afriendly tribe and thier number is 
about 70. 

They are social and educated people whose popula-
tion is increasing. They are about 14.000. 

1.21. Asked to enumerate the nature of steps taken by Government to' 
establish contacts with these aboriginal tribes, the Chief Commissioner of 
Andaman and Nicobar, during the course of evidence stated as follows: 

"We have no contacts with Jarwas", we do not know the statistics of 
Sentinalese, Shompens is a small community and we want to encourage 
them to come close to us. The Andamanese are not willing to go any- . 
where near the Jarawas. We had recorded the songs of the three Jarwas 
who were captured by us in 1968. The Department of Anthropology is 
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..also considering ways and means of solving the problem of language. 
Our attempts to give them presents have in the past not been successful 
and the teams which were trying to contact the Jarawas between 1952 to 
1955 were on a number of occasions attacked by them. As such, the 
attempts were given up. This work has been re-started. **** Ongies are 
fairly close to us. Rather than imposing on them anything, we propose 
to let them do just what they like. 

So far as education is concerned, we took Ongies children to local 
.schools in 1969-70, when their parents went for fishing. We have now 
arranged to provide them with free food. 

With a view to improve housing, we have shown them a little house 
around which we were laying down a vegetable garden, with a view to 
.settle them on land. A site which was selected by us has been accepted 
by others. We will have to use this building for other purposes and put 
up somewhere nearer the coast. They are getting keen on the use of 
atta and dal or things of that nature and we are arranging to supply them 
from the canteen. 

So far as Nicobaris are concerned, they are capable of looking after 
themselves. They have been in contact with the mainlanders. They 
have got shops. There, we have got a number of schools. We have 
hospitals etc. In those areas, we are trying to encourage them in cultu-
ral activities, and in developing their games. They are taking more 
interest in trade also." 

1.22. It was also stated that there was a Tribal Welfare Department 
under the charge of the Deputy Commissioner to look after the welfare of 
the tribal people in these Islands. 

, 1.23. The Committee appreciate the difficult task in handling the hostile 
tribes in order to improve their lot. 'They tnJ::,1 that sustained effOlU would 
1te made by Government to preserve aDd develop the unique tribes 01 these 
Islands keeping in view the individual requirements of each tribe aDd as tile 
exigeDcles of the situation may de'lDllNl. They would like to !llJlleSt dlat 
the cooperation of societies established for the iwelfare of tnoal people sach 
as the Bbartiya Adim Jati Seva Sangh may be sought by requesting them 
to !end experienced social workers to work among these tribes for e..Gb. 
IRing doser contacts with them. Government may aIso examine tile 
feasibility of depnting social anthropologists, well acquainted with the pa..t 
laistory and cnIturaI background of these tribes to study their condidoBs .... 
to ~t mitable remedies for effecting improvement in their ~ 
t:onditioas. 

E. Strategic Significance 

1.24. The chief importance of these islands lie in the fact that they 
possess a central position along the trade routes of India. Burma and the 
Far East. Their excellent harbours serve both as a refuge in the monsoons 
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as well as a place to replenish the water supply for ships passing along these 
routes. Useful information can be obtained about the direction and inten-
sity of cyclonic storms in the Bay of Bengal and timely warning can be given 
to ships in these seas. For India, Burma and the Far East these islands are 
also important from the strategic point of view. A base in these islands can 
threaten the safety of all countries in this region. 

1.25. Explail!ing the steps taken by Government in regard to the defence 
of these islands keeping in view their strategic importance, during the course 
of evidence, the representative of the Ministry of Defence informed as 
follows: 

"We have included all these islands in the overall plans for the defence 
of the country. We have taken various steps some of which must have 
been noticed by the hon. Members themselves. Two air-fields have 
heen built there. Of course, the implications of these air fields is that 
they are not very far from the neighbouring country. The enemy can be 
reached very easily. That implication is there. What we have done is 
that we have brought in certain resources and we have established a unit 
and a Naval Officer is there in charge of it. ~r naval units are func-
tioning in the islands but accommodation is a great problem. Accomo-
modation is being built. Certain types of boats are being kept there 
purely for checking up the anti-smuggling activities going on there and 
to keep away the undesirable elements. These are also being done. So, 
in various ways we are coordinating the steps referred to meet the 
defence needs as also the internal law and order requirements of the 
islands. There is a full coordination between the Home and the Defence 
in regard to these measures. *~, * Last year, the three Secretaries--Cabinet 
Secretary, Home Secretary and the Defence Secretary had gone there 
and they had a good look at it. And they have now got a complete picture 
of the problem on how we should go about them. Progress is going on." 

1.26. The Committee note that GoverDlllellt He aware of the strategic 
imponance of the islands. They would, however, like to point oat OIat 
these .ands sprawling over the Bay 01 Bengal and the IDcIan ocean have 
llalaired further strategic importaDce after the withdrawal of British iNaval 
forces from the Indian ocean. 11Ie Committee feel that establWlment of a 
.. val UBit and posting. 01 a naval officer will bardly meet the needs 01. the 
llitnatioa. As Nancowri has all the fadlitiei and poteatial fOl' developmeat 
.. a very good barbour, die COIIIIIlittee recommend the Government to 
eumille the feasibility of opening a naval base at Nancowri. 

F. Cellular Jail 

1.27. With a view to segregate a large number of 1857 'Mutineers' who 
were sentenceS to transportation for life, a penal settlement was established 
at Port Blair in the Andaman islands. Accordingly, in March, 1858, the 



.first batch of 733 ireedom-fighters was- transported to'the Andaman Islands. 
The plight 0( these prisoners was very bad and they were subjected to in-
human treatment. During March-April, 1858 two hundred and twenty eight 
(228) _convicts escaped from the establishment, out of which eighty-eight 
were re-captured and the rest remained at large. It is stated that out of 
eighty-eight recaptured prisoners, eighty-six were executed. It i~ bcHeved 
that the majority of those who escaped were either massacred by the abori-
ginals or expired due to starvation or disease. As a result of the recommen-
-<lations made by Messrs. Lyll and Lethbridge, after inspection of the penal 
settlement in 1890, it was decided that in order to increase the severity of 
confinement in Andaman, the convicts should be confined in cells in a 
limited area. Duri'lg the term of Col. Sir Richard Temple who took charge 
of the Penal Settlement in 1894, a part of the building of the Cellular Jail 
was completed. It appears that the construction of the Cellular Jail was 
commenced in 1896 and completed in 1910 with 663 cells. 

The end of the fi!st decade of the 20th Century is marked by 
India-wide revolutionary movements. Secret Societies for the purpose of 
overthrowing the British rule were formed at many places. Many of the 
revolutionaries were imprisoned in Indian J ails and it was decided that "these 
prisoners should be removed to Andaman. In the wake of this move, the 
convicts who were sentenced to transportation in the Alipore conspiracy case 
were sent to Andaman. Later, political prisoners from U.P. and Bombay 
were also sent to Andaman. Shri Vinayak Damodar Savarkar along with 
his brother. Shri G. D. Savarkar. who was a leader of the revolutionary 
movement in Maharashtra arrived in Andaman in 1911. All these persons 
were confined in the Cellular Jail when they were not allowed to leave the 
two corridors reserved for them. It is understood that they were employed 
on very difficult manual work e.g., operation of coconut and mustard oil-
mill, husking and opening of coconuts, making hookas and rope, weaving, 
gardening. hill-cutting and filling of swamps etc. To add to their misery 
they were given invalid diet. The tale of the sufferings of these freedom-
fighters is very grim and hair-raising. This jail was built by the prisoners at 
the tum of the Century. It was started in 1898 and completed in 1911. 
It was used for life prisoners and political internees during the British 
Regime. It contains 698 cells in three wings. The main speciality of this 
jail is that it has one entrance for all the three wings and the face of one 
wing is at the back of the other wing and as such no prisoner could talk: to 
the other from any of the wings. There is a Central Tower from where 
the various places in the Island could be seen. Below the tower there are 
white marble tablets on which the names of those persons who had been 
kept in the Cellular jail, are inscribed. 

1.28. In accordance with the recommendation of the Indian Jail Com-
mittee of 1919-20. it was decided by the Government of India to abolish the 
penal settlement in the Andaman and in 1921 all the political prisoners 
were repatriated to India. 
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1.29. In the history of the Cellular Jail, the next ten years or so were 
rather uneventful. The Government of India, however, revoked its policy 
and again sanctioned the transportation of political prisoners to Andamans 
in 1932. The Revolutionary Mov~ment in India was at its height in the 
twenties of this century. The Hindustani Prajatantriya Sangh organised 
by Shri Suchindra Nath Sanyal which later on was amalgamated with the 
Anushilan Samiti had spread its net-work in many provinces of North India. 
Many conspiracies were unearthed by the Government and the Cellular Jail 
once again became a place of confinement fm more than 300 freedom-
fighers. It is reported that about this time the Jail presented a picture of 
dilapidation with dark and dingy cells leaking during the rains. The living 
conditions were v,,:ry poor and the political prisoners resorted to hunger-
:,lrike in May 1933 to redress some of their grievances. This hunger-strike 
which lasted for a period of forty-six days took the toll of the lives of some 
of the freedom-fighters. In 1937, the political atmusphere in India had 
.:hanged and the Congress ministries were installed in power in seven pro-
vinces of India. The prisoners wanted to be repatriated to India and to 
press this demand, 183 prisoners went on a hunger-strike on 25th July, 1937. 
The news of the hunger-strike created a storm of indignation in India and 
Political prisoners in Indian Jai.1s joined the hunger-strike in their respective 
Jails. The hunger-strike was terminated at the intervention of Gandhiji 
and the first batch of prisoners left Andaman on the 22nd September, 1937. 
Subsequently, most of the terrorists were released from the Indian jails. 

1.30. During evidence, the committee were informed that an official 
committee had been appointed to suggest in what way the present condition 
of the Cel1ular Jail should be improved as also to maintain it as a National 
monument. The Team had repesentative of the following Departments and 
Organisations :-

(i) Archaeological Survey of India. 
(m Anthropological Survey of India. 
(iii) Horticulture Department of the C.P.W.D. 
(iv) Two members of the ex-Andaman Political Prisoners' Praternity 

Circl~. 

It had also been stated that the report of the Committee had been received 
and it was under consideration of the Government. 

1.31. The Committee are glad to DOte that die Govel'DlDellt are taking 
action to improve .the dDapidated condition of the CeDular Jail in the Anda-
..... I.... Dey also hope that early decision wBI be faken by die 
Govemment in regard to its maiDtenanee as a Nadoaal \_OIIIIIDeDt to eo ..... 
memorate the sutlerings undertaken and sacri6ces made by hundred8 of tile 
lreedom-fiIhters of' India in the jail. 
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G. Visit 01 Netaji SU ...... CIIaadra Bo.e 
1.32. The last two decades have been of tremendous importance to the 

Andaman and Nicobar islands. During the Second World War on the 2Ist 
March, 1942 the Japanese occupied the islands. It was also visited by 
Netaji Subhash Chandra Bose and on the 29th December, 1943. the Indian 
Tricolour was hoisted for the first time in the islands by N"etaji. In a meeting 
in the Gymkhana grounds of Port Blair, he said, "You give me blood, I 
will give you independence." The Japanese occupied these islands in 
March 1942. Two weeks after the landing of these Japanese forces in 
South Andaman in March, 1942, they establi5hed a peace committee. This 
committee lasted for nearly eight months until the arrangements for a military 
administration was completeQ on 2nd December, 1942. In this arrange-
ment, the real power was in the hands of the Commandant of J a.panese 
naval forces in these islands. From the beginning the Japanese faced acute 
shortage of food. Rice stocks for the local population were completely 
exhausted by the end of August, 1942. Due to the activities of allied sub-
marines the Japanese Commander took drastic steps to meet the situatioo. 
He ruthiessly tried to eliminate old and infirm people and leave only those 
who could work for them. As a result of this policy, hundreru. of people 
were shot dead, and many drowned in seas. In 1943 the allies succeeded 
in landing a commando party by a submarine in the Andamans. The 
Japanese came to know about the presence of the party in the islands but 
were never able to capture them. In order to extort information about these 
spies of the British, the Japanese inflicted severe torture on many people, par-
ticularly those who knew English. As a result of these tortures. a great, 
though unknown number of men, women and children died. About 13,000 
persons were forced to evacuate the areas of Port Blair. The sufferings of 
the people were lessened to some extent with the arrival of Lieutenant Colo-
nel Lokanathan, Colonel Bhoosle and four ofticers of the 'Indian Natiooal 
Army' on these islands in February, 1944. These officers evacuated the 
islands in July, 1945. In October, 1945 these islands were again occupied 
by the Briti~h, who brought with them supplb of food, medicine and cloth. 

1.33. The ColDIDittee hope that GoVerDDleIlt would raise a .itable 
monument at·Port Blair to roau_montie tbe fliit of Netaji SubltMla CUadra 
BOle to tIIeie Islaads, as early as possible. 



CHAPTERR 

ADMINISTRATIVE SET-UP 

A. Administration by the President through the Chief Commissioner. 
2.1. The Administration of these islands developed almost entirely with 

the needs felt by the British for the Penal Settlement founded in 1877 follow-
ing the Indian War of Independence. The Imperial Gazetteer of India 
recorded in 1908 that-

"It is not the policy of the Government to raise revenue from the 
aboriginal population of the islands and financial interests are confined 
to the Penal settlement. ..... The expenditure for 1904-05 was Rs. 18.3 
lakhs; and the revenue chiefly the result of convict labour on productive 
works, was Rs. 9.8 lakhs. Of this sum about two-thirds was raised 
froJIl convict labour devoted to forest produce ...... ·The islands are 
administered by the Chief Commissioner ...... All officials reside in the 
penal settlement, except the Government Agents at Mus in Car Nicobar 
and at Nancowry harbour (Camorta)." 

2.2. From the earliest days of the Penal Settlement, succeeding Chief 
Commissioners took interest in getting lands cleared and brought under 
the plough, primarily in order to improve the living and health conditions 
in the Port Blair locality. The setting up of the Forest Department and 
other constructive items of work followed, mainly to provide employment to 
the convict labour. Later, permission to settle on the islands began to be 
extended and was availed of by many ex-convicts and a few other persons 
who had gone there for work in one capacity or another. These proved the 
initial steps for the larger colonisation programmes of recent years. A 
further incentive to colonisation. besides the need to provide for East Pakis-
tan refugees, was the fact that the Japanese invasion of 1942-45 brought to 
the forefront the need for self-sufficiency in such remote locations. 

2.3. The Andaman and Nicobar Islands which had earned the sinister 
reputation of 'Kala Pani' and were considered as distant-lands, have dnce 
the Independence of India been treated as part of the· mainland. During 
British rule, these islands were left much to their own fate but now due 
attention is being paid by the Administration to exploit and develop the 
vast natural resources of these islands to the benefit of the islanders and the 
Nation as a whole. The first "special area" notified by Government 
was the Andaman and Nicobar Islands which were considered 
to be eminently suitable for integrated resource development and for the 
rehabilitation of migrants from East Pakistan. As such an Inter-Departmen-
tal Team consisting of offices representing the Planning Commi~sion and the 
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Ministries concerned with the important facts of development was constituted 
by Governm~t, which visited these Islands during 1964. The Inter-Depart-
mental Team have given a detailed report on the problems of these Islands 
and have made a number of recommendations of far reaching consequences. 
Thereafter, a Study Team consisting of Cabinet Secretary, Home Secretary 
and Defence Secretary visited these Islands and made several suggestions 
other than those made by the Inter-Departmental Team. The Administrative 
Reforms Commission have also gone into the problems of these Islands and 
made some suggestions fO'l' their development. Besides several other Study 
Teams have visited these Islands and given their reports on different prob-
lems i.e., education. jail etc. 

2.4. The Andaman and Nicobar Islands, which were formerly at Part 
'D' State, were constituted into a single district Union territory with effect 
from the 1st November, 1956. In terms of article 239(1) of the (,.,onstitu-
tion, this territory is administered by the President through an administrator 
designated as 'Chief Commissioner'. Two separate groups of Islands iying 
in the Bay of Bengal, viz. (i) Andaman Group and (ii) Nicobar group are 
in one, administrative unit with headquarters at Port Blair. 

2.5. During the first, second and third !.,ok Sabha. a member wa~ nomi-
nated to Lok Sabha to represent these Islands; but it was in the Fourth Lok 
Sabha that a member-Shri K. R. Ganesh-was elected to represent these 
Islands. 

2.6. During their tour to these islands, the Committee visited a number 
of islands both in the Andamans and Nicobars and it was observed that (i) 
all the islands are scattered over Ia large area with long stretches of high 
seas in between, (ii) the population is also rapidly increasing with the execu-
tion of developmental schemes lin these islands for the resettlement of 
refugees from East Pakistan, etc. and (iii) means of communication being 
scarce in these islands as compared /to the mainland. Keeping in view these 
factors, the Committee would like Government to consider delegating more 
powers to the Additional 'Deputy Commissioner at Car Nicobar and the 
Assistant Commissioner at Nancowri, without affecting the existing set up, 
to enable them to take independant and quick 'decisions in the interest of 
smooth administration of these islands. 

B. Chief Commissioner's Secretariat 
2.7. Organisation :-The Chief Commissioner is the Head of the Union 

Territory of Andaman and Nicobar Islands. At the Secretariat level, he is 
assisted by the following staff,:-

1. Chief Secretary-(He is also the Chief Vigilance Officer). 
His broad functions are :-

( 1) General Administration 
(2) Security & Vigilance 



( 3) Co-ordination 
(4) Home 
(5) Police 
(6) Jail 
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(7) Communication (P. & T.) 
(8) Marine 
(9) Shipping 

( 10) Transport 
(11) Customs 
(12) Public Works Department 
(13) Supply 
( 14) Passports 
(15) Advisory Committees. 

He is assisted by 4 Assistant Secretaries, namely:-
(1) Assistant Secretary (Establishment) 
(2) Assistant Secretary (Confidential cell) 
(3) Assistant Secretary (Public), and 
( 4) Assistant Secretary ( General) . 

2. Development Commissioner-cum-DeveLopment Secretary: 

He is Secretary to the Chief Commissioner in respect of Agriculture, 
Livestock, Fisheries, Cottage Industries, Community Development Blocks, 
Co-operation, Panchayats, Statistics and Publicity. The other duties and 
responsibilities allocated to him are :-

( 1) Planning & Development 
(2) Tribal Welfare and matters relating to Scheduled Castes and 

Scheduled Tribes. 

He is assisted by Assistant Secretary (Development) and Statistical 
Officer. 

3. Secretary (Finance) : 
He also functions as Secretary (Medical) and Secretary (Education). 

The duties and responsibilities allocated to him are :-
( 1) All Financial matters. 
(2) All matters concerning Education & Medical. 
(3) Hindi Teaching Scheme. 
( 4) Audit Objections. 
(5) N.C.C. 

He is assisted by Assistant Secretary (F'mance). 
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4. Secretary (ludicial) : 
He also functions as Secretary (Labour). His broad functions are :-

( 1) Legal matters. 
(2) Nicobar Trade. 
(3) Labour matters. 
(4) Matters relating to Municipal Board and Local Self Govern-

ment, Electricity, Revenue, Treasuries and Andaman Labour 
Fo~. I 

(5) Citizenship and Foreigners. 
(6) Deputy Registrar of Calcutta High Court at Port Blair. 

5. Chief Conservator of Forests: 
The Chief Conservator of Forests is the Head of the Forest Department. 

He also functions as an ex-officio Secretary (Forests). Under his control, 
two Conservator of Forests, seven Deputy Conservator of Forests, one 
Assistant Mill Manager, nine Assistant Conservator of Forests, one 
Accounts Officer, one Coffee Development Officer, one Veterinary Officer 
and one Senior Assistant Engineer are working. Forest Department have 
two Timber Depots on the mainland, i.e. one each at Madras and Cal-
cutta. One of the two Conservator of Forests has his office at 
Calcutta. 

6. Chief Development-cum-Rehabilitation Commissioner: 
There is also a Chief Development-cum-Rehabilitation Commissioner 

under the administrative control of the Department of Rehabilitation for 
implementing the Accelerated Development Programme. 

2.S. The Development Commissioner-cum-Development Secretary w 
designated as Secretary to the Chief Commissioner, simBarly other Sec:ft-
taries bave been designated as Secretaries to the Chief Commissioner. The 
Committee feel that tbis is an anomalons position and all .,fbe Secretaries 
should be redesignated as Secretaries to the Andaman and Nicobar 
Administration. 

Powers oj the Chief Commissioner: 

2.9. The Committee have been informed, in a written note, that as 
a Union Territory, the Andaman and Nicobar Islands are administered 
by the President, under article 239(1) of the Constitution, through an 
administrator designated as "Chief Commissioner". The administrator is 
a functionary of the Union Government and exercises such powers as are 
delegated to him. Financial Rules and Orders such as the General Finan-
cial Rules, the Delegation of Financial Powers Rules, the Central Treasury 
Rules, the Fundamental and Supplementary Rules, the Civil Service Regu-
lations, etc., made by the Central Government to regulate the procedure 
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in· its departments and office relating to incurring of expenditure, appro-
priation and re-appropriation of funds, public works, purchases of stores 
required for use in the public service, conditions of service of employees, 
etc. would apply equally to the departments and offices in this Union 
Territory. Specific powers have been delegated to the administrator under 
the various Rules and Orders, referred to above, and, to the extent that 
matters are covered by the necessary sanctions. The exercise of the 
delegated powers by the administrator is always subject to the ob~ervance 
of general orders which may be issued by the Government of India to 
delegate as many powers as possible to the Union Territory, consistent 
with the requirements of public service and at the same time subject to 
observance of adequate standards of financial control. 

2.10. There is no separate Consolidated Fund for the Union Territory 
of Andaman and Nicobar Islands, which has also no legislature. The 
revenue and -expenditure of this territory form part of the Consolidated 
Fund of India and the budget grants for this territory form part of the 
Central Budget. The budget is also subjected to close scrutiny by the 
concerned Ministries of the Central Government. 

2.11. In the administrative field also, the administrator of the territory 
has some delegated powers. Matters which are not covered by the dele-
gated powers have to be referred to the Central Government for approval 
and orders. The Central Government thus exercises its control over the 
Union Territory through the scrutiny and approval of its budget and with 
adequa'e check on the financial and administrative powers. 

2.12. In another note, the Committee have been informed that the 
Chief Commissioner is empowered to sanction schemes up to Rs. 10 la,khs 
as per Government of India's decision (1) below Rule 11 of the Delega-
tion of Financial Powers Rules, 1958. These powers are subject to the 
restrictions laid down in the Delegation of Financial Powers Rules, 1958. 

2.13. The Chief Commissioner has full powers to sanction purchases 
and for execution of contracts provided that the previous consent of the 
Government of India shall be obtained in the following cases : 

(i) any purchase or contract, the value of which exceeds rupees 
6 lakhs, if a contract extends over a period of time, 
the total value over the entire period of its currency shall be 
taken as the value for the purpose of applying the limit; 

(ii) any negotiated or single tender contract exceeding Rs. 2 lakhs 
in value; a limited or open tender which results in anyone 
effective offer shall be treated as a single tender contract for 
this purpose; 

(iii) any indent for stores of a proprietary nature, the value of 
which exceeds Rs. 2 lakhs. 
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2.14. The powers mentioned at item No. (ii) above and for sanction 
of purchases other than throuEh the Central Purchase Organisation and for 
works will be exercised after considering the recommendations of a duly 
constituted Supply Advisory Board or Works Advisory Board as the case 
may be. . 

2.15. Chief Commissioner of this Union Territory has been delegated 
with the powers to frame recruitment rules for Class III and Class IV 
posts. For Class I and Class II posts recruitment rules are framed by 
the Government of India in the concerned administrative Ministry in consul-
tation with the Union Public Service Commission. Chief Commissioner 
has been delegated with the powers to make appointments to Class II and 
also to Class I posts except the following posts appointments against which 
can be made only with the previous approval of the Central Govern-
ments :-

1. Chief Development-cum-Rehabilitation Commissioner. 
2. Chief Secretary. 
3. Development Commissioner-cum-Development Secretary. 
4. Secretary (Finance) to the Chief Commissioner. 
5. Deputy Commissioner. 
6. Additional Deputy Commissioner, Car Nicobar. 
7. Superintendent of Police. 
8. Chief Conservator of Forests, and 
9. Conservator of Forests. 

2.16. Recruitment to various categories of posts is made in accordance 
with the provisions of the relevant recruitment rules. The Administration 
approaches the concerned Ministry of the Government of India to recom-
mend suitable candidate for appointment on deputation under the 
Administration. The selections are made by the Administration in con-
sultation with the Union Public Service Commission where required. 
Normal period of deputation is 3 years. 

2.17. The Committee note that the Chief CoDllDissioner exercises all 
the necessary financial and administrative powers which have been delegated 
to him by the Central Government from time to time regarding iocurriog 
of expenditure, appropriation and re-appropriation of funds, public works, 
purchase of stores, conditions of service of employees etc. etc. in respect 
of departments and offices in the Union Territory of Andaman aDd N'acobar 
Islands. Matters which are not covered by the delegated powen have to 
be referred to the Central Government for approval and orden. The C0m-
mittee would like Government to review periodically the position with a 
view to see that the powers delegated to the QUef Commissioner are ade-
quate to meet the day-to-day requirements of the Administration, to main-
tain the tempo of developmental activities and their speedy execution od 
that they cater to the needs of the people. 
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C. Man Power Position 

2.18. The Committee have been informed, in a written note, tha,t local 
sources of man-power supply for manning Public Services in this Union 
territory being severly limited owing to historical reasons of the growth of 
this territory, public servants have to be inducted from various sources on 
the mainland. For Civil Administration, there is a Union Territory Cadre 
of I.A.S. There is also the Delhi, Himachal Pradesh and Anda,man & 
Nicobar Islands ('DHANI') Civil Service. Posts for which suitable officers 
from these sources are not available, are filled in by taking officers on 
deputation from I.A.S. Cadre and States and like sources. For Forest 
Department, the senior posts have been m&ged in the LF.S. This is also 
the case for the Medical Department where the senior Medical posts have 
been merged in the Central Health Service. For Andaman P.W.D., officers 
are mainly taken on deputation from the C.P.W.D. or the C.W. & P.C., as 
the case may be. For Police Administration also, officers are ta,ken from 
the Union Territory Cadre of I.P.S. and from the DHANI Police Service. 
For specific requirement to Senior posts in Shipping, Marine, AgricultUre, 
Fisheries, Education, etc., vacancies are filled either by deputation or by 
advertisement through the Union Public Service Commission. Recruitment 
to the cadres controlled by the Central Ministries a,re made by the Ministries 
concerned. 

2.19. The Committee have further been informed tha,t all the important 
non-technical administrative and executive posts in the Union territory of 
Andaman and Nicobar Islands (other than the posts of Chief Commissioner 
and Chief Development-e,um-Rehabilitation Commissioner ) are included in 
the LA.S. Cadre for the Union territories constituted with effect from 
1-1-1968. The post of Superintendent of Police in the territory is included 
in the LP.S. Cadre for the Union territories, which was also constituted 
with effect from 1-1-1968. Non-technica,l administrative and executive posts 
of the rank of Deputy Collector in this territory are included in the Delhi, 
Himachal Pradesh and Andaman & Nicobar Islands ('DHANI') Civil Ser-
vice. Similarly, police posts of the rank of Deputy Superintendent of Police 
(designated in this territory as "Assistant Superintendent of Police") are 
included in the DHANI Police Service. The Indian Forest Service and the 
Central Hea,lth Service also extend to this territory. Recruitment to other 
Class I and Class II posts which are not included in any organised service 
cadres is made according to the recruitment rules framed by the Adminis-
trative Ministry concerned, while recruitment to Class III and Class IV 
posts is made according to the recruitment rules framed by the Chief Com-
mISSIoner. According to latest instructions, the recruitment to Cla,ss m 
and Class IV posts is first to be attempted locally, and approval of Ministry . 
of Home Affairs has to be obtained by the Administration, if qualified 
candidates are not available loca,lly, for recruiting them from mainland. 
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2.20. Explaining the steps taken to train the local people to become 
qualified for class III and IV posts, the Ministry have in a written note 
stated as follows: 

1965. 
1966 . 
1967y 
1968. 

"Since there was an acute shortage of educationally qualified persons 
in these Islands for employment after the Second World W31, it 
became necessary to recruit persons from the mainland. Situation 
is now improving with the growing educational development in this 
terrirory. During the last 4 years, the following recruitments were 
made to Oass III and IV Services: 

Class-III Class IV 

No. of persons re- No.of No. of p~ns re- No. of 
cruited locally persons cruited locally persons 

recruited I recruitedl 
Local non-local deputed Local non-locaJ deputed 

from the from the 
mainland. mainland. 

27 100 28 23 27 Nil 
54 106 34 18 26 Nil 

136 182 14 91 147 Nil 
119 169 27 89 47 Nil 

TOTAL. 336 557 105 221 237 

These figures will indicate that figures oLrecruitments locally and of local 
person~ a,re gradually increasing. 

The following specific steps have been taken by the Administration to 
train the local people to become qualified for such posts ~ 

(1) The number of Higher Secondary Schools has been increased 
from 3 to 8. 

(2) A degree college has been opened at Pan Blair. 
(3) A Junior Basic Teachers' Training School is functioning with 

the object of training teaching staff locally. 
(4) Ca,ndidates interested i!l Craftsmanship are sent for training in 

various trades to the Industrial training Institute on the main-
land and given stipends. 

(~) Local students who desire to prosecute higher studies on the 
mainland in technical courses are allotted seats against reserved 
l/uotas on preferential basis. 

(6) Local students studying on the mainljllld are also granted scho-
larships. 

(7) Students coming from rural areas and residing in hostels in 
Senior Basic and Higher Secondary stages in these Islands are 
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given stipend of Rs. 30/- p.m. to meet expenditure towards their 
meals etc. 

(8) In a number of cases, in-service training is imparted locally 3rS 
well as on the mainland to local students. 

(9) Instructions have been issued to all appointing authorities not 
to make appointment of non-locals in Class III and IV services 
without the prior approva,l of the Administration. 

(10) A proposal was sent to Government of India to promulgate a 
regulation for the Andaman and Nicobar Islandlt on the lines of 
Public Employment (Recruitment of Residence) Act, 1957 in 
order to equip the appointing authorities with the sanction of 
law to give preference to local persons. The Government of 
India are a,waiting decision on a writ petition concerning regu-
lation 3 of 1956 In the Calcutta High Court. Upper 
age limit is relaxed in the case of local candidat~s for 
the purpose of employment under this Administration. - Relaxa-
tion of Educational qualifica~ions is, however, not considered 
feasible. " 

2.21. In reply to a, question whether any 'work study' had been under-
taken in the Chief Commissioner's Secretariat, the Committee have been 
informed, in a written note, that the work study of the Secretariat was 
<conducted by the Staff-Reorganisation Unit (now Staff Inspection Unit) of 
the Government of India, Ministry of Finance in 1964. No work study 
-has been carried out in other departments so far. A proposal to set up a 
regular work Study Unit is engaging the attention of the Administration. 
A Superintendent of this Administration is currently undergoing training 
in Work Study at the Secretariat Training School, Ministry of Home Affairs, 
New Delhi. 

2.22. District Administration: The entire territory of ,Andaman and 
-Nicobat Islands forms one district under the charge of a Deputy Commis-
sioner. The District is divided into 4 Sub-Divisions. These are as fol-

lows :-

(a) North & Middle Andamans with the headquarters at Mayabun-
der. 

(b) South Andamans with headquarters at Port Blair. 

(c) Nicobar Islands with the Headquarters at Car Nicobar. 

(d) Nancowrie with headquarters at C3morta comprising of southern 
group of Islands. 
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2.23. The Deputy Commissioner in these Islands holds the following 
major responsibilities:-

(a) (i) District Magisrtate 
(ii) Collector of Central Excise 
(iii) Collector 
(iv) Labour Commissioner 
(v) Superintendent of Census Operations 
(vi) Chief Electoral Officer 
(vii) Community _Development 
(viii) Triba,1 Welfare 

(ix) Civil Supplies. 

(b) He is an ex-Officio Chairman of the Municipal Board, Port 
Blair. 

(c) He also performs the functions of:-
(i) Chief Inspector of Factories. 

(ii) Commissioner under the Workmen's Compensation Act. 
(iii) Chief Inspector of Boilers. 

(d) The Deputy Commissioner performs the functions of State Trans-
port Authority and Registrar of Companies. The Deputy Com-
misioner is assisted at the District Headquarters by:-

(a) Additional District Magistrate 
(b) Assistant Commissioner, (Settlement) 
(c) District Panchayat Officer 
(d) Treasury Officer. 

2.24. The Revenue Administration was being carried out under the pro-
visions of Andaman and Nicobar Islands (Land Tenure) Regulation, 1926 
till 31-3-1968,. That Regulation wa,s replaced by the Andaman & Nicobar 
Islands Land Revenue and Land Reforms Regulation, 1966 on 1-4-1968. 
In this work the Deputy Commissioner is assisted by an Assistant Commis-
sioner for North and Middle Andamans with his Headquarters at Maya-
bunder who belongs to DHANI Cadre. South Anda,mans Sub-Division is 
under the charge of an Additional Magistrate. He also performs the judi-
cial duties of Sub-Judge and functions as Collector under the Land Acqui-
sition Act, Conciliation Officer, Registrar of Trade Vnions and Marriage 
Officer. Car Nicobar is the Headquarter of a,n Additional Deputy Commis-
sioner who is in-charge of the entire civil administration of Nicobar Islands. 
The post of Additional Deputy Commissioner is included in the lAS Cadre 
of Union Territories. There is no revenue work in the Nicobar group of 
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Islands. The Additional Deputy Commissioner mainly functions as a Deve-
lopment Officer. The Nicobarese settle their disputes largely through their 
various Councils. There is very little crime in these group of Islands. Na,n-
cowrie Sub-Division is under the charge of an Assistant Commissioner. He 
also belongs to DHANI Cadre. The Revenue work has been divided 
among~t the following tahsils :-. 

North and Middle 
Andamlns : 1. Diglipur 

2. Mayabunder 
3. Rangat 

South Andaman : South Andaman Tahsil. 

The number of villages in each tahsil is given below:-
(1) Diglipur Tahsil . 21 
(2) Mayabunder Tahsil 22 
(3) Rangat Tahsil . 32 
(4) South Andamans . 86 
(5) Car Nicobar 15 
(6) Southern group of Islands 149 

2.25. There is a District Treasury at Port Blair with Sub-Treasuries at 
Diglipur, Mayabunder, Rangat, Car Nicobar' and Nancowrie. The Sub-
Treasuries at Mayabunder and Car Nicobar have currency chests. The 
Government have also agreed in principle to provide currency chest at the 
remaining Sub-Treasuries. The post of Treasury Officer carries same scale 
of pay as that of Tahsildar except that he holds a gazetted status and gets a 
special pay of Rs. 25 per month. 

2.26. Central Excise: Under the 2(ii) (A) (m) of the Central Excise 
Rules 1944, the Deputy Commissioner, Andaman and Nicobar Islands has 
been vested with the powers of Collector of Central Excise. He is assisted 
by the Tahsildars within their respective jurisdiction in exercising all the 
powers of Central Excise Officer. There are two licences viz., Andaman 
Timber Industries, Bambooflat and Jay~hree Timber Products, Bakultala, 
manufacturing commercial plywood which is chargeable with central excise 
duty. 

Labour: The Labour Commissioner is jthe authority responsible for 
administering labour laws and for looking after the labour welfare. The 
total strength of la,bour in this territory is estimated at 16,000. Their re-
gional composition would be approximately as under:-

Hindi areas 
Tamilians . 
Malayalees . 
Telugus 
Rimchis 
Bangalese 
Nicobarese . 
Misc.:Uanou> 

I 

PARLI ~MENT lIBRAR 

1000 
4500 
1500 
2300 
5500 
700 
300 
200 

16,000 
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There are 5 Labour Welfare Oft!cers. 

A separate post of Labour Commissioner in the scale of Rs. 700-1250 
has been created and an officer has already been appointed. 

2.27. Police: To maintain law and order, one Superintendent of Police 
functions in the territory. He is assisted by seven AssistanJ Superintendents 
of Police, one each for (i) South Andaman (Headquarters-Port Blair), (2) 
Armed Police, (3) Home Guards, (4) C.LD., (5) North and Middle Anda-
mans with the Headquarters at Car Nicobar, and (7) Special Armed Police. 
There are also one post of Police Radio Officer and one post of Assistant 
-Chemical Examiner (Vacant). 

2.28. In a subsequent note, the Committee have been informed tha,t the 
post of Assistant Chemical Examiner (Class II gazetted) was created in 
November, 1967, for running a Forensic Laboratory to be set up in the 
Islands. The post is lying vacant since then. The post was circulated by 
the Ministry of Home Affairs to the various St:lte Governments and to the 
Intelligence Bureau. All of them have expressed their inability to spare any 
officer for this post. However, one Shri 'A', Scientific Assistant, Forensic 
Laboratory, Rajasthan, had consented to accept the post of Assistant Che-
mical Examiner under the Administration. Although the Ministry of Home 
Affairs had addressed the Government of Rajasthan as early as in Febru-
ary 1968, details of the qualifications and service particulars and character 
roll of Shri 'A', became available only in February, 1969. These records 
were forwarded to the Andamans- Administration in Ma;rch, 1969, who 
replied in May, 1969, agreeing to appoint Shri 'A" on an ad hoc basis for 
one year and stating that they were in the meantime re-circulating the post 

-to the State Governments and the Intelligence Burc:m. On receipt of Anda-
man Administration's reply, the Ministry of Home Affairs addressed the 
u.P.S.C. for concurrence in the proposed ad hoc appointment of Shri 'A' 
for one year. The U.P.S.C.'s concurrence was received in the end of July, 
1969, and the Ministry of Home Affairs communicated this Lo the Andamans 
Administration for necessary further action. The Administration offered the 
appointment, on deputation for one year to Shri 'A' in October, 1969. As 
he was not showing any interest in the offer sent to him, the offer was 
-cancelled in February, 1970 after giving him due notice of 15 days. In 
response to a circular letter issued by the Administration to the various State 
Governments, particulars of a candidate namely Shri 'S' have been furnished 
by the U.P. Govrenment who is willing to be considered for the post. The 
question of offering him the post is under active examination of the Anda-
mans Administration. In the a,bsenc~ of Assistant Chemical Examiner, no 
Forensic La,boratory has been established in Andaman and Nicobar Islands 
so far. Meanwhile, materials which require examination are oeing sent 

to the Central f'Ol-en;t~Instittite at Calcutta.· 
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. 2.29. In reply to a ql!estion whether there was over-staffing in the Admi-
nistration of the Andaman and Nicobar Islands as observed by the Study 
Team of the Administrative Reforms Commission "it will be clear that through 
the agency of the Staff Inspf'ction Unit and other inquiries of a simila,r nature, 
it has been possible to locate considerable surplus Staff in several Adminis-
trations", the Committee have been informed, in a written note, that the 
"Staff requirement is generally assessed on the ba,sis of the work-load in 
particular office or in a particular Government organisation, and not on the 
basis of total population obtaining in a territory. As the population in this 
territory is scattered over a number of Islands, the activities of various 
Governmental organisations are also required to be undertaken in these 
Islands in the public interest, necessita:ting extra staff. Means of communi-
cation are r~ther scarce in these islands as compared to mainland. This is 
a developing territory and many developmental activities are in progress. 
There is practically no. private undertaking and all activities are handled 
by Governmental agencies. The percentage is also high due to the Admi-
nistration having to employ a large number of labourers for the P.W.D., 
Forest, Marine and other Departments unlike any other territory. The 
population of this territory is rapidly increasing coupled with va,rious admi-
nistrative problems. This Administration does not, therefore, consider that 
there is over-staffing in this territory." 

2.30. In reply to a question whether any 'Work Study' had been under-
taken by an 0 & M Team to find out if there was over-staffing in the Anda-, 
man & Nicobar Administration, the Special Secretary, Ministry of Home 
Affairs stated, during evidence, that "Our present thinking is that we do 
not disagree with the views of the Study Team of Administrative Reforms 
Commission who have said that there is considerable over-staffing in the 
Administration of Andaman & Nicobar. We shall look into it." He added 
that "A study was made only of the main office in 1964 that it is quite out 
of date. So, before we make any substantial changes, a study will be 
necessary. There is no doubt about it. Recommendations of the Adminis-
trative Reforms Commission a,re before the Government and, at present, 
they are being analysed ...... The Study Team looked into the question 
by the ratio of th(' staff to the population. The ratio of staff to the popu-
lation along may not be a sufficient basis in a place like this where you 
huvc got scattered islands to administer. A study can be made by actually 
seeing:." The Special Secretary, Ministry of Home Affairs accepted that 
"There is obviously some over-staffing. No doubt about it. We would 
like b cut it down, but we are n_aturally cautious to ,>ee that there is no 
dislocation of work in any Department. We would \ike to have a 'iotud'j 
ma,de in all the Departments." 

2.31. TIle Committee note with concern that it takes an unduly long time 
to fill up the vacant technical posts in the Administration due to un-willing-
ness of selected pet'Sons to join their duties in these Islands. They would, 
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suggest that Government may examine the feasibility of providing more 
incentives to talented persons with a view to attract suitable personnel from 
the mainland. 

2.32. The Committee ~grees with the findings of the AdMinistrative Re-
forms Commission Study Team that there is a considerable over-stafting 
in the Cbiel Commissioner's Secretariat and the District Administration. 
The Committee feel that the work study done in the main office of the Chief 
Commissioner as early as in 1964 has become out of date. They need 
hardly stress the utility and necessity of the work study afresh to lay down 
norms and quantum of output of work expected of every person to enable 
the Administration to fil[ staff strength commensurate with the volume of 
work and population. They would, therefore, urge upon the Government 
to undertake the work study at the various levels at an early date. 

D. Municipal Board Port Blair 

2.33. In 1967 the Andaman and Nicobar Islands (Municipal Boards) 
Regulation was promulgated by the President and the first Municipal Board 
consisting of nine elected members and three nominated members was con-
stituted on 26th April, 1968. The normal tenure of the Board is four years. 
The Municipal area of Port Blair is divided into nine wards. Each ward 
returns one elected member. The District Magistrate is ex-O!ficio Chairman, 
Municipal Board. 

2.34. The Administration has appointed the following officers of the 
Administration as expert advisers of the Board:-

(1) Assistant Senior Medical Officer. 
(2) Assistant Town Planner. 
(3) Education Officer. 
(4) Surveyor of Works. 

2.35. The annual expenditure of the Board is about Rs. 10 lakhs as 
against its revenue of about Rs. 4.70 lakhs. The deficit is met by grant-
in-aid by the Government of India. In addition, the Government have 
been making separate grant of approximately Rs. 1.7 lakhs per annum for 
the execution of development programmes. For this purpose Rs. 12 lakhs 
have been approved for the 4th Five Year Plan. 

2.36. The Committee note that there is a wide gap between the revenoe 
and expenditure. They trust that the affairs of the Mnnicipa1 Board wiD 
be managed efficiently and economiadly so far as the budget gap is con-
cerned. The Committee are of the opinion that with more and more deve-
lopmental adivities in these islands, the economic position is bound to im-
prove and enable the Municipal Board to raise their resources. 
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E. Advisory Committees 
2.37. The Committee understand that there is an Advisory Committee 

to assist the Union Home Minister for the Andaman and Nicobar Islands. 
There is also another Advisory Committee to assist the Chief Commissioner, 
consisting of 14 members with the Chief Commissioner as its Cha,irman. 

2.38. Home Ministers' Advisory Committee: It is constituted by the 
President to be associated with the Minister of Home Affairs who is res-
ponsible for the administration of this Union Territory. It consists of :-

(i) The Member of Parliament representing the Andaman and 
Nicobar Islands. 

(ii) The Chief Commissioner, Andaman and Nicobar Islands. 
(iii) The Senior Vice-Chairman of the Municipal Board, Port Blair. 

(iv) Seven members who are non-officials. 
2.39. The Advisory Committee shall be consulted in regard to:- , 

(i) general questions of policy relating to the administration of the 
territory in the State field; 

(ii) all legislative proposals concerning the territory in regard to 
matters in the State List. 

(iii) such matters relating to the Annual fina,ncial statement of the 
Union in so far as it concerns the territory and such other 
financial questions as may be specified in the rules prescribed 
by the President. 

(iv) any other matters on which it may be considered necessary 
or desirable by the Minister of Home Affairs that the Advisory 
Committee should be cons/llted. 

2.40. Subject to the discretion of the Ministry of Home Affairs to refuse 
in the public interest to give information or to allow discussion, members 
of the Advisory Committee will have rights in regard to interpellations 
analogous to and under similar limitations as these of members of a State 
legislature. 

2.41. The Advisory Committee will meet at intervals of not more than 
six months at New Delhi. The Minister of Home Affairs will preside at 
the meetings of the Advisory Committee. Meetings of the Advisory Com-
mittee will be regula,ted by such rules of procedure as may be framed by 
the Minister of Home Affairs in consultation with the Advisory Com-
mittee. 

Chief Commissioner's Advisory Committee: It is constituted by the 
President to be associated with the Chief Commissioner of the Andaman 
and Nicobar Islands. It consists of:-

(i) The Chief Commissioner, Andaman and Nicobar Islands. 
(ii) The Member of Parli~ment representing the Andaman and Nico-

ba,r Islands. 
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(iii) The Senior Vice-Chairman, .Municipal Board, Port Blair. 
(iv) Seven Non-official members of the Home Minister's Advisory 

Committee. 
(v) One member to be nominated by the Government of India. 
(vi) Three representatives of Village Panchayats to be nominated by 

the Chief Commissioner, Andaman and Nicobar Islands. 

2.42. The office of a, member of the Committee shall be honorary and 
shall not carry any remuneration. 

2.43. The Chief Commissioner win.~_eek the advice of the Committee on 
matters relating to--

(i) Administration involving general questions of policy; 
(ii) economic, social, cultural and education development of the is-

lands and welfare of the people in general. 

2.44. The term of the non-official members of the Home Minister's Advi-
sory Committee will be conterminous with their term in that Committee and 
the term of other non-official members including the representatives of the 
Panchayats will expire on the 31st March, each year. 

2.45. The Advisory Committee will meet as frequently as possible but 
at least once in every quarter. 

2.46. Subject to the discretion of the Chief Commissioner to re~e in 
the public interest to give information or to allow discussion, members of 
the Advisory Committee wi.11 have rights in regard to interpellations a,nalo-
gous to and under simIlar limitatiins as those of members of a State 
Legislature. 

2.47. The Committee were informed by the Special Secretary, Minis-
try of Home Affairs, during evidence, that "There are two Advisory Com-
mittees for the Union Territories--one is presided over by the Home 
Minister. This is the Committee which discusses policy, as also various 
questions of importance that arise in the islands. This Committee could 
not meet more than twice a year. The other Committee is for the solution 
of local problems which is presided over by the Chief Commissioner who 
is advised by the members of this local Committee. This helps to have a 
better liaison with the public \here." The Chief Commissioner, A&N Islands 
added that "His Advisory Committee meets twice a year formally ..... . 
The Home Minister's Advisory Committee also meets twice a year. It has 
been decided at the last meeting that, if possible, one of the meetings would 
be held in the island from time to time." Elucidating the working of his 
Advi~:lry Committee. the Chief Commissioner stated that "now, the Advi-
sorv Committee is a very effective Committee, the reason being that they 
raise general points of interest before the Chief Commissioner, they give-
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us about two months intimation of the question in advance to ena,ble us to 
prepare the answer. Then very detailed discussions take place. If we fail 
to convince the Advisory Committee, they have a right to pose this question 
before the Home Minister's Advisory Committee alKl at each subsequent 
meeting we have got to indicate to them the progress of the line on which 
we are working." 

2.48. In reply to a question whether th~re is a,ny proposal to give due 
representation to the opposition groups functioning in the Island on the 
local Advisory Committee, the Special Secreatry stated that this can be 
considered. 

2.49. The Committee note that both the Advisory Committtes are func-
tioning well and that it has been decided that one of the meetings of the 
Home Minister's Ad~ory Committee wIl be held in the Island from time 
to time. 

2.50. The Committee recommend that the Chief Commissioner's Advi-
sory Committee should be made broad-based by giving adequate represen-
tations to various interests in the islands so that it would be able to re8ect 
fIae hopes and feelings of the people more effectively. It is therefore neces-
sary that the constitution of the Advisory Commitee be changed so as t& 
increase its membership and give it more powers to make its deb"berations 
more fruitful. 

F. Annual General Administration Report 
2.51. It wa,s brought to the notice of the Committee that the Annual 

General Administration Report (1967-68) of the Andaman and Nicobar 
Islands gave a poor impression in respect of the various developmental 
activities at present being executed by the Administration and it was sug-
gested that it should be more exhaustive to give a better and uptodate infor-
mation of the various activities of the Administration. Its printing should 
also be so arrang~ that the Report of the year is available within six 
tn<'nths of the new year at the latest i.e., for t 968-69, the Report should 
be available by October next. The Chief Commissioner, during evidence, 
agreed with the above suggestion. 

2.52. The Committee recommend that the Annual General Administra-
tion Report of the Audaman and Nicobar Islands should be more emaas-
tive and give uptodate information of the various activities of die Adminis-
Cntion. The Report sbooId be priated aDd laid on the Table of Lot SabIIa 
Wore the DeIIIaad for Gnats of Hmae MiaisCry ~ lip for.diaJcassioa i. 
8Ie- Roue. 



CHAPTER m 

BUDGET 
\ 

3.1. The Committee have been informed, in a written note, that the 
Ministry of Home Affairs is in overall charge of the Union Territory of 
Andaman and Nicobar Islands. This territory does not have its separate 
Legislature or consolidated/Contingency Fund. The budget of this terri-
tory forms part of the Central Budget and is presented to Parliament. A 
separate composite Demand c~ring the requirements of this territory 
for revenue expenditure is presented on behalf of the Ministry of Home 
Affairs. This demand is known as "Area Demand" and covers, as closely 
as possible, the provision for subjects which in the case of States would 
be treated as State Subjects. Thus, the entire expenditure on revenue 
account (Plan and Non-Plan) on General Administration, Education, Medi-
cal, etc., in this territory, is provided tor in the Area Demand and excluded 
from the subject Demands of the Central Ministries. The provisions for 
expenditure in this territory on Union subjects such as Income 
Tax, Union Excise Duties, etc., is included in the res-
pective subject Demands of the Ministries concerned. Similarly, expendi-
ture on subjects not relatable directly to local administration and not con-
trolled by the Administration, such as pensions, interest charges, etc., is 
included in the subject Demand of the administrative Ministry concerned. ..-

3.2. As regards capital expenditure, there is one composite Demand 
called 'Capital Outlay in Union Territories and Tribal Areas' covering 
the requirements of all the Union territories and NEFA. The provision 
for loan requirements is this Union Territory is made in the Finance 
Ministry's Demand captioned 'Loans and Advances by the Central. Gov-
ernment'. No loan or grant is given by the Centre to the Andaman and 
Nicobar Islands, as its expenditure is directly met from the Consolidated 
Fund of India. The provisions in the above Demand in respect of Educa-
tion, Cooperation, Community Development Projects, Forests, and Electri-
city Schemes (Working Expenses) are made and controlled by the respec-
tive Ministries. Provisions in respect of heads other than those specified 
above are made and controlled by the Ministry of Home Affairs. 

3.3. Instructions laying down the procedure/method for preparation of 
the budget estimates of the Union territory in respect of the above Demands 
:is well as time Schedule for the various types of proposals are issued in 
July every year. These instructions closely follow the instructions and 
time table prescribed by the Ministry of Finance. In accordance with 
these instructions. Budget proposals for Area/Capital/loan Demands are 
prepared by the various Departments of the Administration and are scruti-
nised initially by the Fmance Department of the territory. After scrutiny, 
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the Budget proposals are sent by the Administrator to the Ministry of 
Home Affairs, by the following dates. 

Presaibed dates 
(i) New items i.e. budget proposals for new schemes; proposals 

for expansion of existing schemes. and proposals (including 
creation of new posts) not provided for in the annual budget.. 25th July. 

(ii) Other items 30th September. 
(iii) Civil Works 1st September. 

3.4. On receipt of Budget proposals from the Administration, the pro-
posals concerning the Ministry of Home Affairs are scrutinised by that 
Ministry, in the light of sanctions etc. in respect of posts issued or likely to 
be issued, actual expenditure of the past years, the progress of 
expenditure during the year and the number of posts lying vacant and the 
possibility of their being filled up. The ceilings approved by the Planning 
Commission for the various developmental Sectors, if available, are kept in 
view while examining the various Plan schemes. The estimates are then 
forwarded to the Finance Ministry with draft statement of Accepted Esti-
mates. After the proposals are approved by the Ministry of Finance, 
Statements of Accepted Estimates under various Major and Minor Heads 
of Demands are issued by the Home Ministry. Similar procedure is 
followed by other Ministries, in respect of the subjects controlled by them. 
They issue the Statements of Accepted Estimates in consultation with their 
associated Finance. Copies of the Statements of Accepted &timates 
issued by the other Ministries are endorsed to the Home Ministry and 
to the Ministry of Finance (B udget Division). The latter compiles the 
various Statements of Accepted Estimates in the shape of Demands for . 
Grants to be presented to Parliament. The proposals, as approved by the 
Ministry of Finance, are tabulated Major head-wise in the Home Ministry 
and are placed before the Advisory Committee associated with the Home 
Minister for this territory, before the same are presented to Parliament for 
vote. 

3.5. The Committee have been informed, in a written note, that the 
primary responsibility for the control of expenditure against the sanctioned 
grants or appropriations for the Union territory of Andaman and Nicobar 
Islands is that of the Ministry of Home Affairs on whose behalf C'-'faJlts or 
Appropriations for the territory are authorised by Parliament. The control 
is exercised through the Administrator of the territory, who acts as Con-
trolling Officer. This control essentially aims at ensuring that expenditure 
is incurred for the purpose for which funds are sanctioned by Parliament 
and that it does not exceed the sanctioned grant. Where savings or 
excesses are anticipated, timely action is taken by this Ministry to surrender 
the savings or to regularise the excess. 

3.6. The Administrator of the territory receives monthly returns in 
Form GFR 12 from various spending authorities under him. These state-
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3.8. From the above statement showing Budgetary figures for the 
years 1965-66, 1966-67 and 1967-68, it is noticed that there has been 
notable variations between the original and revised estimates and the 
revised estimates and actual expenditure in respect of the sub-heads as 
indicated below:-

Variation between Revenuo--Are Grant 

(1) General Admn. 
Or. &.Rev. 
Rev. &Ac .. 

(2) Police 
Or. &.Rev. 
Rev. &Ac .. 

(3) Education 
Or. & Rev .. 
Rev. &Ac .. 

(4) Medical 
Or & Rev .. 
Rev. &Ac .. 

(5) Public Health 
Or. & Rev .. 
Rev. &Ac .. 

(6) Agriculture 
Or. & Rev .. 
Rev. &Ac .. 

(7) Cooperation 
Or. & Rev .. 
Rev. &Ac .. 

(8) Industries 
Or. & Rev .. 
Rev. &Ac .. 

(9) C.D. Projects. 
Or. & Rev. 
Rev. &Ac.a 

(10) Electricity Scheme 
Or. & Rev .. 
Rev. &Ac .. 

(11) Ports & Pilotage 
Or. & Rev .. 
Rev. &Ac .. 

(12) Road &. Water Transport Scheme. 
Or. & Rev .. 
Rev. &'Ac .. 

1965-66 1966-67 1967-68 

2 3 

+2'4% +14'9% 17·8% 

+14·3% +85% 50~ 
-7% -3 '3% -31·6~/. 

-1·1% 
-10'8% 

-8·5% 
-11-0% 

-29% 
-1·3% 

-8·9% 
+12·5% 

+10'9% 
-36'7% 

-8'7% -9'8% 
-11% 

-17% -11'3% 
+15% +26·4~ 

-4% 
-2'1% 

-24% 
+3% 

-26% 
-6'2% 

-29% 
-5'1% 

-25 ~~ -25-1 % 
-13~~ -19'6~~ 

-14'1% +7,8% 
+2'32% -20'5% +42'7% 

+2'4% -30'4% -20·8% 
+6'4% -19% -29·4% 

-7% +6'5% 
-49'6% +32% +18·9% 

-11'2% +7'3% 
-9·2% +100% +41·5~~ 

-14·3% +7% -16'4~~ 
-5·4% +55 '5% 
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(13) Forests 
Or. de. Rev .. 
Rev. &Ac .. 

Ca1ital Grant 
(14) Capital outlay on improvement of public 

health 
Or. de. Rev .. 
Rev. &Ac .. 

(15) Capital Outlay on Public Works 
Or. & Rev .. 
Rev. &Ac .. 

2 ,,4 

+19·2% 

-lO~~ 
+146~~ 

+16·2% 
-9-6% 

-5·5 ~~ 
-13 ·9y' 

-10·9% 
-19% 

+3~~ 
+2·1 ~~ 

+4~~ 

--40 ·8~~ 

3.9. 'The Committee regret to ROte that the percentage of variations both 
between the original and reTised e8tiaIate8 and die revised eMimates and 
adual expenditure incurred 1JIIdeao most of die ~beads of revenue and 
capital grants is quite high. It.. SIII'pI'Wng that these variations baTe been 
showing an upward trend during the last three years. This uoderlines the 
need for prepmng the Budget witk care and on real~tic bask 
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3.8. From the above statement showing Budgetary figures for the 
years 1965-66, 1966-67 and 1967-68, it is noticed that there has been 
notable variations between the original and revised estimates and the 
revised estimates and actual expenditure in respect of the· sub-heads as 
indicated below:-

Variation between Revenu~Are Grant 

(1) General Admn. 
Or. & Rev. 
Rev. &Ac .. 

(2) Police 
Or. & Rev. 
Rev. &Ac .. 

(3) Education 
Or. & Rev .. 
Rev. &Ac •. 

(4) Medical 
Or & Rev .. 
Rev. &Ac .. 

(5) Public Health 
Or. & Rev .. 
Rev. &Ac .. 

(6) Agriculture 
Or. & Rev .. 
Rev. &Ac .. 

(7) Cooperation 
Or. & Rev .. 
Rev. &Ac .. 

(8) Industries 
Or. & Rev .. 
Rev. & Ac .. 

(9) C.D. Projects. 
Or. & Rev. 
Rev. &Ac.a 

(10) Electricity Scheme 
Or. & Rev .. 
Rev. &Ac .. 

(11) Ports & Pilotage 
Or. & Rev .. 
Rev. &Ac .. 

(12) Road & Water Transport Scheme. 
Or. & Rev .. 
Rev. &Ac .. 

1965-66 

2 

+2'4% 

+14,3% 
-3·3% 

-1,1% 
-10·8% 

-8,5% 
-11·0% 

-29% 
-1,3% 

-8'9% 
+12'5% 

+10'9% 
-36,7% 

-14·1 % 
+2'32% 

+2'4% 
+6,4% 

-7% 
-49·6% 

-11'2% 
-9,2% 

-14'3% 
-5,4% 

19~67 1967-68 

3 

+14'9% 17,8% 

+85% 50~ 
-31'6% -7% 

-8,7% -9,8% 
-11% 

-17% -11'3% 
+15% +26'4~ 

--4% -26% 
-2'1% -6,2% 

-24% -29% 
+3% -5-1% 

-25~~ -25,1 % 
-13~~ -19 '6~~ 

+7,8% 
-20'5% +42·7% 

-30'4~;'; -20·8% 
-19% -29,4% 

+6'5% 
+32% +18 '9% 

+7'3% 
+100% +41'5% 

+7% -16,4% 
+55'5% 



(13) Forests 
Or. &; Rev .. 
Rev. &Ac .. 

Ca,iJaJ Grant 
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(14) Capital outlay on improvement of public 
health 
Or. &;Rev .. 
Rev.ltAc •. 

(15) Capital Outlay on Public Works 
Or. It Rev .. 
Rev. &Ac .. 

2 

+19·2% 

-10% 
+146~~ 

+16·2% 
-9-(j% 

----------
3 

-5 '5~/~ 
-13 ·9% 

-10·9% 
-19% 

4 

+3~~ 
+2'1~~ 

+.~,~ 

--4{}·8 ~~ 

3.9. The Committee regret to JI()(e that the percentage of variations both 
between the original and rnised eWiQUttes and the revised estimates and 
actual expenditure incurred under most of the sob-beads of revenue and 
capital grants is quite high. It.. surpri!iiDg that these variations haTe been 
showing an upward trend dlll'iog the last three years. This ... dertines the 
need for preparing the Budget with care and on realmic basis. 



CHAPTER IV 

FORESTS 

A. Forest Wealth 

4.1. The Andaman and Nicobar Islands abound in forests which cover 
an area of- 6,35,000 hectares out of the total land area of the Union 
Territory comprising, 8,20,000 hectares i.f!>. about 77.8 per cent of the 
land area. Evidently, forests offer the major basis for economic develop-
ment of these Islands. 

4.2. While the Andaman forest has been worked for the last 85 years, 
much of it is still virgin, especially, along the West Coast (aboriginal 
reserve), North Andaman Island (under lease), forests on many smaller 
islands in the Andaman group including those of Ritchie's Archipelago and 
in the interior, away from the accessible seas and creeks, from which, extrac-
tion of timber is difficult due to the lack of roads. The fore~ts of the 
Nicobar group of islands have received no attention except for an explora-
tory survey a few years ago, and very recently the start of clear-felling 
operations in Katchal Island over an area of 2,500 acres, for plantation 
purpose. 

4.3. The forest vegetation may be differentiated into four broad and 
.distinct types viz : 

(i) The mangrove Forests: These are evergreen and are confined to 
belts subject to tidal action along the coasts and along the creeks, on saline 
low-lying land, the sub-soil of which is usually alluvial. The belts vary in 
depth from a few yards to sometimes 8 to 10 chains. These forests fulfil 
the important function of preventing tidal erosion but are otherwise not 
economically valuable. There is a local demand for poles, but the cost 
of extraction is high, because of the swampy nature of these areas. 

(ii) The Littoral or Beach Forests: These forests also fonn a narrow 
belt of varying depth just above high tide level on "Detritus brought down 
by streams and sands banked up by wind and wave". The soil is generally 
alluvial. The forests of this type contain some valued hardwoods species 
like MIHUSOPS littoralis (Bullet-wood) TetrameIes nudiftora (Thitpok) 
Caloplyllum inoplyllum, Terminalia Catappa, etC. 

(iii) The Deciduous Forests: ·This type of forests occurs on undulta-
tions and gentle slopes up to about 300' in height and covers about 45 % 
of the total area of the Andaman group of islands. The soil is generally 
poor or physiologically less moist as the underlying rock is sandstone or 
conglomerate. These are amongst the most valuable forests of the islands 
and contain padauk, gurian, white chuglam, black ghuglam, pyinma, white 
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dhup, chooi, marbelwood, etc. which are in great demand for match 
splints, plywood and ornamental timbers. 

(iv) Evergreen Forests: This type constitutes most luxuriant type of 
forests in these islands.' The soil is generally well-drained and fertile. The 
forests are equally valuable as a source of timber and industrial wood, as 
the deciduous type. While the highly prized padauk is rarely found here, 

. the most important species are the Dipterocarps which grow to very large 
sizes and form the predominent commercially valuable species of these 
islands. In addition, other valuable match and plywood species like papita, 
badam, red bombwe, didu, lalchini, Lawbapathi, bakota, thingan, etc. occur 
in this type of forests. 

4.4. Bamboos and canes: A variety of bamboos and canes are also 
found in these islands interspersed in pockets with the main types mentioned 
above. These bamboos and canes are commercially important for local 
use; canes are also exported to the market in Calcutta. While the mangrove 
belts are distinctly freely interspersed amidst each other, particularly, the 
deciduous and evergreen forests. 

4.5. The forests of the Nicobar group of islands are mainly of the 
evergreen type with coastal fringes of mangroves. A most striking and 
important feature is, however, the absence of the most valuable commercial 
species, padauk and gurj an , from these islands. This is one of the reaSOns 
which has made the exploitation of the forest wealth of this group of 
islands an uneconomic venture at present. 

4.6. Of the large number of species of trees which go to make-up the 
forest complex of the Andaman and Nicobar Islands, in general, only a 
few of them (a out 26) have been found commercially useful. This, 
together with the selective requirements of thel market with regard to size 
and shape have resulted in a system of selective fellings where only the 
useful species above a certain girth limit are removed, while the non-
commercial species are either left to rot in the forest or are burnt in 
r~neration operations. This results in colossal waste as the useful s.pecies 
represent together barely 25-30% of the standing crop. It is expected, 
however, that the utilization of these non-commercial species will progres-
sively improve with advances in wood technology and in the use of mixed 
miscellaneous hardwoods. 

4.7. Protection of the forests: The protection of these valuable forests 
has not posed any problem as yet. Due to the high rainfall there is no 
aPPreciable danger from forest fires. The requirements of the small local 
population for timber and other forest products are met to the desired 
exteitt with the result that there is no problem of illicit fellings. The only 
source of damage which is causing concern is that by deer (cheetal) 
particularly in plantations and newly regenerated areas, it is interesting to 



noie that of all the deer species introduced intO these islands, the cheetal 
has flourished and spread to all the islands within swimable distance from 
the main islands. ' 

4.8. The Committee have been informed in a written note that forests 
are the main source of revenue to the Administration which. contain 
valuable commercial timber. The Forest Department expons timber and 
supplies plywood and match species to local industries. The total quantity 
of timber extracted annually from the forests of these islands is about 
60J OOO tons. Unlike on the ml!inland most of the extraction work is 
done departmentally by the Forest Department because of the dearth of 
private operators. The conditions are, however, changing gradually and 
contractors are now coming forward for extraction of timber. Since the 
beginning of the Second Five Year Plan, Teak, Matchwood etc. plantations 
were raised and the additional area brought under these plantations is 
indicated in the following table :-

Species 

Teak (in Hect.) 
Matchwood (in Hect.) 
Cane (in Hect.) 
Bamboo (in Hect.) 
Padauk (in H~ct.) 

Additional area brought under the piontatiolfS : 

2nd plan 3rdPlan Annual Plans 
(1966-69) 

610 2182 1296 
336 382 <40·5 

<49 243 
121 

81 

4.9. Cultural tending and thinning operations are also carried out. 
Attention has also been directed to the other 'aSpects of forestry such as 
preparation of working plans and silvicultural research. 

4.10. Administration of forests: The Central Government are directly 
concerned in matters of afforestation so far a~ the Union Territory of 
Andaman and Nicobar Islands is concerned. According to Government of 
India Allocation of Business Rules, 1961 the Central Forestry Wing (De-
partment of Agriculture) is charged with the responsibility of attending to 
all matters relating to forest and forest administration in respect of Andaman 
and Nicobar Islands. 

4.11. The Committee understand that the forest organisation in the 
Territory consists of Chief Conservator of Forests, two Conservator of 
Forests, a number of Divisional Forest Officers, and Assistant Conservatoc 
of Forests and Rangers, with the Chief Commissioner at the appex. The 
organisation have their own powers within which matters are referred by 
them to the Chief Commissioner. Beyond these powers the matters are 
referred to the Centre. 
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4.12. Development programmes: The Committee understand that till 
the end of the First Five Year Plan no special work of forest development 
as such was carried out as no plan was proposed. But the rehabilitation 
of the Forest Department and of forest working involved much effort and 
organisation: right from the time these Islands were reoccupied in 1945 after 
the end of the war with the Japanese. The development of Andaman 
forests has received s.pecific attention of the Government of India since the 
Second Five Year Plan. During the Second and Third Plan pericxi an 
amount of Rs. 12.37 and Rs. 42.07 laths as against the provision of 
Rs. 80.00 and Rs. 56.82 lakhs, has been spent. During the years 1966-67 
and 1967-68, an expenditure of Rs. 4.32 and Rs. 8.21 lakhs as against 
provision of Rs. 6.46 and Rs. 9.87 lakhs has been included. The follow-
ing steps are stated to have been taken :-

(i) Increasing the area of timber plantation :-9,716 acres of teak, 
1,718 acres of matchwood and 430 acres of Padauk plantations have been 
raised so far. The scheme is being continued in the Fourth Plan. 

(ii) Introduction of latest techniques in respect of logging operations and 
other forestry practices :-During the Second and Third Plan periods, the 
following logging equipments have been obtained :-

( 1) D6 Tractors 2 
(2) Wyssen Skyline crane 1 
(3) Brookeville Locos 2 
(4) L.C.T. (Landing Craft Tank) 1 
(5) Marine Engines 
(6) Horizental Diesel 

The scheme is being ct>ntinued in the Fourth Plan. 

7 
1 

(iii)Improvement of Forest communications :-As the water transport is 
the lifeline of all communications in these Islands, the scheme implemented 
has primarily arrived at improving water transport facilities. The follow-
ing water crafts have been constructed :-

( 1) Motor boats 8 
(2) Dinghies 54 
( 3) Life boat 13 
(4) Timber boats 5 
( 5) Timber barges 2 

The scheme has been discontinued after the Third Plan period. 
(iv) Survey and Research in respect of forest resources :-Two schemes. 

viz., (i) Revision of Forest Working Plan and Forestry Inventory, and 
(li) Silvicultural Research and Experiment were formulated in the Sec.ond 
Five Year Plan. Under the first scheme the revision of working Plan 
was taken up. It was further envisaged in the lbird Plan to undertake 
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detailed stock mapping and enumerations of the forest and writing up of 
the working plan, dealing each Forest Division as a separate unit. During 
the first three years of the Third Plan period, enumeration and survey of 
little Andaman was completed and the preliminary working plan report 
-of the South Andaman Division was also completed. In order to facilitate 
proper management, survey and demarcation <;>f the forests on the ground 
have been taken up. 

Ac; for the other scheme, it has been stated that at the time of formula-
tion of the proposal for the Second Plan, there was no data regarding the 
rate of growth of even important species like Padauk and Gurjan. Re-
search on important silvicultural problems like regeneration tending etc. 
was also urgently required. Therefore, research on the following problems 
'was undertaken :-

(1) Regeneration of evergreen and deciduous forests; 
(2) Statistics of growth and yield; 
(3) Tending operations; 
(4) Introductiqn of exotics such as Teak, Mahogany, etc. 

The scheme has continued in the Third Plan and subsequently also. 
Experimental and sample plots have been laid out/maintained and study 
of nursury behaviour of some important indigenous and exotic species have 
been taken up. Preliminary work with regard to preparation of volume 
tables for a number of local commercial timber specie;; has been completed. 

(v) Provision of better working and living conditions of forest 
labourers :-The labourers employed in the Forest Department are mainly 
from the mainland. They are provided with free accommodation outside 
Port Blair. They are also granted a number of concessions by way of 
leave, travel concession, children education allowance,. etc. A large num-
ber of them are covered by the 'Employees' Provident Fund Scheme or the 
pensi'onary benefits. They are also provided with free medical facilities. 

~.13. In reply to a question, the representative of the Ministry has 
stated that parts of Andamans are still inaccessible. He has further stated 
that they are building a jetty and break-waters for exploiting the timber 
from little Andaman Island which has an area of about 286 sq. miles. 

4.14. The Committee note that the Andaman and Nicobar Islands are 
ODe of those few regions! in the country where the pereea!age of forest area 
is much higher than the national average. They need hardly stress that 
these forests possessing VJlIuable timber of commerc.ial. importance are vital 
IlOt merely for the economic development 0( these Islands but COD!ititute a 
natioDal asset in view of the present as well ~ likely future gap between 
the demand and supply position of the timber for various indosmal 8IId 
othet- oses in the country. 'The Committee consider that the eJlorts put in 
: and the results achieved so far ia the .edion of forest extractioD _ad 
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dev~lopment are meagre as compared ~o the vast forest resources avaDaWe. 
in ttrese Islands. In this connection they are constrained to observe tIaat 
whDe every State Forest Department renders a surplus revenue, the Forest 
DepartmeDt in these Islands is incurring loss which has to be made good by 
the Administration. Even the Saw-Mill at Chathara run hoy the Forest 
Department has been, showing loss~ The Committee feel that this state .. 
aft'airs is largely due to bad management and lack of initiative. The Com-
mittee would, therefore, recommend that Government should institute. 
thorough probe into the cause of recurring loss and mis-management in the 
Forest Department and fix up responsibili~y for these state of aft'airs. 

4.15. The Committee suggest that the Central Forestry Wing should 
chalk-out an integrated plan for the systematic development of forests in 
these Islands by promoting infra-structure i.e. improved communications, 
modem .lo~., equipments and othtt techniques in forest operations etc. 
on the one hand and by introducing plantations of suitable economic and 
industrial species and bringing the forest 'area under scientific management 
after proper survey, demarcation and enumeration of forests on the 'other. 
The Committee trust that for 'a long-term venture like Forestry, Government 
would ensure suitable ways and means to be adopted to make valuable 
adequate funds perenially which in turn would ensure sustained develop-
ment of forests in these Islands. The timber extraction should also be 
organised in a business like manner/so as to avoid waste and ensure economy, 
efficiency and fair return. 

4.16. North Andaman Island (under lease) :The Committee have been . 
informed, in a written note, that a global tender' was invited by the Inspector 
General of Forests, Government of India, Ministry of Food and Agriculture 
ror the right of felling, extraction and shipment of commercial timber from 
an area of 70'7.77 sq. miles in the North Andaman Division SOme time in 
July, 1950'. The area included North Andaman island along with a part 
of the northern portion of Middle Andaman Island and the off shore islands 
in this region. Based on a tender by MIs. P. C. Ray & Co. (lndi'a) Pvt. 
Ltd., Calcutta, the Government of India after negotiation finalised an agree-
ment in favour of the company in August, 1951, for a period of 25 years' 
work. Under the terms and conditions of this agreement the licens(A; were 
to cut, fell, extract and ship timber to the mainland increasing from 10,000 
ton,> in the first year to 75,(}()() tons of timber annually from the 6th year 
onwards. Royalty was to be paid by them as a percentage of the i.o.b. 
prices that were to be fixed by the local Administration in con~ultation with 
the Licensee and in concurrence with the Inspector General of Forests. The 
licensee was to deposit Rs. 10' lakhs as Security deposit for the fulfilment 
of the terms and conditions of the agreement. . The licensee was to pay 
royalty not only on the timber that was In be shipped by them but also in the 
event of their failure to extract the requisite quantity they were to pay royalty 
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on such shortfall on the guaranteed quantity. Although the licensee took 
up work in the year 1951, at no stage was he able 1'0 fulfil the terms and 
conditions of the agreement and there was heavy shortfall in the timber 
exported as given below :-

Year 

1951.52} 
1952·53 
1953·54 
1954-55 . 
1955·56 . 
1956-57 . 
1957·58 . 
1958·59 . 
1959-ro . 
1960-61 . 
1961~2 . 
1962~3 . 
1963~ . 

Guaranteed . 
quantity 
in tons. 

40,000 

30,000 
40,000 
60,000 
75,000 
75,000 
75,000 
75,000 
75,000 
75,000 
75,000 

Shortfall Remarks 
in tons. 

8,446 

9,311 
11,124 
37,518 
61,725 
53,285 
61,788 
65,352 
67,111 
65,539 
64,167 

4.17. As a result of the failure of the licensee to exploit the forests as 
per the terms and conditions of the agreement as also their failure to pay 
full royalty due to the Government on timber shipped by them and also on 
the shortfall, the Government was contemplating to take appropriate action. 
In the meanwhile the Company invoked clause 33 of the Agreement of 
licc::cse for an arbitration in April, 1961 for the period ending 31 st March, 
1961. The arbitration proceedings were finalised in March, 1967 and the 
arbitrators gave a decree in favour of the Government to the extent of about 
Rs. 19,41,299.70 p. This award was confinned by the High COurt at 
Calcutta in August, 1968. 11lere are subsequent arbitration proceedings 
also in connection with the subsequent period. Even though the company 
had entered into arbitration proceedings, they continUed to work in 'a very 
irregular manner upto July, 1964, whereafter their work came to complete 
standstill and they more or less abandoned the contract. The failure of the 
company to work the North Andaman forests in a satisfactory manner caused 
a setback in the working of the Forest Department and in general, the 
development activities of these islands. The annual timber extraction from 
1965 onwards fall short by 75,000 tons which was the quantity fixed for 
the company to extract and ship annually under the terms of the lease and 
the forest areas thus remained locked up. From 1961 onwards, the Com-
pany involved the Govemmen{ in a series of arbitration and Court cases. 
As a result, the Government took the view that the failure of the Company 
to work the North Andaman forests amounted to repudiation of the contract 
by them and as such the North Andarnan Agreement of Licence which wa~ 
for a period of 25 years was revoked in December, 1968. 
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4.18. It has further been stated, in another note submitted to the Com-
mittee, that the following developments have taken place subsequent to 
Government having served notice on the Company revoking the Agreement 
with effect from 21st December, 1968:-

"(i) On 11-2-69 the Company had filed a special Suit against the 
revocation order of the Government. 

(ii) Affidavit-in-opposition was filed on behalf of the Union of India 
in High Coun in time on 13-3-69. 

(iii) Meanwhile, the Company filed a Writ Petition under Article 225 
of the Constitution on 11-3-69. 

(iv) The petition for Special Suit filed on 11-2-69 was dismissed as 
withdrawn by the High Coun on 21-4-69. 

(v) Again, the Company filed another application on 15th July, 
1969 for obtaining inter alia, an order of injunction restraining 
the Government of India from taking any action for giving effect 
to the said impugned order revoking the Agreement of Licence 
and also restraining them from making any extraction of timber 
or forest products either departmentally or through an indepen-
dent contractor or locating by lease or otherwise any interest 
in the third pany instead of any part of the North Andaman 
forest covered by the Agreement of Licence. 

(vi) The Campany's prayer for interim injunction was rejected by 
the Calcutta High Coun on the 4th December, 1969 with the 
directions that the Affidavit-in-Opposition iIi the main Writ 
Petition filed by the Company under Article 226 of the Consti-
tution of India should be filed early by the Union of India. 
The Affidavit-in-Reply would be filed by the Company within 
three weeks thereafter. The main rule would then be heard 
within two weeks after the Company's filing the Affidavit-in-
Reply. 

(vii) The Affidavit-in-Opposition on behalf of the Union of India 
was filed on 28th January, 1970. 

(viii) As the Company wa .. required to file an Affidavit-in-Reply 
within a month's time, the case is expected to come up for 
hearing sometime in *March, 1970." 

4.19. In view of the matter being sub judice, no long term policy for 
tendering out areas in North Andaman can be envisaged. The forests in 
theae areas are, however, being exploited departmentally and the possibilities 
of employing village cooperatives for working in small areas for supplying 
timber to the Andaman Forest Department are being explored. 

-At the (actual verification stage the Ministry have stated tbat the case could not come 
up (or hearing in March. 1970. It is appearing about daily in the List of Cases and is 
likely to come up for hearing any time during April-May. 1970. 
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4.20. The Committee have been informed during evidence that "P. C. 
Ray & Co. stopped working in 19.64. After that inter se litigations had 
been going 011 and it was -only at the end of December, 1968 that we termi-
nated the agreement with them. Then again they went in for "an appeal 
and wanted to get an interim order from the High Court. The Court injunc-
tion is still pending; but we have terminated that contract and we have asked 
the Department to work the areas and they have started working fmm the 
year 1969. I am told that at least 1500 tons of timber h.ai been extracted 
from there." 

4.21. The Inspector General of Forests and Ex-officio Additional Secre~ 
tary, Ministry of Food, Agriculture, Community Development and Coopera-
tion (Department of Agriculture) stated during evidence that "Exploitation 
of forests was confined during the past fifty years Or so to the main Andaman 
group of islands which means the Northern, Middle and the Southern islands. 
The other islands were not so much inhabited and neither there is any 
infra-structure there. In the South and the Middle Andaman islands, the 
Department is undertaking extraction of timber and our Plan provides for 
the extraction between 48,000 to 55,000 tons and OUr 'out-turn during the 
last 4-5 years stood very much above this limit-sometimes it is over 10% 
but the plan provides that no more than 10% yield can be taken from 
these areas." He further stated that "As regards other islands the que~tion 
of exploitation does not arise as there is no infra...;structure." 

4.22. Loss accruinR to Government by deparlmemal extractIOn of 
timber: The Inspector General of Forests stated, during evidence, in reply 
to a question whether Government was losing by departmental extraction of 
timber, that "I think, on the whole, we are losing "a small amount in a 
general way. The revenue is Rs. 1,41,61,000 and expenditure, excluding 
the plan, is Rs. 1,43,67,000." He further stated that' when we extract 
timber, there is a heavy expenditure incurred on transporting it to the main-

. land which is Rs. 152/- per tonne ............ The other reason is that the 
saw mills are running at a loss, on, account of the fact that departmental 
supplies or local supplies of that timber are made on a subsidised basis ..... 
the losses are mostly by Our saw-mills." Intervening, the Chief Commis-
sioner stated that "Mainly we feel, that the costing of the sawn timber is 
defective. And that is why Cost Accounts Officer was requested to exa-
mine it. His recommendations, with our comments have been forwarded 
to the Government of India. If these recommendations are implemented 
losses will be reduced considerably." It was further stated that "Secondly, 
in the past the wastage at the time of sawing-particularly in the last few 
years-was fairly high. We have paid attention to it and we expect that 
the wastage will be reduced to some extent. One of our officers received 
training in Finland where be studied the sawing. We have also seen to it 
lately that the timber which is being given to be sawn, has not been left 
lying too long. These measures, we feel, will effect an improvement in the 
running of the saw-mill." 



43 

".23. The Committee have been informed during evidence that the entire 
economy of these islands depends upon the development of the infra-
structure. With the rapid development of the intra-structure, the economic 
deveI-opment will take place much faster and the competitiveness will be 
brought in. With· a view to achieve this objective, three plywood factories 
and one match factory have been established since 1960. These factories 
will be getting timber at a more competitive rate and will be transporting 
finished goods to boost up the eoonomy. It is also proposed to call for all 
India tenders on ten year basis for setting up industries in those Islands 
where re-settlement is going on, so that same of the timber may be utilised 
locally. 

4.24. The Committee are unhappy over the whole affairs of P. C. RaJ & 
Co. Calcutta. They are SIJIlH'ised that althobgh from the very start i.e. 
right from 1951-52, the periormance of the coQiractor was far from satis-
factory and they were guilty of serious breach of contract, no notice of their 
acts of commission and omission was taken till December, 1968. Conse-
quently, the Adminis.1ration has landed itself in legal difficulties. Lack of 
proper vigilance and utter 'indifference to the whole matter by the authorities 
concerned bas put the forest department inJI;o a huge loss. The Committee, 
therefore, recommend that an inquiry may be instituted into this affair with 
a view to fix responsibility for the lapse. 

4.25. The Committee feel that ,here is no bar now to go ahead with the 
pt'ograntme of extraction of timber departmentally or otherwise since the 
interim injunction prayed for bas not been granted. In view of this, the 
Government sbould go ahead "ltb a firm programme of exploitation of 
timber in the North Andamans. 

\ 
B. Land reclamation 

4.26. The Committee have been informed, in a written note that in the 
Andaman Group of Islands there are three Forest divisions, namely South 
Andaman Division, Middle Andaman Division and North Andaman Divi-
sion. For South and Middle Andaman Division, new working plans have 
already been prepared. They are expected to be approved shortly for the 
next 10 years for w.Jrking of forests. It is anticipated that about 38,500 
acres in South Andaman Division and 21,500 acres in Middle Andaman 
Division will be exploited during the next 10 years. With regard to North 
Andaman Division, since the Calcutta High Court rejected the licensee's 
petition for interim injunction against revocation of the Li.::ence in Decem-
ber, 1969 only, working of the forests has been organised departmentally 
in a small way. It is proposed to prepare a scheme for working the forests 
shortly and to start with, it is anticipated that annually about 1000 acres 
will be exploited in the beginning. The regeneration of forests will be taken 
up in all the lands cleared in Andaman Group of Islands accwding to the 
approved working Plan. In addition, 6000 acres of land (approximately) 
earmarked for agriculture is expected to be cleared during the next 5 to 6 
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years. Land capabili.ty survey is planned to be taken up to decide on the 
soil conservation measures and cropping pattern 10 be adopted. The pro-
gramme proposed for reclamation of forests in the Nicobar group of Islands. 
is as under :-

Little Andaman 
It is proposed to reclaim 4000 acres in Little Andaman rlurmg the 

Fourth Plan period. We have proposed that the reclamation should be ,ot 
done through Private Parties hand in hand with departmental operations. 
The proposal for selection of a private party on the basis of an All India 
Open Tender for clearanc~ of 800 hectares in Little Andaman has already 
been submitted to the Department of Agriculture, Government of India 
along with drafts of necessaI;y tender documents. A proposlli has also been 
submitted for selecting a private party for setting up a Ply-wood Unit in 
Little Andaman, with an annual in-take capacity of not less than 10,000 
tonnes per year. The proposal envisages allotment of an area of 10,000 
acres to the successful tenderer for a period of 10 years. This proposal 
is also presently under consideration of the Government of India. 

Out of the 4000 acres proposed to be reclaimed during the Fourth Plan 
period, approximately 30% of the cleared lands would be required for provi-
sion of Community facilities, while the remaining 2800 acres would be 
available for allotment to the families to be resettled on that island. On 
the basis of 5 acres per family, it is proposed to resettle 560 families on that 
island during the Fourth Plan Period. This proposal too, is pre!tently unde1" 
consideration of the Government of India. 

Katc1uJ1 
Government of India have already accorded s . .lDction for ralSlng of 

rubber plantation over an area of 6000 acres at an estimated cost of Rs. 450 
lakhs. It is proposed to bring 3000 acre under Rubber during the Fourth 
Plan Peri'Od and consequently the forest over all this area will have to be 
cleared. This clearance is also proposed to be cleared. This clearance is 
also proposed to be done partly departmentally and partly through Private 
Party to be selected on the basis of an All India Open Tender. Department 
of Agriculture, Government of India have already been moved to approve 
the proposal and drafts of necessary tender documents have also been sub-
mitted. They are under consideration. All the area cleared in Katchal 
will be brought under rubber. 

Great Nicobar 
A Pilot Scheme for settlement of 100 ex-servicemen families, oach of 

whom have to be allotted 10 acres of cleared flat lands, has already been 
sanctioned by the Government of India and is being. implemented. The 
proposal of having another settlement for 100 families has also been approved 
in principle. It has been proposed to clear 3000 acres of forCit lands itt 
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Great Nicobar during the Fourth Plan period and necessary proposals in 
this behalf, along with drafts of tender documents for selection of a suitable 
private party on basis of an All India Open tender, have already been 
submitted to the Government of India and are under consideration. If the 
proposal regarding having second settlement in Great Nioobar is finally 
approved, the total area that will be cleared and allotted in Great Nicobar 
for agricultural purposes during the Fourth Plan Period would be 2000 
acres. It will thus be 'Seen that out of the entire clearance envisaged in the 
Nicobar group of islands during the Fourth Plan period, only an area of 
4800 acres (2800 in Little Andaman and 2000 in Great Nicobar) is pro-
posed to be utilised for agricultural purposes. 

4.27. In reply to a question, the Inspector General of Forests stated, 
during evidence. "These are hilly areas and rain fall is about 110" 
and the precipitation at times is concentrated in a day 
upto 10". The result is that if any clearance on wide scale is done, it 
leads to terrific erosion. So, the economy of the area would be based on 
vegetal cover and maintaining the forest for regenerating the economy either 
by exploitation or by more valuable species, or by utilising unutilised species 
by other technological methods. To that extent it has got to be conditioned 
by the vegetal cover and the economy has to be based on forestry and 
forestry based industries. For example, take a, country like Japan which 
has got very high human population in the Eastern Region. There the forest 
area, with all that population, is round about 68 %. But this area is much 
more prone to erosion than Japan because they do not have heavy rains. 
They have snows and the washing is not great. It is essential to maintain 
vegetal cover over the land." 

4.28. In reply to another question, the Committee were informed that 
these areas were susceptible to heavy erosion and washing away of soil took 
place quickly and the reclamation work: has to be d·one very cautiously as 
once the damage was done to the soil, it would take 6 thousand years to 
build 6 inches. 

4.29. The ColJllllit(ee hope that in Tie" of the heavy rain~ ill these 
Islands aDd the soil being susceptible to erosion, Ithe Adminisb'ationj will 
take suitable pt"ecautionS'y measures to avoid soil erosion in the process of 
execution of the new schemes for reclamation aDd rehabilitation of fprest 
areas wbicb are at present .lIder tile cOllllideration of the Go..-entJDellt of 
India. 

c. 0nIameIdaI Tuaber 

4.30. It has been mentioned in the Report of the Study Team consisting 
of Cabinet Secretary, Home Secretary, Defence Secretary on the development 
of Andaman and Nicobar Islands that "there is quite a good amount of 
ornamental timber and lot of Burrs in the Andaman,<; forests. Excellent 
veneer can be prepared out of these. The ornamental timber can also be 
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frold in foreign markets in logs. The Inspector-General of Forests can 
examine this problem and advise as to how best this exploitation is to be 
done. There may be a scopo for encouraging veneer factories. Some 
amount of local handicraft with ornamental timber is now going on. Excel-
lent furniture can be made which will have a good value. Now that we are 
getting ex-servicemen settlers, it may be possible to develop good handi-
craf15 amongst them. Some of the l'ocal population can also be taught good 
carpentry. There appears to be a case for settling some good carpentecs 
on the islands. The Handicrafts Board can have a look at this problem." 

4.31. During their tour to the Andaman and Nicobar Islands the Com-
mittee were given to unders!and that the "Ornamental timber" viz., Marble 
Wood, Silver Grey, Padauk, Burr etc., grow with other timber. The Orna-
mental timber constitutes only 5% of the forest and hence exploitation of 
only this timber is limited; but even then every effort is being made to 
extract as much ornamental timber as possible. The other important factor 
to remember for low exploitation of this timber is that there is heavy rejec-
tion. About 2000 tons of Padauk per year is being exported to the main-
land, for use by the railways. Plantations Df ornamental timber are being 
raised in the. Andaman group of Islands. 

4.32. The Committee were informed during evidence that "under the 
various plans, teak and other high quality timbers are being grown there. 
We are trying to have more expensive timbers in those forests." In regard 
to export of timber to foreign countries and earning foreign exchange as 
a result thereof, the Committee were informed that "there is no export from 
the Andaman islands to any foreign country. The export is to the main-
land. The demand is for all types of timbers. Only the ornamental woods 
we are selling at a profit because the cost of working and everything else 
is very well covered." 

4.33. The Committee note that the ornamental timber constitutes only 
5 % of the forest and hence exploitation of only this timber ~ lbuited but in 
view of the fact that it sells at a profit, as admitted by the Inspector General 
of Forests, every eftort !Iboold be made to extract as much ornamental timheF 
as possible to encourage development of good handicrafts in the intel'eSt of 
economic development of those islanck. 



CHAPTER V 

AGRICULTURE 

A. Feod Productioll 

5.1. The Andaman Islands have practically no ftat land and the local 
inhabitants are not progressive. Besides, the land is wholly cOVered with 
fresh vegetation. As such, there was no cultivation in these islands, until 
they cexne to be used as a penal 3ettlement in the later nineteenth eentury. 
The Andamanees or settlers prior to 1945 and the new settlers brought over 
since 1949 form the mainstaY' of agricultural activity in the islands. These 
people had cleared some 10421 acres of land as long ago as 1881 and the 
acreage of cleared land had increased to 25,189 acres by 1905. There has 
been further forest clearance subsequently for agriculture, under the coloni-
sation schemes, from 1949-this time in selected areas mostly in the Middle 
aad North Andamans. Upto 1961, about 16,300 acres were thus cleared 
by Government agency for settling East Pakista;} refugees, etc. 

5.2. In the Pabt, there was an impression that in the Andaman islands, 
ropographically, as much as 514,000 acres could be found usable for agri-
cultural pursuits. This was mainly based on calculation of area of dependable 
heavy precipitation, included in what was then known as the "blue belt". But 
subsequent practical experience and surveys in connection with the colonisa-
tion scheme have made it clear that land fit for agriculture is extremely 
limited. Experience has shown that the original estimates about the avail-
ability of cultivable fiat land on the basis .of which targets under the colo-
nisation scheme were fixed, have been very much on the high side and 
shortage of suitable lands in compact homogeneous blocks has proved a 
severe handicap. In short, the fact is that not much land suitable for 
agriculture is available in the Andaman Islands. Consequently agriculture 
can play only a very limited role in the development of the economy of these 
islands. 

5.3. The aboriginals, numbering about 14,000 practice no form of culti-
vation or agriculture, except that they occasiooally plant a few fruit trees. 
They live mostly on forest produce like Pandanus fruit, edible roots, coco-
nuts, wild pig and fish from the sea. Unlike tribals elsewhere in India, 
they do not practice any form of shifting cultivation either. A few Nicoba-
rese are said to have taken a liking for rice but have not as yet interested 
tBemselves in its cultivation. 

5.4. It has been brought to the notice of the Committee that moro than 
full time work remains to be undertaken to consolidate the areas already 
opened Up', so as to safeguard the interests of permanent cultivation, full 
productivity and profitable utilisation. While a number of schemes for 
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agricultural improvements have been adopted, as indicated below, none of 
them are on an adequate scale nor do they cover all urgent requirements :-

1. StrengtheninJ! the Agricultural Department. 
2. Training of personnel for stafting the Agricultural Department. 
3. Multiplication and Distribution of Improved ~eds. 
~. Supply of implements, seeds and manures to cultivators. 
5. Scheme for demonstration of intensive cultivation of agricultural 

crops. 
6. Scheme for Plant Protection in the Andaman and Nicobar Islands. 
7. Rehabilitation of coconut plantations in Andamans. 
tI. Development of coconut plantations in Nicobars. 
9. Scheme for the establishment of Coconut Nurseries for the 

Andaman and Nicobar Islands. 
10. Deputing selected Nicobarese to the mainland for a study tour 

of the Coconut Stations and Plantations on the West Coast. 
11. Scheme for the establishment of -Progency Orchard-cum-

Nurseries. 
12. Scheme for Demonstration of Intensive Cultivation of Horti-

cultural Crops. 
13. Development of Cashewnut Plantations in Andaman and Nicobar 

Islands. 
1~. Arecanut Development Scheme. 
15. Development of Pine-apple cultivatioa and establishment of a 

Canning Unit. 
16. Lac Cultivation ill Andamans. 
17. Exploratory Trials on Coffee Cultivation in Andarnaas. 
18. Rubber Plantation in the Andaman and Nicobar Islan4s. 

5.5. It is stated that the intensity of land use is itself very low, only 
23.77% of utilisable land being cropped. The one major crop raised is rice, 
involving 6684 ha. (16,504 acres) in 1961, which increased to 6,754 ha. 
in 1962. Other field crops covered but very limited areas and were appa-
rently raised purely for personal or local consumption. Broadly speaking, 
the present cropping pattern cvnsists of 2/3rd of the net sown area under 
paddy and a fifth under coconut; and the rest is accounted for by a variety 
of casual small-scale planting of foodcrops, cash crops and fruit crops. It 
would thus appear that there has been no planned development of crvpping 
pattern. 

5.6. In a written note, the Committee have been informed, that paddy 
is the main crop in the Andaman Islands and Coconut in the Nicobars. 
The activities of the Agricultural Department are mainly directed towards 
the multiplication and distribution of improved seeds, supply of seeds, 
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fertilisers, implements, demonstration of intensive cultivation of paddy and 
horticultural crops and development of plantations crops and development of 
.arecanut etc. At the beginning of the Second Five Year Plan only 3 Agri-
cultural Farms were being maintained by the Agricultural Department. Their 
number increased to 5 at the end of the Second Plan and 9 at the end of 
Third Plan. There are at present 10 agricultural farms for trial of new 
varieties and production of seeds and seedlings for distribution to cultivators. 
Besides, these farms are serving as demonstration centres to cultivators. 
The following table indicates the efforts made by the Agricultural Depart-
ment in the field of extension for the supply of various Agricultural inputs 
to the cultivators: 

Quantity supplied during 

SI. Description 2nd Five 3ed Five Annual 
-No. Year Plan Year Plan Plans 

(1966-69) 

1. Fertilisers (MT) . 97 222 190 
2. Improved Seeds (MT) 

,/ 42 200 146 
3. Green Manures Seeds (MT) • 5 N.A. 6 
4. Improved Agricultural implements (No.) 287 132 61 
5. Plant protection equipment (No.) . 40 147 429 
6. Pumpini Sets (No.) 6 3 19 

The area under paddy and production of rice ha~ been steadily increas-
ing as will be seen from the following table :-

First Plan 2nd Plan 3rd Plan Annual 
Plans 

(1966-69) 

Area under paddy (Hoc.) 3748 6684 7054 7402 
Production (in tonnes) . 3084 5894 8133 9031 

5.7. Next in importance are plantation and horticultural crops. The 
additional area brought under these crops is indicated below 

2nd Plan 3rd Plan Annual Total 
Plans 

Coconut Plantation (in hect.). 202·00 1162 ·00 399·00 1763 ·00 
Arecanut Plantations (in heet.) 40·00 3()()·00 93·()() 433·00 
Horticultural crops (in hec!.) 157 .()() 393·()() 285·00 835 -00 

5.8. Minor irrigation.-Although the avera,~e annu'_t1 rainfall in this 
territory is as high as 123" spread over a period of about 8 months, tbe 
need for providing minor irrigation facilities arises during tbe dry months 
from January to middle of May. Minor irrigation facilities at present are 
practically non~xisting due to poor moisture retentive capacity of the soil 
.and non-availability of perennial water sources which could otherwise be 
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exploited. However under the agricultural production programme, pump-
iug l!ets which are being used to lift water from nearby streams, are being-
distributed to the cultivators at subsidised rate. The problem in this terri-
tory is in locating suitable water sources which could be tapped for pro-
vidiDg irrigation to large compact areas. With this in view, a team from 
the Central Water & Power Commission had recently undertaken a preli-
minary survey of the possibilities of undertaking minor irrigation schemes 
in dais territory. Further, a t.~am fr,run the Geological Survey Of India had 
recently looked into the problem especially regarding the peculiar soil 
characteristics in this territory. Their n~ports are awaited. In the mean-
time, it is proposed to construct small bunds across' nallahs for pmviding 
minor irrigation facilities wherever feasible. 

5.9. In reply to a question whether any proper record of the rainfall 
in the various parts .of the islands has been maintained, the Committee have 
beell informed, in a written o'?te, the Meteorological Observatory at Port 
Blair has set up branch stations at the following places :-

(1) Mayabunder 
(2) Long Island 
(3) Hut Bay 
(~) Car Nicobar 
(5) Nancowrie 
(6) Kondul 

In addition, it is proposed to establish meteorological stations at the follow-
ing places in consultation with 'the Officer-in-Charge, Meteorological Obser-
vatory, Port Blair :-

Betapur 
Middle Andaman 
Matchal 
Neil Island 
Great Nicobar 
Ferargunj 
Baratang 
Chiriyatapu 
Havelock 
Kadamtala . 
Rangat 
Diglipur 
Teressa 
Pulobhabi 
Chowra 
Cambell Bay 
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5.10. In additiOn to the above, ~Agricultural Department proposes! 
to establish Agricultural Meteorological stations at Sipighat, Panchwati and 
Diglipur, where rain gauges amongst other things will be installed to collect 
rainfall data. 

5.11. It has also been stated that two Agricultural Inspectors have been 
trained. One Inspector is at present employed with the Soil Conservatioo 
Research C:!ntre. The sec.ond one will be utilised for the execution of 
Soil Conservation scheme as soon as the accounting procedure is finalised 
and extension work is taken up this Y7ar. . 

(a) It is' now proposed to take up the implementation of soil conserva-
tionschemes .on a priority basis in different areas in the islands and the 
two Inspectors already trained will not be sufficient to meet future require-
ments. It is, therefore, proposed to train more Agricultural Inspectocs in 
soil ~onservation w.ork from 1970-71. 

(b) A programme for training various rersonnel of the Agricultural 
Department has been drawn up. An Agricultural Officer has been deputed 
for training in coconut cultivation at Kasargode (Kerala) and one Agri-
cultural Inspector has been deputed for training in plant protection at 
Hyderabad. 

5.12. With a view to advise the Andaman Administration on the strategy 
to be followed in regard to intensive cropping scheme, the Committee have 
been informed, during evidence, that a team headed by the Joint Agricul-
tural Commissioner visited these Islands from 10th to 18th November, 1969 
and his! report was almost fo!ady. At present about 3,000 tons of rice, 
3,800 tons of wheat, 800 tons of pulses, 500 tons of oil is imported from 
mainland from these Islands. It will rise further in 1973-74 for rice 
17,500 tons. wheat 4,800 tons, pulses 1,500 tons, potatoes 600 ton9 and 
onions 600 tons and oil 100 tons. The main recommendation of the report 
is, therefore, to make the area self-sufficient in rice, pulses, potatoes, ooions 
and oil, etc. by 1973-74. In regard 10 measures taken to boost production, it 
was stated that the rice production can be increased by resorting to present 
technology and use of high yielding varieties, whereas for pulses, potatoes and 
onions rotation system would be used. About wheat, it waS' added that 
"we are not sure whether we will be able to grow wheat profitably in those 
islands but some trials are under way." 

5.13. In reply to a question, the Committee have been informed that 
fle production figures of these articles in the Islands was rice-1O,600 
toones, wheat-nil, pulses--375 tons, potatoes-nil; oniOns-nil. 

5.1". The Agricultural Commissioner added that "the most important 
recommendation of the Team from the Ministry of Agriculture is to achieve 
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self-sufficiency in those items which are nOw being imported and we can 
be able to achieve self-sufficiency, even considering the increased popula-
tion by 1973-74. In addition to that, the team has suggested improvement 
specially in the present coconut plantations. And there are possibilities 
for banana and pine-apple cultivation. But the ~ost important suggestion 
they are making is to take up 300 acres under red oil palm plantation, which 
is one of the very import~nt plantations. We are importing so much of this oil 
from foreign countries. These plantations will not affect the forest areas. 
After reclaiming 300 acres, we want to put this plantation. For the last 
5 or 6 years, we have been trying to find a suitable area for growing this 
red oil palm." 

5.15. Sugarcane.-In regard to sugarcane cultivation, tr.~ Agricultural 
Commissioner stated that there was a possibility for sugarcane cultivation. 

5.16. Fertilizer.-The demand of fertilizers at present was about 593 
-tons whereas 413 tons had been supplied this year. There was a s'ubsidy 
of 50% on nitrogenous fertilizers. It is now being considered whether t~ 
subsidy may be given on super-phosphate also. Rs. 60 per ton is being 
paid as subsidy for transport. The islands were being denied the benefit 
of pool price but now the pool price has been introduced there. 

5.17. Irr;gation.-As far as water for irrigation purposes is cO{lci:rned, 
cultivators have mostly to depend upon rainfall. The Chief Commissioner 
stated that "from the irrigation aspect the s.oil does not have a very good 
retentiVe power. It does not hold water in most places. The places: wherc 
tanks etc. are to be located, have been carefully selected in consultation 
with the Geological Survey and on the past ex:perience. Keeping this in view 
some attempt has been made by us for minor irrigation and about 4 small 
reservoirs have been put up--three in South Andamans and one in Middle 
Andamans. We find that most of the Schemes which We want are fairly 
expensive. Sometimes back it was decided to bring in an Investigation 
Division from the Central Water & Power Commission, and we are assured 
that it will come by April, 1970. Then, we would like to take up a larger 
number of programmes." It was added that "We have examined the 
possibility of tubewells and according to the report of the Geological Sur-
vey of India the'fe is no possibility of drilling tubewells in that area. As 
regards anicut etc. we need smaller streams and revulets which are not 
many in those areas." 

S.lS. The Committee need hardly emphasil!le that the economic growdI 
and prosperity of the Andaman &: Nicobar Islands to a large extent depallis 
maiRIy OIl its ability to increase the agricultural production. CoasIIIeriag 
the vast potential of the islands, the present State of devetopmeDt is tIae 
field of a,,-iculture me hardly be regarded a, adequate. The Co.-ittee 
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feel dDt prospects for agricultural development in these I§Iands are very 
brigIU Itoda ill the nature of intellSive" exploitation of the existing lands by 
~ ..... .,.,..opriate inputs ~ weD as bringing fresh areas untlel' cultiva-
tioB by tke clearance of forests. 

5.19. TIle Committee are, howeveI', glad to note that the Adminmration 
has ptJt '~If-~ciency in rice, puhies, ngetables etc. ~ their target. 'They 
hope fllat COIlCel'ted efforts will be made towards achievine the same. 

B. Soil Cooservatioo 

5.20. It has been stated that the soils in the arca~ in Andamam; opened 
up for agriculture are usually d.:::rived from sedimentarv rocks and less 
commonly from serpentine rocks. Soil depths are variable, valley soils 
being generally quite deep. In the val!.:::v lands sail colour ranges from 
greyiih brown to grey and occasionally to dark brown. Sail textures vary 
from sandy loam and gravelly loam to clayey loam and heavy clay. The 
hea.y ~Is have a very low status of aggregation; when wet, impermeable 
lay~rlll are formed quickly, which retard the infiltrztion capacity of the soil. 
The" IlOils are generally lacking in organic matter (humus), particularlv in 
upland areas where the loose soil and heavy rainfall are adversle local 
characteristici. In both light and heavy soils, crump formation is prevented 
for want of adequate clay-humus complex. Paddy land soils are lacking 
in available phosphorous. The content of nitrogen and potassium is ~ne­
rally aatisfactory while that .0.f Calcium is low. While originally rich virgin 
fore.t M1ils, the soils are poor in wat~r-holding or moisture-retention capa-
city and are easiJy liable to soil-erosion when exposed to heavy rainfall. 
Soil erosion by water is thus a serious problem and even in areas cleared 
comparatively recently, its evil I!ffects are alreadv being noticed. 

5.21. It has further been stated that soil conservation in the agricul-
tural areas assumes special importance in view of the fact that there is no 
room for extension into fresh areas in the limited land in these islands. A small 
soil oonservation study and demonstration unit has been set up at -Rangat 
to study the problems in the 23 villages of the Middle Andaman Islands. 
The unit has ascertained that tho.ugh the eros'ion index of the soil itself 
was satisfactory, accelerated erosion resulli"!d because of the topography. 
rainfall, removal of vegetative cover and unwise agricultural practices like 
tillage against the contours, over grazing, burning of stubble after harvest-
ing, paddy cultivation without field terracing, stream bank erosion encour-
aged by cultivation right up to the edg~ of the bank,· etc. Valley areas 
brou~t under the plough are affected by sheet, gully and stream bank 
erOi1lon. Already 1,000 acres have become unfit for paddy cultivation. The 
study showed that only 6.0% of the land was nearly level and that all 
other "land was suffering eith.:::r from active erosion or from accumulation 
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Of sterile soil. The particulars Of slope and degree of erosion determined 
in 1959-60 are as follows :-

Slopes 

Nearly level 
Moderately level 
Sloping 
Strongly sloping 
Steep 

Percentage 
of total Degree of erosion 
cultivated 

area 

6·0 None noticeable 
26·7 MQderatelyaffected 
10·7 Severely eroded 
36'9 Gullied 
19·7 Accumulated soil. ' 

The small-scale Demonstration work. has yet to be followed up by organised 
soil conservation programme on fullscale. Against the Third Plan pro-
vision of Rs. 998,300 in 1961-62, the expenditure incurred was onJy 
Rs. 23,000. The provision of a loan of Rs. 150 per acre for implement-
ing soil conservation on an individual basis in each CUltivator's Small holding 
cannot serve the purpose in practice. A comprebensive programme of soil 
conservation is urgently called for. The programme must be implemented 
over each entire c.atchment as a unit in a c()-()fdinated way, Special 
methods of working have to be evolved to suit local conditioI16. 

5.22. The Committee have been informed, in a written note, tbat on 
account of heavy rainfall and hilly terrain, the soils in this territory are 
susceptible to erosion. A research station was set up at Rangat (Middle 
Andaman) to study the factors causing soil erosion with the ultimate object 
of determining the soil conservatiOIli measures required to be taken in various 
affected areas. Another small centre was set up at Diglipur during the 
Third Plan. A Soil Conservation Research DemonstratiOn and Training 
Centre is being set up in South Andamans (Sipighat). In the field of oxten-
sion, only loan assistance at the rate Of Rs, 150/- per acre was provided to 
the cultivators for booding and terracing of their fields. It is now propoied 
to grant financial assistance @ Rs. 375 per heet. for paddy lands and 
@ Rs. 1,250 per hect. for hilly lands for undertaking Soil Conservation 
measures. 50% of the above amnunt is proposed to be treated as subsidy 
and the remaining 50% as long-term loan. 

5.23. It has further been stated that it has been decided that individual 
hoMing of the settlers should be protected from erosion hazard by adopting 
different Soil Conservation measures as applicable on particular holding. 
Over and above, it is planned to take soil conservation measures on different 
holding> of' a block on watershed basis. Therefore, the virgin land cleared 
for agricultural purposes will be protected by Soil Conservation measures in 
the shape of Contour bunding, graded terrace, paddy field bunding, pori-
pberial channels, grass water outlets, terracin~ different drop structures and 
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raising of erosion resistance crop etc. During the Fourth Plan Period about 
4,000 acres, out of 4,800 acres meant for agricultural purpose, are proposed 
to be brought under soil conservation. The Scheme will be executed by 
granting a liberal loan assistance of Rs. 1,200 per family for 5 acres of 
Agricultural holdings. The work will be executed through trained soil con-
servation personnel. The contour Survey and preparation Of estimates of 
different Soil Conservation structures are in progress both at Neil and Betapur 
Projects. 

5.24. It was brought to the notice of the Committee that the cultivators 
did not take advantage of the loan facilities for soil cons'ervation work and 
that owing to non-appointment of requisite staff relating to reclamation of 
saline affected land no tangible progress could be achieved towards the im-
plementation Of the Schem:;:. In reply the Committee have been informed, 
in a written note, that the necessary staff has since been appointed. A pro-
posal to liberalise th,:;: pattern of assistance for soil c.ooservation work was. 
sanctioned in October, 1969. Pattern of financial assistance is indicated 
below:-

1. Loan to the extent of Rs. 375 per hectare for paddy land and 
Rs. 1,250 per hectare for hilly land. 

2. The loan, is l.ong-term spread over a period Of 20 years. 
3. 50% of the loan amount or 50% Of the actual cost of the work 

(in case the work is undertaken through Governm~nt Agency) to 
be treated as subsidy in the 5th year if it is certified by the soil 
conservation staff that minimum follow-up programme has reen 
adopted by the cultivators for 4 years. The grant Of subsidy is 
also subject to prompt and punctual repayment of loan and/or 
interest thereon and in the eVo1!nt of any default the loanee is 
liable to refund the full amount with interest thereon. The subsidy 
is not to be paid in ca~ but will b~ in the form of conver-i:m 
of the outstanding loan into the extent of subsidy granted. 

4. The loan is repayable in 15 equal annual instalments together with 
interest on the .outstanding balance beginning from the 6th Anni-
versary· of the completion of the work or disbursement Of the 
amount as the case may be, the interest alone being repayable 
on the anniversary. 

5. The loan will carry interest at such rate as may be prescribed 
by tb.:;: Government of India from time to time. A rebate in 
interest at the rate in force will also be allowed in case the in<tal-
ments of principal and/or interest are paid punctually On due 
date. 

5.25. It will re observed from the above, that the conversion of the 
part of the loan into a subsidy if the work is carried out properly, is an 
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attractive incentive which should enable more farmers to avail themselves 
of the loan aSsistance. 

5.26. Wide pUblicity is being carried out amongst the cultivators to 
avail of the liberalised pattern of financial assistance for soil co.nsef\'ation 
work. Andaman & Nicobar Islands Land Development Schemo;:s Regulation, 
1963 has also been brought into force from 15-6-1969 under which Chief 
Co.mmissioner ha~ been ,vested with powers to dl~clare any area to be a 
notified area for the purpose Of carrying out Improvement Scheme~ including 
schem.:!sfor Conservation and Improvement of Soil Resources. 

5.27. Reclamation of saline lands.-The Scheme could not be under-
taken during the Second Plan. Subsequently a survey was undertaken for 
reclamation Of ~1ine and Mangrove area" bv an expe!1 team headed by 
Director, River Research Institute, Governm:!nt of West Bengal from Decem-
ber. 1965 to. January 1966. The work on the pilot project was e.xpeeted 
to be taken up in October, 1969. This has been delayed due to the non-
availability of required number of the water craft. The subject is being 
handled by the Department of Rehabilitation undt~r the accelerated Develop-
ment Programme. 

5.28. Approximately 2,500 acres Of flat lands suitable for cultivatioo. 
were expected to be available in Neil Island and a detailed soil survey of 
the lands was undertaken to locate lands suitable for paddy. The survey has 
indicated that about 525 acres of land suitable for regular paddy cultiva-
tion were available and that the remaining lands were primarily suitable for 
plantations. The work of survey and demarcation of the lands into indi-
vidual plots to be allotted to settlers is in progress. During this work, it 
is observed that stray patches of lands within the area earlier demarcated 
for paddy have inferior soils and these are being excluded. 

5.29. The texture of soil in Neil varies conSiderably-from clav to clay" 
loam, sandy-clay-loam and sandy loam. The analysis of the soils indicates 
that they are rich in Nitrogen and available potash, slightly low in phosphoric 
acid with neutral to slightly alkaline reaction. The average organic carbon 
percentage varies from 0.38 to 2.60 per cent, available potash from 45 to 
700 pound per acre, phosphate from 8 to 24 pounds per acre while the PH 
varies from 7 to 8.5. Only lands with sbils from clay to clay-loam and 
sandy clay-lonm in texture have been selected for allotment of paddy lands. 
The depth of these soils varies from 1 t ft. to 3t ft. on an average whereas 
the depth of the humas layer varies from 6" to 12". 

5.30. In regard to functioning of the Soil Testing Laboratory, it has 
been stated that the Soil Testing Laboratory amId not start functioning 
from December 1969 due to scarcity of water and power. The Soil Testing 
Laboratory is likely to start functioning hom 1-4-1970 and about 200 soil 
Samples per month will be analysed in this Laboratory. 
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5.31. The Soil Conservation, Research and Demonstration centre started 
functioning from January, 1969 at Sipighat and the programme for the cur-
rent year includes studies on merits and demerits of soil conservation mea-
sures, varietal manurial trials on different varieties of cr:ops, plant introduction 
studies on Farm Forestry, crop weather studies, establishment of nursery to 
carry out nursery studies on exotic and indigenous species of different planta-
tion crops. 

5.32. During evidence the Committee have been informed that the 
Andaman and Nicobar Islands are generally hilly areas and the rainfall is 
about 110" and the precipitation at time is concentrated in a day up to 10". 
The result is that if any clearance of forests on a wide scale is done, it would 
lead to terriffic erosion. It would thu.s be observed that the economy of 
the area would have to be based on vegetal cover and maintaining the forests 
regenerating the economy either by exploitation of valuable species or by 
utilinig unutilised species by other technological methods. These areas are 
susceptible to erosion and soil washing away tak~ place quickly and as 
such clearance of forests, for any purpose, has to be done very cautiously. 

5.33. It has been added that "We have appointed an officer on special 
duty who is in charge of agriculture. Apart fro:n his having knowledge 
and experience of agriculture, he ha<; been specifically trained in soil conser-
vation. . . . . . But his hands are ti.:!d up with other works such as settlement 
of farmers. This work is getting momentum and he is finding it difficult to 
give adequate attention to. soil conservation work. Therefore his hands are 
heing strengtTh:!ned by the appointment Of a Soil Conservation Officer ..... . 
Immediately we have cleared about 3,000 to 4,000 acres. We have got 
adequate arrangements for soil conservation rn.::asures on these lands." 

5.34. The Committee are of the view that if any clearance of forests on 
a wide scale is done, it would lead to el'O$ion. These areas are susceptiJtle 
to erosion and soil washing takes place quickly and hence clearance of forests, 
for any purpose, bas to be done vf!ry cautiously. 

S.35. The Committee are, at the same time, unhappy to note that the 
small-scale demonstration work in soil conservation has yet to be foJlowe4 
up by organiscd soH coDSelTstion programme on full scale. Tbe Coauaiaee 
are of the opinion that the provision of loan for implementing soil COD.!lleIT8-

tion programme on an individual basis in each cultivator's small boldiac will 
Rot serve the purpose in view. This wiD require technical &9Sistance, side It, 
!Iide, to belp the cultivator to ODdenbmd the tecboique beIaiIuI it. A CHI-

prehcnsiYe prol.'I'8IIIJDe of IOil conservation is urgently called lor. 

e. Fisheries 
5.36. There is a Fisheries Department in these Islands which is re5pOosi-

hIe for the: 
(i) Development of Fisheries. 
(ii) Exploratory fishing in the sea. 
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(iii) Marine biological observations on the fish and fisheries. 
( iv) Improved methods of fishing. -, 
(v) Implementation of mechanised fishing and local fishing methods. 

(vi) Cold storage and Ice Plant. 

This Department is under the charge of a Fisheries Development Officer. 
5.37. The Committee have been informed that the water around Anda-

man and Nicobar Islands which abound in marine wealth has oot been ~iUffi­
ciently exploited for want of detailed knowledge about fishing grounds, lack 
of skilled fishermen and power~d boats. Most of the fishermen hail from 
some of the m.aritime States on mainland. The population of professional 
fishermen which was about 200 in 1961 has increased to about 400 at present. 
TIle production of fish rose from about 70 tonnes at the beginning of the 
Second Plan to about 350 toones at the end of 1968-69. 

It has been stated, in a written note, that there are 4 fishermen coopera-
tive Societies in this (erritory as follows: 

1. Surmai Cooperative Society Ltd., Port Blair. 
2. Mechanised Fishing Cooperative Society Ltd., Port Blair. 
3. Dweepyuvak Shell Fishing Cooperative Society, Port Blair. 
4. Mechanised Cooperative Society, Nimbutala. 

5.38. Surmai Cooperative Society.-The Surmai Cooperative Society was 
organised on 27-7-1947. At present there are 67 members on the roll with 
paid up share capital of Rs. 1390/-. The membership of the society is 
limited to the bonafide fishermen residing at Port Blair and having yard 
licence. Its activities are only confined to (i) Execution of contract in res-
pect of fish stall, in the Port Blair Market, . and (ii) Advancing of loam to 
its members for purchasing fishing equipments etc. 

5.39. Since the membership of the Society is restricted to bvnafide fisher-
men Possessing valid fishing licence and the fishermen in these Islands are 
scattered allover the Islands, there is no possibility for increasing the mem-~ 
bership and thereby the share capital of the Society. However, there is a" 
programme of distributing 77 mechanised boats to fishermen cooperatives \ 
during 1970-71 on loan-cum-subsidy basis which the Society could avail of 
for catching sufficient quantities of fish and marketing it. - 5.40. Mechanised Fishing Cooperarive Society, port Blair.-The Society 
was organised on &.5-1964 with 10 members of the Kerala Fishermen settlers. 
TIle share capital of the society is Rs. 130/-. Since the working capital and 
the technical know-how available with the Society was poor, the Society 
could not take up any mechanised fishing operation. 

5.41. Efforts will be made to introduce mechanised fishing through this 
society when some of its members are trained io the training centre to be 
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established in Port Blair during 1970-71. Supply of one mechanised boat 
to them would also be considered after some of the members have been 
trained in mechanised fishing. 

5.42. Dweepy~vak Shell Fishing Cooperative Society, Port Blair.-The 
above society was registered on 17-12-1963 with the object of improving 
the shell fishing industry and for amelioration of the economic conditions of 
the Shell Divers in this territ9ry. The total number of persons emolled as 
members were 18. The society had borrowed Rs. 1000/- and still owes 
about Rs. 700/- to the Andaman and Nicobar State Cooperative Bank, Port 
Blair. The members are not engaged in shell collection at present. The 
Society was permitted to fish shells during the seasons 1963-64 and 1964-65 
with all exemptions and concessions. After that, the Society did not come 
forward for undertaking shell fishing work till the closure of shell fishing 
season 1968-69. As shell fishing was not permissible during the closed 
season i.e. 1-5-69 and 30-9-1969 they were advised to complete in the open 
auction which was to be held some time in October, 1969. 

5.43. Mechanised Fishing Cooperative Society, Nimbutala.-The Society 
was organised with settlers !I.~ Nimbutala as its members in the year 1966. 
Due to insufficiency of the number of memOOrs, it has not yet started func-
tioning. Recently steps have been taken to revitalise the society by emolling 
new members. It is proposed to train some members of this society in mecha-
nised fishing when the training centre at Port Blair is set up during 1970-71. 
After their training, the ques!ion of supply of one mechanised boat to them 
out of the 20 boats, mentioned above. will be conside!:ed. 

5.44. There are hardly any indigenous fishermen on these islands. 
Almost all the families have come from the mainland. 33 number of fami-
lies have been brought over under the Fishermen Settlement Scheme. The 
Fishermen Cooperatives are suffering largely due to lack of leadership amongst 
the members. We do not have adequate know~how for this work either. 
Once the fishery development scheme proposed under Accelerated Develop-
Illent Programme is taken up, necessary technical know-how would be avail-

~
e. Better results may be expected thereafter. 

: 5.45. It has further been stated that the fishermen, in these Islands in 
eral, are educationally backward and consequently fail to realise the 
ue and utility of cooperation. They are also una,ware of the cooperative 

inciples on which the movement is to be led to progress. Therefore, much 
leeded urge and leadership are lacking in them. The gap in leadership can 
IOwever partially be filled if people with knowledge in cooperative move-
[lent in other fields are also associated with the fishermen cooperative move-
!lent, as sympathiser members so that such people would provide leadership 
nd create urge and inducement amongst the fishermen. With the establish-
leut of a Junior Level Cooperative Training Centre in Port Blair during the 
10urth Five Year Plan, it is felt that a steady non~fticial erilightened leader-
tip is likely to emerge. 
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5.46. Besides, neither mechanised boats nor mooem fishing gears have 
so far been introduced for the fishing operations in these Islands. The intro-
duction of mechansied fishing boats with~ined personnel and modem fish-
ing gears etc. is visualised in the accelerated development programme. 20 
mechanised fishing boats are already on indent; seven personnel are under 
training in the Central Institute of Fisheries at Ernakulam. Further batches 
would be deputed on completion of the training of the batch now at Erna-
kulam. Once these personnel are duly trained and mechanised fishing boats 
with modem fishing gear are inducted to the fishing operation in these Islands, 
the existing vacuum in technical know-how would start disappearing. It is 
proposed to set up a training Centre at Port Blair for imparting training in 
the use of modem fishing gear and mechanised fishing boats. For preserva-
tion of fish, a Cold Storage Plant with limited capacity, has also been pro-
vided. This would facilitate marketing of the surplus catch. 

5.47. The Administration can naturally not consider the desirability of 
issuing mechanised boats to fishermen Cooperatives till some of the mem-
bers at least, are trained in mechanised fishing. With trained personnel being 
available in near future, the desirability of supplying Mechanised boats would 
be examined. The Accelerated Development Programme provides for 
Schemes to that effect. 

5.48. The Committee have been informed, during evidence, by the re-
presentative of the Ministry of Food, Agriculture, Community Development 
and Cooperation (Department of Agric~ture) that there had been no tIa-
dition of fishing in these islands. In the Third Five Year Plan period 24 
fishermen families were settled in these islands. Subsequently 9 more families 
were settled, bringing the total number of families to 33. In addition, there 
are fish~rmen mostly from Andhra Pradesh who go over to these islands, 
stay for a year or so and then return. Some. measures have, however been 
taken to encourage settlement of fishermen families by way of giving some 
loans for construction of house and small indigenous craft. There is also a 
Scheme for the supply of essential fisherman's requisite like nylon f6r nets, 
facilities for preservation, fishing hooks, etc. 

5.49. Besides, there is also a training scheme under which the fishermen 
are trained in modem methods of fishing. Although they fish with indi- ~ 
genous craft i.e. smaller fiat-bottom wooden boats, they are trained to use: 
more modem gear and better types of nets etc. As a result of these mea-
sures, the landings of fish in these islands has increased from about 40 tons 
in 1960 to about 300 tons now, which is consumed locally. It is proposed 
to set up industries to enable the fishermen to get better price for their fish. 

5.50. The next step would be to establish mechanised fishing and for this 
purpose there are one or two boats in operation departmentally. Orders 
for 20 boats of the size of 40' in length and engines with a horse power rang-
ing from about 25 to 60 has been placed with the D.G.S.&D. These mecha-
nised boats will be given to fishermen or fishermen's Cooperatives for use 
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under the Scheme similar to one existing on ~e mainland. Steps have al-
ready been taken to train the fishermen in mechanised fishing and seven fisher-
men from the islands have been sent to the Central Institute of Fisheries Ope-
ratives in Cochin. These trained personnel will be used as instructors for 
training more and more people in the islands to operate mechanised boats, 
to look after the engines and gear needs etc. 

5.51. The representative of the Ministry further ~tated that simultane-
ously there are plans for development of deep sea fishing involving construc-
tion of a harbour for which a site has already been selected and plans pre-
pared costing Rs. 50 laths which have been sanctioned very recently. 
Arrrangements are also being made to set up a small survey unit which will 
operate from the present Port Blair harbour. This Unit will consist of two 
vessels which are under construction. Orders for construction of 22 such 
vessels of 57' in length with engines of about 200 H.P. has been placed on 
indian boat building yards. These vessels will be used for deep sea fishing. 
Although indirect evidence existed to show that there was a vast potential 
for fisheries around the islands yet a survey has to be undertaken to deter-
mine the types of fishes awilable. It was added that "after the experiments 
have been conducted, we would have a firm basis for their commercial exploi-
tation. We have been making shedies from 1965 onwards." 

5.52. In regard to a question about arrangements for proper storage and 
preservation of fish, the Chief Commissioner stated that there existed one 
cold storage in Port Blair with a capacitY of 300 tons which should meet 
the present requirements. 

5.53. 1lI.e CoouniHre are unhappy to note that Government have lID-
dertaken a developmeat programme for fisheries withont undertaking any 
SllA'ey so ,.. to assess the potentiality of fisheries in the seM arolUld these 
Islands. 1bey need llardIy stress Chat a survey is an essential pre-requisite 
of any development pmgramme that may be envis,aged in this reg8l"d p8l1i. 
adarly with a view to see its economic and commercial viability. The Com-
mittee would therefore .-ge that survey to assess the potentiality of develop-
ment of fisIaies aroaad the Islands may be undertaken as expeditiously as 
possiItIe. 

5.54. 1be Convnittre regret to note that the FIShermen Cooperatives are 
suffering largeJy due to lack of leadership amongst the members who are 
unaW8l"e of the cooperative principles on which the movement is to be led to 
progress. The statement of the Administration that they have no adequate 
know-how for dais work either, is rather surprising. The Committee feel 
that guidance conld have been sought by the Administration in this respect 
from the Ministry of Food, Agricnbure, Community DevelopmeDit and Co-
operation and so that the Fishermen Cooperatives could have made some 
progress in achieving the aims for which they were established. 1be Co ..... 
mittee hope that necessary steps will now be taken in this regard to boost np 
the cooperative movement in these Islands. 
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5.55. 'The Committee 8I'e glad to learn that Government have started a 
training scheme to train the local fishermen in modern methods of fishing. 
They, however, reco~ that a regidar training centre may be opened and 
an in-training syllabus may be drawn up for that purpose. Apart from send-
ing people for ~ in the Central Institute of Fisheries at ErnakuJam, 
they would suggest that the services of trained tea£hers from that Institute 
may be requisitioned to train the people in the proposed training centre. 

5.56. The Committee also recommend that immediate effective steps 
should be taken to induct mechanised fishing boats with modem fishing geBl' 
and the existing vacuum in the technical know-how should be removed as 
early as possible so tlmt the landings of fish in these islands might increase 
considerably. Efforts should also be made to develop deep sea fishing. 
They would also suggest that arrangements may also be made for giving 
publicity in improved practices, fishing gear and equipmenis etc. by holding 
fairs and exhibitions from time to time. 

5.57. They would also suggest that a repair workshop may be opened 
in a suitable central place in the Islands to undertake minor repairs of mecha-
nised boats etc. to save time and money in sendiDg them to workshops in 
the mainland. 

D. Horticulture and Plantations 

5.58. Plantations.-It has been brought to the notice of the Committee 
that the main plantation crops established up-to-date or are likely to do 
well in the islands are coconut, arecanut and rubber. Coconut and arecanut 
occur naturally and have also been extended by planting to some extent. 
Rubber has been introduced on a small scale. There is much room for 
the expansion of all the three. Tea has been tred and found unsuccessful. 
This result was but to be anticipated in view of the low elevations prevailing 
in this low latitude location. Small scale trials are in progress with coffee 
cultivation and the initial results are said to be promising; but it is very doubt-
ful if commercial cultivation of coffee will prove worth while in view of the 
already surplus production in coffee growing areas and of the competitive 
markets on the mainland and abroad. Small scale cultivation could of course 
be encouraged, in order to cater for consumption within the islands. Cashew-
nut has been planted on a small scale and the plants are growing well. It 
has further been stated that other possible cash crops like pepper, Cardamom, 
cloves, nutmeg and other spices have yet to be tried even on a pilot scale, 
though small experiments now in hand show some promise. All these plan-
tation crops are perennial. It takes five to eight years between planting of 
the seedlings and their dveloping into trees or shrubs and beginning to yield. 
The duration of good yields of fruits or other produce is variable, but gene-
rally not less than twenty years. As such, while the development will involve 
much initial outlay and organisation, the programme itself will have to be 
treated as a long-term undertaking not likely to result in any sizeable returns 
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immediately. But quick increases in yields can be obtained from the exist-
ing crops if improved techniques are introduced in their management. There 
is great scope especially in the arecanut and coconut areas of Nicobar for 
adopting improved methods of proved efficacy. It is thus necessary to de-
velop both long-term and short-term p.t:ogrammes for plantation crops. 

5.59. Vcgetables.-In their Report. the Inter-Departmental Team have 
observed that "Statistics in regard to land utilisation in the Islands are incom-
plete. Whatever information is available relates mostly to South Andaman. 
This makes effective planning for the productive utilisation of the soil re-
sources rather difficult." It is further stated that "No information is avail-
able of the area under vegetables, although the internal production of Indian 
varieties of vegetables is quite large. Most of these vegetables are grown 
on homestead lands. Cucumbers, Okra, brinjal, amaranthus, colocasia, lobia, 
chillies, etc. are among the Indian vegetables cultivated in the Islands. 
Tomatoes grow luxuriantly. Recently, cultivation of an early variety of 
Cauliflower has been taken up and this crop is said to be grown largely in 
North Andaman from where the surplus production is exported to Port 
Blair." 

5.60. Condiments and species.-The Inter-Departmental Team have ob-
served in their Report that "No up-to-date information is available about the 
area under condiments and species. The "Statistical Otuline" of Andaman 
and Nicobar Islands shows ~e area under these crops to be 15 acres each 
in 1959-60 and 1960-61 and 34 acres in 1961-62. The area under turmeric 
is also quite small." It has further been observed that "Correct figures re-
garding acreage and production of fruit crops are not available. The fruits 
which are found to grow remarkably well in the Islands are pineapple, citrus 
(orange, lime, pummelo), banana .. papya, guava, sapota, etc. An up-to-date 
estimate made by the Director of Agriculture, on the basis of the number 
of plants and seedlings distributed since 1958-59 (mortality excluded) shows 
the area to be 40 acres under pinea'pple, 65 acres under guava, 35 acres 
under sapota and 100 acres under acid lime. Area of other citrus fruits has 
not been indicated. However, the "Statistical Outline" of Andaman and 
Nicobar Islands, 1963-64, shows abou~ 183 acres under citrus fruits in 
1961-62 in Andaman Islands. Acreage and production of banana and 
papaya from 1960-61 to 1962-63 are shown below : 

------
Banana Papaya 

Year 
,...-__ ~A,--__ ~ 

I Area Production ' 
~ ___ A"" __ ___ 

Area Production' 

(acres) (tonnes) (acres) (tonnes) 
1960-61 587 815 180 354 
1961-62 604 831 169 363 
1962-63 660 853 158 265 

The Department of Agriculture distributes seedlings and plants of 
coconut, arecanut, vegetables, fruits and ornamentals, as well as seeds of 
paddy and vegetables, and fertilisers and. pesticides, etc. Supplies made 
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during the first three years of the Third Five Year Plan were 60 tons of 
nitrogenous, 59 tons of phosphatic and 3 tons of potassic fertilisers, 12 tons 
of solid pesticides and 109 tons of seeds. Quantities of nitrogenous and 
phosphatic fertilisers distributed during the first three· years of the Third 
Plan period at the rate of 20 Ibs. of nitrogen and 32 Ibs. of phosphoric acid 
per acre can cover only 1,200 acres of nitrogenous fertiliser and 590 acres 
of phosphatic fertiliser, although fertilisers at present are used more for 
plantation crops than for field crops and vegetables. This is too inadequate 
for the needs of the impoverished soils of the Islands to step up production. 
The same is true of pesticides in 'view of the great mcidence of damage 
caused by insecti and diseases." 

5.61. During their tour to these Islands, the Committee, were shown 
round the Multipurpose Farm at Keralapuram in Digiipur (Aerial Bay), 
which had been ~stablished in 1962 for demonstration, selection of suitable 
varieties of fruits and vegetables and their propagation. The Committee 
were also shown the Government Farm at Chitrkut in Rangat Bay (Middle 
Andaman), which was established in 1958 on a total area of 11.33 hectres. 
In this farm also variouIO varieties of fruiti and vegetable'! are grown for 
experimenJ:~ purposes. 

5.62. n.e Co.uaitfee are of tbe opinion tIIat cotfee cllltivation may be 
encouraged 011 • ..all scale for local COlISIIIDption, wbiIe scIIe_es may be 
formulated for bootItiDc tile plantatioll of fruita which are of perellllial natHI'e, 
on imprond teclmique ioirodudioa ill tlleir -enage=at, t. .Wain better 
_ quick iDiCI 3. ill yieWs. 

5.63. 1be COllUDittee feel that great eftort M Deeded to make these 
Islands self-suJIicieDt ill Tegetables. 'I1;Ie cultinton baTe to be encouraged, 
given teclmical aWstance, monetary help, supply of good qaality high yie1d-
ing varieties of seeds and snfIicieat qnantity of fertilizers together with ft-
qu.iaite quautity .f iuecticides and pemcides to COIdr'oI tile 4Meases. 

(iv) Animal Husbandry 
5.64. The Committee have been informed in a written note that the 

total livestock population in these islands has increased from 29,000 in 
1956 to 38,600 in 1961. The present figure stands at about 48,000. The 
following table indicates the number ot veterinary dispeIWUies and out-
posts established since the beginning of the First Five year Plan : 

I. Veterinary HOfipital. 
2. Veterinary Dispenaariea 
3. Veterinary outPOItl 

Position at the end of 

1st Five 2nd Five 3rd Five Annual 
Year PlaD Year Plan Year Plall Plans 

3 
3 " I 

5 
11 

(J 966-69) 

1 

" 15 
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5.65. The existing settlement areas have been entirely covered. An 
artificial insemination centre with a unit of 6 Key Villages was established 
during the Third Plan in South Andamans. A beginning in the establish-
ment of another Key Village Block in Middle and North Andamans has 
.also been made and a key village unit has been established at Rangat. 
Those Key Village Blocks are proposed to be strengthened and further 
developed during the Fourth Plan. So far, over 6,000 animals have been 
bred from iUperior bulls and about 3,500 improved calves have been 
obtained. 

5.66. The Committee also understand that there is acute scarcity of 
milk in this territory. Attempts were made during the Third Plan to import 
milch cattle but no progress could be made because of difficulties in obtain-
ing a cattle carrier. It is now proposed toi bring the milch cattle by m.v. 
'Nicobar' from the next fair season onwards i.e. October-November, 1969. 

5.67. The Committee have been informed in a written note that the 
Government Dairy Farm at .. Port Blair was established in the year 1926 
with the sole object of supplying milk to the officers and their families. 
This Dairy Farm was running at a 10&8 as is evident from the following 
statement: 

No. of ani- Total Qty. Total net Direct and 
mals of all of milk pro- loss indirect 

kindtl duced in lbs. charges 
(feed) es-
tablishment 

(in Rs.) 

1953-54 76 41206 28974 44,112 
1954-55 87 72332 . 41585 64,032 
1955-561 96 107731 23057 55,128 
1956-57 116 97494 27136 64,025 
1957-58 118 70050 49248 79,193 

5.68. In order to go into the working of the Dairy Farm, a committee 
was constituted by the Administration in November, 1959. The Committee 
came to the conclusion that besides sudden rise in the price of cattle feed, 
rise in the wages of labourers and lack of adequate grazing ground facilities, 
the Dairy Farm was lacking in systematic supervision and there was no 
chance of its becom.ing a -riable economic unit. The Dairy Farm was, 
therefore, closed down in 1961. 

5.69. 'The Animal Husbandry Commissioner has not recommended any 
specific &Cheme for the establishment of Dairy Farm in these islands. He 
has, bowcl'er. recommended establishment of two cattle breeding farms 
one at Port Blair and another at Little Andaman for meeting the require-
ment of breeding itock tot upgradation o£ the local 8t~k of animals. The 
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cattle farm for Port Blair has been proposed in the Annual Draft Plan 
for 1970-71, the cattle farm for Little Andaman is proposed to be esta~ 
lished under the accelerated development programme. 

5.70. The programme for the Fourth Plan envisages purchase and 
import of 150 milch animals from the mainland and their supply to the 
needy and deserving persons. Besides, the import of work animals is also 
proposed to be encouraged. The following assistance and facilities are 
proposed to be provided to the prospective buyers : 

A. Persons purchasing Milch animals through Andaman and Nico-
bar Administration 

1. 50% of the actual cost of the animal on the mainland will be 
treated as loan and the remaining 50% will have to be paid in 
advance by the prospective buyers to the Administration. 

2. 50% of the cost of transport and other incidental charges will 
be treated as loan and th~ remaining 50%. as subsidy. 

P. Persons purchasing milch and work animals from the mainland 
out of their own resources 

1. 70% of the total cost of transport and incidental charges of the 
animals will be allowed as subsidy. 

2. Free deck/bunk passage will be allowed by the ship from the 
mainland to Port Blair at the rate of one passage for escorting 
5 dry animals. 

5.71. Necessary rules in this regard have been submitted to the Gov-
ernment of India and their approval is awaited. 

5.72. The animal Husbandry Commissioner with the Government of 
India has also recommended the following measures for the Cattle Deve-
lopment Programme in these islands : 

1. To station bulls at all Veterinary Dispensaries and Veterinary 
Centres for natural services. 

2. To restrict the scope ot the Artificial Insemination and cross 
breeding programme to the area around Port Blair. 

3. To purchase locally available t bred and t bred bulls and supply 
the same to the cultivators free of cost with a subsidy of 
Rs. 30/- p.m. for maintenance for a period of two years. 
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5.73. Necessary schemes in this regard for inclusion in the Fourth Five 
Year Plan are being prepared for submission to the Government of India 
for obtaining their approval. 

5.74. Under the Special Areas Development Programme, ex-servicemen 
families have been settled at Campbell Bay, Great Nicobar and East 
Pakistan migrant families in Betapur (Middle Andaman), Neil and Little 
Andaman. The Campbell Bay project for settlement of ex-servicemen 
families has provision for supply of livestock to the settlers and it is pro-
posed to supply to these families murra buffaloes. The first batch of 40 
such buffaloes was purchased on mainland and has already been supplied to 
the settlers. It is proposed to induct buffaloes for the remaining families 
before the next monsoon. 

5.75. It is proposed to provide loan assistance to the East Pakistan 
migrant families to enable them to purchase milch animals. The Govern-
ment of India have agreed to the sanction of loan upto Rs. 1,200/- to 
cover the cost of purchase of milch animals from mainland and their 
transport to these islands. The sanction presently received is limited to 
only 150 animals and the question of extending this assistance to all those 
East Pakistan migrant families settled in these islands under the Special 
Area Development Programme has been taken up with the Government of 
India. Steps have already been taken to purchase the first batch of 40 
animals under this scheme and officers of the Livestock Department have 
been deputed to the mainland to select these animals which are expected 
to arrive here during February, 1970. It i5 proposed to induct more 
animals by subsequent trips of M.V. 'Nicobar', which can carry 40 heads 
of cattle per trip. 

5.76. Many of the settlers have already purchased milch animals locally 
out of their own resources. The question of grant of loan assistance to the 
settlers even for local purchase of milch animals is under consideration of 
the Government of India. 

5.77. In reply to a question, the Chief Commissioner Andaman & 
Nicobar Islands stated during evidence that "The Commissioner, Animal 
Husbandry visited the islands and he felt that good progress had been made 
with regard to animal husbandry programme. He was of the view that the 
activities should be extended." It was added that "since January, 1970-
another 80 cattle had been inducted. And another 40 will be inducted by 
the middle of next month. The proposal for setting up a composite farm 
is under consideration. A proposal for setting up a poultry farm is also 
under consideration. They have also advised us to go in for Piggery which 
was not successful earlier. . We shall take it up again." 
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5.78. In regard to a question whether the Administration has consider-
ed the suggestion that cattle from Rajasthan, where on account of draught 
conditions they have become surplus, might be imported in the Andaman 
and Nicobar Islands, the Chief Commissioner stated that "We have not 
introduced rathi bulls as yet. We have approached the Government of 
Rajasthan to see if we can get some of them. The programme will be 
undertaken only after a composite farm comes into existence." 

5.79. 1be Committee regret to note that these Islands are facing acute 
scarcity 01 milk for a long time and nothiDg could be done for want of 
cattle carrier. ID view 01 Che fact that milk is a ''must'' for a balanced 
-diet, the Committee strongly feel dm there is need for a mash progr1Il111De 
for Qttle and dairy development whicb will have a substantial impact on 
milk production 80 that the minimum requirement of. milk per Cftpita may 
1Je achieved as early as possible De Committee consider that the grading 
up of cow and thereby raising the milk yield is a necessity.and, ~ore, 
they hope that the programme for 8b1rtiog a composite farm will be Under-
tIIken by GoTenament "at an early date. 

E. Supply of Plough anillD-s to the Agricultnrists 

5.80. The Committee have been informed in a written note that during 
the period from 1949-1961, 3217 agriculturist families were settled in 
these Islands. Of these the earlier families were settled under the "Relief 
and Rehabilitation Scheme" in operation from 1949 to 1952 and 2831 
families were settled under the Colonisation Scheme implemented by the 
Ministry of Home Affairs which was in operation from 1953 to 1961. 
Under the Relief and Rehabilitation Scheme· from 1949 to 1952, and under 
the Colonisation Scheme from 1953 onwards, each family was given a loan 
of Rs. 700/- for purchase of plough cattle. In case of settlers settled in 
South Andaman under both the schemes, plough cattle was locally avail-
able. In case of settlers settled in Rangat/Mayabunder/Diglipur tehsils, 
the requirement of plough cattle could not fully be met locally or from the 
South Andaman tehsil. Hence plough cattle to the extent locally available, 
were supplied to the settlers by organising cattle fairs in the villages of 
·South Andaman tehsil. The remaining plough cattle were purchased 
through two contractors from mainland. These two contractors supplied 
in all 3,387 heads Of cattles to settlers in these areas at a total cost of 
Rs. 4,48,746.21 including freight charges between 1958-60. Thus the 
requirement of plough cattle of all settlers from 1949 to 1961 were fully 
met. 

5.81. In addition, the three Community DeTelopment Blocks in 
operation in South Andaman., Rangat and Diglipur aclvaJ)u Third Party 

loans for purchase of plough cattle to settlers. This additional assistance 
was nCCClllaI'Y as some cattle purchased by the settlers or supplied to them 
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died. The extent of financial assistance given under the 'Third Party loan 
scheme from 1958-59 to 1968-69 is as under: 

Name of Block 

.1. South Andaman 

.2. Middle Andaman 

.3. North Andaman 

TOTAL 

AmoUnt of loan No. of heads for 
sanctioned from which loan was 
1958-59 to 1968-69 sanctioned 

Rs. 
99,000/- 396 

(198 pairs) 
98,500/- 394 ") 

(197 pairs) 

J 168,340/- 772 
(336 pairs) 

365,840/- 1562 

Remarks 

These two blo-
cks cover por-
tion of Maya-
bunder tchsil 
also. 

5.82. After 1961, the Colonisation Scheme was held in abeyance and 
now new agriculturist families of settlers were brought for settlement to these 
islands till the programme was taken up afresh under the "Special Area 
Development Programme" of the Department of Rehabilitation. Under 
this programme agriculturist families as indicated below have been inducted 
:so far: 

(i) Betapur (Middle Andaman) 
(ii) Neil Islands 

(iii) Little Andaman 

3304 families 
175 families 
26 families 

535 families 

5.83. Since there is paucity of plough animals in these iSlands and it 
:bas not been possible to import these work animals from mainland after 
1960, it has not been possible to supply a pair of plough animals to all 
tbese families so far. However, the requirements of these families have 
:been made substantially by holding cattle fairs locally. Several settleri 
.have also arranged to purchase these animals on their own. Out of the 
535 families mentioned above 424 families have already been sanctioned 
-loan for purchase of plough animals and about 343 have already procured 
them locally. The Department of Rehabilitation have also purchased 25 
tractor5 for meeting the requirements of these families. 

5.84. It has been stated that the Andaman Administration has been 
making constant efforts to induct work animals from the mainland into 
this territory. This possibility of chartering a vessel for transpOrt of cattle 
was taken up with the Government of India during 1962--63 but the pro-
posal was not found feasible due to difficulties in the releuc of foreign 
exchange required for chartering a foreign vessel and non-availability of • 
.auitable, cattle carrier within the country. The possibility of ttansportin, 



70 

cattles by ships coming to thesy islands in balast was also examined but it 
was also found not feasible. The Administration had also invited tenders 
for the supply of cattle making it a pre-condition on the part of ,the tender-
ers that they will make their own shipping arrangements for transporting 
the cattle from mainland to Port Blair. There was only one effective ten-
derer who alsol late expressed his inability to make his own shipping 
arrangements. The possibility of bringing the animals was constantly 
taken up with the Ministry of Home Affairs as well as Shipping Corpora-
tion but;1o arrangement for transportation could be made. The possibility 
of deployment of a naval ship for the purpose was also taken up by the' 
Home Minister with the Defence Minister but the Ministry of Defence 
expressed their inability to make available INS 'Magar' for the purpose due 
to its operational commitments and the heavy extra ex,enditure that will 
have to incur for carrying out major alteration in the ship for makirg it 
suitable for cattle transport. After all these efforts failed, it was decided 
to instal cattle pens in MV 'Nicobar', which has since been converted into 
a cargo ship and 41 such pens have already been installed and it coUld not 
be po,sible to bring cattles to these islands from the mainland, by the ship 
during fair weather. It is,' however, proposed to give higher priority to 
the import of milch animals with regard to which there is extreme scarcity 
in these islands. It would thus be seen that though no work animals were 
inducted in these islands after 1960, the requirements of all the old settlers 
and majority of the new settlers have been substantially met. 

5.85. The Committee note that the requirement of plough cat1fe of all 
the settlers from 1949 to 1961 were fully met but after 1960 there has been 
a paucity of plough anbnals in these i<ilands and it has not been POSSlDIe 
to import these work animals from the mainland. TIle Committee need 
banDy stress the indispensability of these work animals in agriculture, 
without which it will be impossible to make any progress in dlis field. 
They. therefore, recommend that every effort should be 1DIlde by the 
Administration to provide at least a pair oIplougb animals to each famIy 
as early as possible. 

F. Poultry FarmiDg 

5.86. The Committee have been given to understand during their tour 
to Andaman and Nicobar Islands, as also in a written note, that a poultry 
farm was established during the Second Five Year Plan but the same was 
closed down during the Third Plan in view of the recurring losses. At 
present eggs of improved breed of poultry birds are imported from the 
. mainland and distributed to the fanners at concessional rates. 

5.87. In a written note the Committee have been informed that "the 
Poultry Development Officer from the Ministry of Food _ & Agriculture 
visited these Islands between 15 to 19th September. His preliminary re~ 
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is under consideration. Some of the proposals made by him would be 
included in the Annual Plans from 1970-71 onwards." 

5.88. The Committee are unhappy to note that imtead of taking steps 
to, avoid reaming losses in running a poultry farm, it was closed down. 
As the poultry provides a source of rich protein for improving the levels 
.of nutrition and is also helpful in giving gainful employment to people 
,both in rural and urban areas, die Committee would urge that the preIi-
.minary report of the Poultry Development Officer should be examined 
early and a proper programme drawn up so that people of these Islands 
.could take up poultry fanning as a subsidiary occupation. 

G. Deer MenaCe 

5.89. During their tour to the Andaman and Nicobar Islands, the 
Committee were given to understand that the destruction of crops and 
v~etables by wild animals was causing great anxiety to the settlers there 
and they desired that this menace should be checked by Government by 
providing barbed-wire fencing round the fields or a village, if possible. 

5.90. The Government have informed the Committee, in a written note 
that the agricultural lands in Middle and North Islands were reclaimed 

,by clearance of Forests and deer menace exists in the paddy areas border-
ing the forest. To some extent it obtains in Jirkatang, Mile Tilak and 
Chiraitapu area of South Andamans also. The problem caused by wild 

.deer has been engaging the attention of the Administration for quite some 
time. In order to deal with this problem, the Administration purchased 
156 muzzle loading guns in the year 1966. Out of these, 127 guns were 
distributed to the villagers at the rate of one gun per village. The Admi-
nistration has been giving gun powder free of cost to the retainers of the 
muzzle loading guns in the badly affected areas. In 1969, 34 Panchayats 
were given 70 Kgs. of gun powder valued at Rs. 2,100/- from Rashtrapati 
Kalash Award lying with the Director of Agriculture. The cultivators have 
als:) purchased gun powder from the ammunition dealers in addition to 
the gun powder supplied to them free of cost by the Administration. At 
times, there has been difficulty in procuring gun powder. This has been 
largely due to the fact that gun powder being an explosive material, cannot 
be brought in from the mainland in passenger ships. The policy of the 
Administration with regard to the grant of gun licences has also been very 
liberal unlike that on the main. The cultivators are thus encouraged to 
protect their crops themselves also. So far, 186 gun licences have been 
issued. In addition to this, the Agricultural and Forest Departments also 
supply guns to their field staff. At various times, firing squads of the 
Armed Police have been sent to shoot down deer. This year, firing squads 
were sent to those areas twice. Shooting parties of the Naval ships Visiting 
.these islands are encour~ed to go to these areas to shoot down deer. 
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5.91. The cultivators have been demanding that the Administration 
should make arrangements for barbed wire fencing. This, however, is a 
very costly proposition. The cost of fencing one acre of land with barbed 
wire with cement-based pole.; works out to Rs. 7fXX>/-. Even if wooden 
poles are used, the cost would be aoout Rs. 4000/- per acre and this would 
involve replacement of the poles after every crop season because the poles 
would decay very fast. We do not have large unbroken tracks of cultivable 
lands whereby holdings of a few farmers could be jointly fenced. The Paddy 
lands are mostly in patches at different levels. The Forest Department has 
been supplying bamlxlos and ballies to the cultivators free of royalty for 
fencing the fields. The Administration has also a scheme of giving award 
of 0.60 paise p~r deer killed by cultivators on production of tail of the 
deer. As a further step to deal with the problem, the Cottage Industries 
Department is taking up scheme for canning of venison and preservation 
of deer skin in Diglipur Block as a pilot project. It is felt that ultimately 
the cultivators themselves have to make arrangements to deal with this 
problem effectively. The Administration can at best provide them 
assistance, as and when necessary. 

5.92. The CommiUee realise the difficulty of the agriculturu1s in regard 
to damage being done by the wild animals. They feel that to meet this 
menace, there should be cooperative endea1'lour by the cultivators and Gov-
ernment. They, would, however, like Government to draw up a scheme to 
meet this menace in conjunction with the cultivators and extend aD possible 
assistance to the cultivators in this regard. 
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6.1. The Committee have been informed that there was no restriction 
on normal trade in the Andamangroup of Islands except Little Andaman 
which has been declared as 'Reserved Area' under the Andaman and 
Nicobar Islands (Protection of Aboriginal Tribes) Regulation, 1956. In 
this Island there are no private traders. However, a branch of the Con-
sumers Cooperative Stores, Port Blair has been opened there. The Store 
has applied for licence to carry on trade there and it is under consideration 
of the Administration. Most of the business activities in the Andaman 
group of Islands (other than Little Andaman) are in the hands of private 
traders. However, the Supply Department deals in essential commodities 
such as foodgrains and sugar. The supply Department functions on no-
profit-no-Ioss basis, and generally controls the trade in food-grains and 
sugar in accordance with the various orders and notifications issued under 
the Essential Commodities Act. So long as the Supply Department conti-
nues to trade in these items, the Administration does not "anticipate any 
acute shortage of these essential commodities subject to availability of ade-
quate shipping facilities and overall supply position of these items. 

6.2. However, the case is entirely different in so far as the southern 
group of Islands are concerned some of which form part of reserved areas. 
The trading rights in these Islands are entirely governed by the provisions 
contained in the Andaman & Nicobar Islands (Protection of Aboriginal 
Tribes) Regulations, 1956 and the Rules framed thereunder. The posses-
sion of a licence granted by the Chief Commissioner is a pre-requisite for 
carrying on any trade in the reserved areas of these groups of Islands under 
the aforesaid Regulation. The Regulation came into force in 1956 and 
ever since then the trade in the reserved area was in the hantls of Messrs. 
R. Akoojee Jadwet and Company and Nancowry Trading Company and 
Car Nicobar Trading Company. These companies were carrying On trade 
in the r.:!served areas on the authority of licence issued by the Chief Com-
missioner irom time to time. The last licence issued to Akoojee J adwet & 
Company expired on 31-3-1967, that of Nancowry Trading Company on 
30-9-1967 and that of Car Nicobar Trading COmpany on 30-6-1967. 
Pursuant to a policy decision taken bv the Administration in consultation 
with the Government of India, the companies were not issued licence after 
the period indicated above. As a result the entire penumbra of the trade 
in the Nicobar Islands came to be involved in a series of writ cases filed 
bv the erstwhile trade licensees. 
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\ 6.3. The Committee have been informed, in a written note, that there 
are 14 Cooperative Societies commonly known as "Panam Hinengoes" 
which cover all the 14 villages of Car Nicobar. These societies were started 
by the tribals in 1948. They were registered under. the Cooperative 
Societies Act in the year 1961. 

6.4. These societies were started with an initial capital of Rs. 8,000/-. 
As in 30-6-1969, the paid up share capital was more than about 
Rs. 40,000/-. The accounts of the society are audited by the Cooperative 
Department. The accounts have been audited upto 1966-67. . 

6.5. 'These societies are constituted with the Nicobarese, holding plan-
tation, as . members. Practically all the families are represented in the 
societies by their headmen who are enrolled as members. The ultimate 
power vests with the general body of members. The board of management 
is elected by general body to look after the day-to-day work. 

6.6. The societies purchase produce of their members and sell on cash 
basis to the Nicobarese Commercial Company. which is a hundred per cent 
Nicobarese tribal company, as its shares are subscribed by the societies. As 
per the bye-laws, the members are obliged to sell the produce only to the 
society. The purchase and sale prices of copra and betelnut are fixed by 
the society. At present the rates are as under ;-

Copra 
Betelnut 

Purchase price per Sale price per kg. 
K.G. 

Rs. 1·25 
Rs. 3 ·50 

Rs. 1 ·30 
Rs. 3·60 

The trading firm whom the societies sell produce was brought into April, 
1967. The entire share capital is held by the societies. 

6.7. In the year 1957, the accumulated profits of the societies upto the 
year 1956-57 were distributed. After setting apart 250/0 of the profits to 
the statutory reserve fund, the "Panam Hinengoes" distributed 15% of the 
profits as dividend to the members, contributed 55% to a fund called 
'Charities Fund' (now called Welfare Fund). The member of the 14 
"Panam Hinengoes" voluntarily contributed out of their dividend earnings 
a sum of Rs. 40,000/- to a fund called Community Project Fund which was 
utilised for the construction of two bridges. With the monetary contribu-
tion, the members contributed labour also for the construction works. Like-
wise contributions were also made from out of their dividend earnings to-
wards development of sports activities for the people. 

6.8. To educate the societies in the matters of policy and direction, an 
informal central body known as 'Central Panam Hinengoes' has been 
constituted by the societies. The individual societies contribute voluntarily 
towards the expenditure of this central body. 
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6.9. Apart from the "Panam Hinengoes", there are a few mord societies 
of which worth mentioning is the 'Hinengo Canteen', the sharetholders of 
which are the Panm Hinengoes. The canteen has three branches. The 
canteen sells means and other eatables to the public. The canteen has 14 
members (all Panam Hinengoes) and Rs. 30,000/- is paid up share 
capital. 

6.10. The societies have become part of the life of the Nicobarese. 
The meetings of the societies are held very frequently. No complaint has 
been received from any member of any cooperative society regarding the 
wor1~ing of the societies. The accounts of the societies have been audited. 
Certain minor irregularities mostly of technical nature were noticed during 
these audit inspections. These irregularities have been commited because 
of the insufficient awareness of the technical requirements of law. Efforts 
are being made by the Cooperative Department to get these rectified. 

6.11. Details in respect of the marketing by the cooperatives during 
1968-69 are given as under :-

Purchase Sale 
Qty. Kg. Value Qty. Kg. Value' 

Copra 6,29,999 . Rs. 7,87,498 ·;5 6,29,851 Rs. 8,18,806 ·eO 
Betel nut 1,28,299 Rs. 4,49,046 ·50 1,28,259 Rs. 4,61,732 ·4() 

6.12. During evidence, the Special Secretary of the Ministry of Home 
Affairs. in reply to a question, stated that "we may consider the trade pro~ 
lems in Andaman and Nicobar Islands separately. In Andaman, at present -
a study has been undertaken with regard to Sugar Cane cultivation as also 
in other matters. We have got Cooperative Societies and some petty 
traders. But there is no trade of any particular magnitude or any problem 
as such in Andaman". He added 9J.at "In Nicobar we have got the prob-
lems. You are aware that at present Akoojee are having practically the 
monopoly in Nicobar group of islands. Originally the idea was that the 
Government should make arrangements of handing over the entire trade to 
the tribals themselves. . .. There was however some trouble in a sense that 
when the question of renewinl!; licences of refugees came up with regard to 
their activities as well as their running of some concerns, we were thinking 
of runnin2 the shops. At this stage they approached the High Court and 
~ot an injunction. The Chief Commissioner thought at that time to close 
down their activities by opening shops ourselves. That was done in a 
bonafide manner. Even that was considered as a contempt of the court. 
The Chief Commissioner was actually convicted. We are going in an 
appeal against the High Court Judgment. In the meantime everything is at 
a standstill." 

6.13. Elucidatinl!; the position, the Secretary (Judicial), Andaman 
Administration, stated during evidence that under the proviSions of the 
Andaman and Nicobar Islands (Protection of Aboriginal Tribes) Regula-
tion, 1956 certain areas predominantly inhabited by the tribals in the 
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Nicobar Island and other places, have been declared as reserved areas. The 
entry in the reserved areas in regulated by permits issued by the Deputy 
Commissioner. Clause 6 of the Regulation, in question, which is very vital 
reads as follows :-

"No person other than a member of an aboriginal tribe shall, except 
with the previous sanction of the Chief Commissioner, acquire any 
interest in any land situated in a reserved area or in any product of, 
or crop, raised on, such land or shall, except under, and in accordance 
with the terms and conditions of a licence, wanted by the Chief Com-
missioner, carry on any trade or business in any such area." 

6.14. It will thus be observed that there is a blanket restriction on 
carrvinJ!: on any trade, business or any kind of profession or economic 
activity in those islands by any non-tribal, except in accordance with the 
terms and conditions of a licence to be granted by the Chief Commissioner. 
Under the provisions of this Regulation and the Rules made thereunder, 
licences are issued. The licences issued under the Rules are of two types--
one is for General Trade i.e. trade in or purchase of local produce of the 
people viz., requisites of daily life, consumer goods and other things. 

6.15. The Secretary (Judicial), Andaman Administration further stated 
that "This Regulation came into force in 1956 in order to protect the inte-
rests of the tribals. But before the War, traders from all parts of India 
as well as some other countries, like Malaya, Burma and other places used 
to go there and these traders, somehow or other, baited people by aiving these 
people gifts ot some cheap things and taking their coconut plantations in 
mortgage. They visited these islands year after year to grab their local 
produce and these Nicobarese people got heavily indebted. . . . .. At that 
time the first Agreement with Akooiees was signed on 1-9-1945. The 
principal characteristics of this Agreement were that the agent was to pro-
cure cloth and consumer goods for delivery and distribution to . the Nico-
barese people. The Chief Commission~r, after consultation with the agents, 
whenever necessary and scrutinising the accounts of the agents, was to fix 
the wholesale and retail rates of the various items. The purchase rates of 
local produce were also fixed. That was, coconut at the rate of Rs. 32/-
per thousand nuts or 16 pairs for a rupee. The Chief Commissioner was 
of course at liberty to modify the price as and when it was necessary. So 
the new pattern was set in motion in 1945 and Akoojees thus came into 
the field. This a~ement was renewed from time to time. When it was 
to be renewed in 1948, a clear provision was made in the Agreement grant-
in~ monopoly rights to Akoojees for three years." 

6.16. It was further stated that "Subsequently there was fresh thinking 
on this POint and it was in 1952 when the agre~ent was going to be renew-
ed that a change was made to the effect that the Government of India re-
served the right to induct any suitable merchants to trade in Car Nicobar, 
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if the Government of India so thought necessary. There was further stipu-
lation that the Government would be free to encourage the participation of 
Nicobarese Cooperative Societies so that ultimately the Ni<;obarese are able 
to have more and more share in the trading activities in those islands. So 
the monopoly which was created in 1948 was at least theoretically stOpped 
in 1952." It was further stated that "Actually, these were the only people 
in the field. There were no other agents doing any other business there. 
But then the Government of India were thinking in terms as to how to bring 
about more and more participation of the Nicobarese into the- trading acti-
vities. So a policy was adopted that Cooperatives should be encouraged 
and the first cooperative Nancowrie group came into existence in 1954. By 
1957, they were full of those cooperatives--a chain of 27 cooperatives was 
set up. The byelaws of the cooperative societies provided that the tribal 
members would sell their marketable surplus of copra and betelnuts to none 
else except the tribal cooperative societies. So this was the first step in 
this direction. 

The second step was that these primary Cooperatives extend into 
partnership with ladwet & Company and a partnership was formed in Car 
Nicobar with 50 : 50 per cent share. The two big trading companies came 
into operation i.e., Car Nicobar Trading Company and Nancowire Trading 
Company. . . . .. Government of India thought that it was not enough. 
There might be exploitation going on even while the tribals were having 
50% share. It was thought that the best interest of the tribals would be 
served by the complete elimination of the Akoojees from his island and by 
the complete transfer of trade. The tribal people were, however, not pre-
pared for it. It was. further thought that the State Trading Corporation 
could come in and they could assist the tribals in the sale and purchase of 
"Copra' etc. But the State Trading Corporation thought that statutory Cor-
poration would not like to get themselves involved in the retail trade be-
cause that was not the pattern that they had adopted for themseives .... 
Then, ultimately the Government of India thought we have got to do some-
thing drastic and in 1967 it was decided in a meeting held in the Min.istry 
of Home Affairs and attended by Bishop Richardson, Shri K. R. Ganesh, 
MP and the Chief Commissioner, that the trading licence of these two com-
panies, in which Akoojees have got 50% share should not be renewed after 
a period of three months in the case of Car Nicobar Tradin~ Company and 
six months in the case of Nancowrie Trading Company. This period was 
a grace time so that the tribals may become ready to take over the trade. 
This policy was immediately given effect to. When the Dew licences were 
renewed in April, 1967, then in accordance with one of the decisions that 
stevedoring should be taken over by the Administration completely, the 
licences were issued in the case of Car Nicobar Trad~ Company and Nan-
Cowrie TradinJt Company, deleting the stevedoring clauses. We took over 
stevedoring. Akoojees went to the High Court challenging the validity of 
:lause 6 of the Regulations saying that it imposes unreasonable restrictions 
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on the fundamental rights to carry on trade in those areas. They also 
argued that the deletion of the stevedoring was illegal and mala fide. They 
obtained ex-parte injunction restrainitig us from giving effect to our deci-
sion to take over stevedoring because they did not have stevedoring licences. 
Immediately we went to the High Court and obtained modification of the 
iniunction by virtue of which the High Court ordered that we could carry 
on stevedoring of our own ships and Akoojees could do so of their own 
ships. . . . .. The injunction, as modified, still holds good." 

6.17. In regard to the licences of the Car Nicobar Trading Company 
and the Nancowrie Trading Company it was stated that their licences ex-
pired on 30-6-1967 and 30-9-1967 respectively. These companies had 
also gone to the High Court and obtained interim injunctions restraining 
the Government of India from interferinl!: with their trade and business. 
The interpretation of these injunction Orders is that while Government would 
not interfere with the trade and business of Akoojees, there was no restric-
tion to brin'/!: an element of competition by introducing other people or, if 
necessary, the State may enter into the field of business to cater to the 
needs of the people. On this interpretation, certain Civil Supply Stores 
were opened at six places in those islands.. Akoojees again went to the 
High Court stating that the opening of these supply stores amounted to 
interference with their trade and business and as such breach of the injunc-
tion order issued by the High Court and prayed that the Status quo should 
be maintained. The High Court upheld their plea and ordered that status 
quo should be maintained and anythinl!: to disturb the status quo would 
amount to breach of injunction order. They also said that "Akoojees were 
doing monopoly business in those areas. If you issue 100 licences to 100 
people, it will practically make trading unprofitable for them and what you 
could not achieve directly, you want to achieve indirectly. You want to' 
undercut the prices. You want to do competition." 

6.18. The Committee are distressed to fiDd that the Andaman and N'ICO-
bar Administration bas been involved in a series of litigation with Akoojee 
JadwaU & Company on account of which Government aumot proceed widt 
their plans to improve the lot of the Nicobarese and save them from eCODOIIIic 
exploitation. 

B. Industry 
(i) Forest based and Cotta?e Indust7ie~ 

6.19. The Committee have been informed in a written note that the 
Union Territory of the Andaman and Nicobar Island!! has an area of 3215 
sq. miles of which about 77.8% (approximately 2500 sq. miles) is covered 
with forests. The forests abound in a wide variation of types, mainly inter-
mixed and with a superabundance of several species of hard-woods, vary-
inJ! widely to their eceonomi~ and industrial importance. The Inter-De-
partmental Team constituted by the Mmistry of Rehabilitation have in their 
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tepOrt on the Accelerated Development Programme for this territory ex-
amined the scope for different wood based industries in this territory and 
~re of the view that the followinJt industries have considerable scope :-

1. Plywood and Veneer; 
2. Particle Board; 
3. Fibre Industry; 
4. Match Industry; 
5. Saw MillinJt; 
6. Pencil Slates; and 
7. Roofin~ shingles. 

6.20. Due to paucity of contractors and past experience the extraction 
-of commercial timber is being done mostly departmentally through the 
Forest Department of the Andaman Administration. Till recently the De-
partment had been confining its activities only within the Andaman group 
{)f Islands, the extraction programmes having been taken up recently in 
Little ,Andamans, Katchal and Great Nicobar, for implementation of 
schemes under the Special Areas Development Programme. Even in the 
Andaman group of Islands an area of 706 sq. miles which was on lease 
with Messrs. P. C. Ray & Company, has been beyond the purview of 
departmental operations. An area of only about 1381 sq. miles is being 
worked accor~ to the prescription of a workinJt plan and under the pre-
sent arrangements for working the forests the annual yield from South and 
Middle Andamans Forest Division is approximately 55,000 tons; about half 
for each division. The existing wood based industries haTe, therefore, come 
up with reference to the aforementioned availability of timber on a sus-
tained basis. 

6.21. The Andaman forests are rich in plywood and matchwood 
species. Three plywood factories, all in the private sector, have been estab-
lished in the Andaman Islands and they are located at Bambooftat, near 
Port Blair (South Andaman), Long Island (Middle Andaman) and 
Bakultala (Middle Andaman). The present utilisation of timber by these 
factories, their installed capacity etc. is as under :-

81. Name of the factory Year in Present utilisa- Capacity 
No. which es- tion 

tab1ished 

1. Andaman Timber Industries Ltd. at 
Bambooflat 1960 6000 tons 9600 tons 

2. Jayshree IIJDber Products at Bakul- , 
tala 1965 4800 .. 12000 

3. Albion Plywood Ltd., Long Island 1963 4800 .. 12000 

TOTAL: . 15600 33600 
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6.22. The only other wood based industry at present is the match-
SPlint factory at Port Blair set up by WIMCO in 1929. The present annual 
utilisation of this factory is about 3,600 tons and the maximum capacity 
of the factory could be upto 4,800 tons. 

6.23. In addition, there are six small private Saw Mills and also the-
Chatham Saw Mill, a public sector undertaking run by the Forest, Depart-
ment. The Chatham Saw Mill is equipped to saw about 100 tons of log 
per day. 

6.24. The Committee were informed during their t6ur to Andaman and 
Nicobar Islands that the Government Saw Mill, Chatham was one Of the 
biRgest Saw Mills in South East Asia. In this saw mill about 1,200 persons 
work. It has an "Export Shed" for timber, where timber is stored for 
export purposes. It has its own workshop for repairs of saw-blades etc., a 
seasoning shed and show-room.· Log cutting and other operations are done 
mechanically. It was, however, observed that there was huge wastage in 
this mill. One of the reasons for this wastage was told to be was that the 
mill was an old one and was outmoded. This was also one of the 
reasons for high cost of conversion in the mill. It was also understood that 
the steel saw-blades were imported and their life was approximately two 
years. The sharpening process was done in the workshop and by constant 
sharpening their life was reduced. In this connection, it may be stated that 
the Public Accounts Committee (1968-69) in their 74th Report had ob-
served that "they are not happy about the performance of the Government-
run Saw Mill at Chatham. The wastage in the mill, which was 55% in 
1966-67 increased to 58% in 1967-68. The Cost Accounts Officer, who 
examined the working of the Mill came to the conclusion that 'the mill 
should be able to !dve a better outturn by more effective operation and that 
effective supervision, at higher levels, would substantially help reduce 
wastage'. 

6.25. In their Seventy-Fourth Report, the Public Accounts Committee 
(1968-69) have observed that "A more important point bearing on the 
working of the Saw Mill arises out of the findings of the Cost Accounts 
Qfficer referred to in earlier section of the Report, that it is instrinsically 
uneconomic for the Department to go in for the production and sale of 
sawn timber. The Committee would therefore like Government to con-
sider how far the scale of operations of the mills could be rationalised 
anci also whether the machinery in use in the mills should not be modern-
ised to improve productivity." 

6.26. In their Ninety-Sixth Report, the Public Accounts CoIllffi!ttee 
(1969-70) have further observed that "The Cost Accounts Officer has also 
drawn attention to the adequacies of its existing system of grading of logs 
and the detective storage .and transport arran,gements !whicb. have con-
tributed to wastage on a fairly large scale. Certain observations made 
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by the Cost Accounts Officer would bear repetition: 'At present the 
Department does not even know what time a particula~ log took to re.ach 
the final point of disposal from the time it was extracted. One log might 
reach within a month whereas another might take an year. The logs are 
handled at different points (viz. the extraction site, the camp depot, the 
ghat depot and the export depot) and there is no fool-proof system of 
sending off the logs at these points on the basis of 'first come first sent'. 
They are .iust dumped at these points and sent on when transport is avail-
able'. The Committee consider this to be an unsatisfactory state of affairs 
and would like to impress on Government the need to evolve a scientific 
procedure for grading, storage and transport of log and for adequate super-
vision at all these stages". The Committee have further observed that "No 
less important is the need to organise efficiently the sale operations of the 
Department, both in the mainland and local market. The Cost Accounts 
Officer has pointed out that there is under pricing of logs and that auction 
is not necessarily the best way of selling the logs in the mainland. In 
regard to sawn timber, he has pointed out that owing to failure of ~he 

Department to gather adequate market intelIigence, adequate quantities are 
not canalised to markets capable of yielding better returns. The Com-
mittee would like Government to have proper surveys carried out and lay 
down guidelines to be folIowed by the Department in the matter of pricing, 
method of ,ale and choice of markets and varieties of logs to be sold 
therein". The Public Accounts Committee have further observed that "The 
Committee are distressed to learn from the report of the Cost Accounts Officer 
that 'about 15 per cent of the timber fed into the Chatham Mill is lost due to 
pilferage and theft'. It is also unfortunate that "these pilferages and thefts 
have not been brought to light due to wrong accounting and manipulation of 
accounts. The matter calls for detailed and thorough investigation by Govern-
ment to determine the extent of pilfer ages durin~ the last few years in the 
mills (both at Chatham and Betapur), the loopholes in supervision and 
accounting that made such pilferages possible and responsibility for such 
slackness in accounting and supervision. In the meantime, security measures 
will have to be tightened to prevent pilferage. 

Apart from pilferage, the operations of the mills would appear to have 
been affected by outmoded techniques of sawing and lack of adequate 
supervision. The Cost Accounts Officer Has pointed out that wastages in 
the Andaman Mills amounted to 50 per cent to 60 per cent of intake as 

,against 30 per cent in Government Saw Mill, Siliguri and that this 'casually 
being attributed year after year to the inferior quality of logs without ever 
attempting a review as to how far it is due to ...... other factors'. The 
Committee hope that Government would take immediate steps to tone up 
supervision at the operational levels and rationalise the scale of operations 
by adopting better methods and installing up-to-date equipment". 
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6.27. There is abundant scope for installation of several wood based 
industries in the hitherto untapped islands like Little Andamans and Great 
Nicobar, which are now being opened up. The scope for these industries have 
been indicated in the report of t1!e Inter-Departmental· Committee. 

6.28. The forests of Little Andaman are extremely rich in different 
species of commercial timber and can easily support a complex of -wood 
based industries on a sustained basis. The Island Great Nicobar has, be-
sides its timber wealth, the additional advantage of abundant water supply 
and may, therefore, be suitable for setting up of a paper pulp industry. The 
question of a selecting a party in the private sector for establishing a ply-
wood unit at Little Andaman is under active consideration of the Govern-
ment of India. 

6.29. Besides, the Government Saw Mill at Chatham, Wimco Match 
Splint Factory and a few small saw mills in and around Port Blair, there 
were practically no other industries in these islands at the beginning of the 
Second Five Year Plan. A C2ttage Indust~ies Department was set up 
towards the close of the Second Five Year Plan and a number of training-
cum-proc!uction centres in various crafts for wood work, shell work, cane, 
blacksmitby, tailoring and garment making etc. were started by the Adminis-
tration and continued during the Third Plan. So far, 292 persons have 
been trained in various trade:s. Loans amounting to Rs. 1.225 lakhs have 
been provided to private industrialists under the Andaman & Nicobar Islands 
State Aid to Industries Rules, 1964 for the development of industries such 
as saw mills, rice mills, furniture making, tailoring and garment making, 
soap making, shell industry etc. Three plywood Veneer Factories have been 
established in these islands during the past few )'l:ars. 

6,30. During evidence, the I.G. of Forests stated that "There is at the 
moment a regular programme for the exploitation of DRUP, RESIN and 
CANE". In reply to a question as to '.vhat was the prospect of setting up 
a paper mill in these Islands, the witness stated that "So far as paper and 
pulp tecbnology goes the main materials used are coniferous woods, bam-
boos and to some extent during the last five or ten years, miscellaneous 
hard woods that come to a small percentage. Certain trails hue been made 
in Africa and in some other countries as to the use of the tropical hard 
woods for the manufacture of paper. So far no mill in the world has been 
started JUSt based on the" tropica,l hard woods for the manufacturer of paper. 
Technology is yet to advan~ to that extent". 

6.31. Supplementing the information, the Chief Commissioner stated 
that "At one time we thought that it might be possible to establish one in 
Car Nicobar. We have consulted foreign experts. They haTe stated that 
the timbers available are not suitable for it. They have also indicated that 
large quantities of water are required and it is not possible to do it. Water 
has to be fresh water and not the salt water". 
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6.32. 'The Committee note that the existing wood based industries bave 
come up with reference to the availability of timber on susCaioed basis. The 
Andaman forests are rich in plywood and matchwood species but so far only 
three plywood faqories, all ill the private sector, have been established at 
Bambooflat near Port Blair ~uth Andaman), Long I Island (Middle ADela-
man) and Bakultale (Middle Andaman). The only other wood based 
.industry, at present, is the match-splint factory at Port Blair. Then are 
some small saw miIIs in addition to the Chatham Saw Mill. There is vast 
scope for setting up of several wood based industries in the Little Andamans 
.and Great Nicobar. 'The fOl'ests in Litde Andaman are extremely rich in 
diJfereDt species of commercial timber and can easily support a complex of 
'Wood based industries on a sustained basis. 

6.33. The Committee are unhappy to note that in spite of all abundant 
Batural resources no serious thlnIdng has so far been done to develop the 
forest ~ as also cottage industries in these Islands. The Committee 
consider that forest-based industries can be elfectively deTeloped to provide 
employment to the people in tbe rural areas which are located close to the 
forests. They recommend that a phased programme should be drawn up to 
develop the forest based industries as also c~e industries keeping in view 
the recommendations made by the Inter-Department Team on Accelerated 
Development programme for Andaman and Nicobar Islands land the pro-
gramme may be implemented as per Scbedule drawn up for that purpose. 

6.34. The Committee are.,ot happy about the performaace of Saw 
Mills, pariicularly the Saw Mill at Chatham. They would like 110 endorse 
the recommendations of the Public Accounts Committee COQtained ill their 
Seventy..fom1h aDd Ninety-sixth Reports (Fourth Lok Sabha) about the 
'Working of Chese Saw Mills' and expect Government to take conceI1ed reme-
dial measures to tone up their working. 

(ii) Katchal Rubber Plantation Project 

6.35. There is a Government of India Public Sector Rubber Plantation 
Project in Katchal for which Rs. 4.5 cror,es have been allocated. It covers 
an area of 6,000 acres. The total area of 6,000 acres is expected to be 
planted within 9 years in a phased programme. The operational period 
will be 14 years. The area of 6,000 acres comprised two blocks, one on 
the northern side of the island having 2,800 acres earmarled, out of which 
2,000 will be brought under rubber and the other on the southern side 
having 9,000 acres, of which 4,000 will be planted. Out of this target, 
400 acres have already been brought under plantation. It is proposed to 
plant modem high yielding planting matel'ials viz. budding and clonal seed-
lin~s including isolated Garden Seeds from Malaysia i.e., PBIG, GG 
Senes. 
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6.36. The Project has completed clear felling of almost 70 acres near 
the semiperenical stream at Milldara beside the PWD road, the proposed 
area for settlement of 100 repan:iate families from Ceylon. Each family 
will be provided with a pre-constructed residential quarter and t acre of 
cleared land for raising kitchen garden. At present 200 labourers are work-
ing, on a temporary basis @ Rs. 130/- p.m. It is estimated that 2,000 
labourers can be provided during maturity per,iod of the entire 6,000 acres. 
Accordingly, it is expected to settle 1,000 to 1,200 repatriate families in this 
Project. 

6.37. The Committee hope ~ every effort will be made to achieve the 
targets fixed for the full operational. period of 14 years to bring 6000 acres 
under the Robber Plantation so that the Project may yield the desired return 
and at the same time provide employment to the proposed 100 or more 
repatrbite families from Ceylon. 

(iii) Coconut and arecanut 
6.38. In their Report on the Accelerated Development Programme for 

Andaman and Nicobar Islands, the Inter-Departmental Team have stated 
that-

"No statistics are available of the acreage of coconut and areca-
nut in the Nicobar group of islands. The same is true with regard 
to these crops in North .and Middle Andamans. However. accord-
ing to the information furnished by the Director of Agriculture, the 
up-to-date areas on the basis of number of seedlings distributed since 
1958-59 are estimated to be 7,400 acres under coconut and 600 
acres under arecanut. Tl)is estimate does not take into account the 
percentage of morality suffered by the seedling after transplanting. 
Coconut and arecanut are important commercial crops of the Islands 
and are exported to the mainland. The Andaman group of islands 
exports their produce in the form of husked coconuts and the number 
exported from Port Blair in 1961, 1962 and 1963 were 8.2, 7.8 and 
6.9 takhs respectively. The Nicobar group of islands export to 
the mainland their arecanut and surplus coconut in the form of 
smoke-cured copra. The Nicobar coconut is on an average much 
bigger in size and better in quality than the mainland or Andaman 
coconut. The copra cups are much larger than on the maInland 
and the kernel is also thicker. The quality of arecanut is· adjudged' 
to be equal to the Cochin variety. Copra and arecanut exported 
to the mainland by the Nicobar group of islands in 1963-64 were 
1,634 tonnes and 267 tonnes respectively". 

6.39. During their tour to the Andaman and Nicobar Islands in Decem-
ber, 1969-January. 1970. the Committee were given to understand that 
Car Nicobar Island was rich in Coconut and arecanut. In fact the main-
stay of the economy of this Island was its production of coconut and areca-
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nut. The tribals prepared copra from the surplus product of coconuts and 
sold the copra and arecanut to their village cooperative Societies. There 
were 14 Primary Co-operative Societies. These Co-operative Societies sold 
copra and betelnuts, with some profit, to the Nicobarese Commercial Com-
pany which was a partnership firm of Nicobarese, and they in turn export 
these commodities to the mainland. There is no open market here. 

6.40. The CoIDJDittee note with concern that although Coconut and 
Arecanut are the mainstay of the economy of these IsIaDds, yet there is no 
open market for t1tese commodities. The representatins of the tn1Ntl peo-
ple should be encouraged to visit the mainland to find a better market and 
thereby procure better price for their gOOtk. The Committee would like-
Government to draw up a phased programme to achieTe the desired goal, 
at an early date as it affects the ecooomic growth of the tribals. 

6.41. In regard to arecanut plantation, the Committtee have been inform-
ed in a written note that Arecanut has been found to grow very success-
fully in this territory. With a view to extend the area under Arecanut, a 
scheme entitled "Arecanut Development Scheme" was implemented during 
the Third Five Year Plan period. 

6.42. Under tIlis Sch~me it was envisaged to extend area under areca-
nut. Quality seedlings were supplied on concessional rate. Provision was 
also made under the same scheme to give financial assistance in the shape of 
loan for establishment of arecanut gardens. For the purpose of raising 
quality seedlings, mother palms were selected in promising gardens and 
nuts were collected from those mother palms. Selected seed lines were 
made available to cultivators from 6 nurseries situated in different regions. 

6.43. During the year 1966-67 the arecanut development work was 
taken up under the same scheme. During 1967-68 and 1968-69 there was 
special scheme for arecanut development but the work was taken up under 
a scheme entitled "Grant of Financial Assistance to Cultivators (or raising 
coconut, arecanut, fruits and other horticultural crops". During the 
Fourth Five Year Plan period also, the Arecanut Development work is 
being taken up under the same scheme. 

6.44. The physical targets and achievements for the past five years 
are furnished below;-

Arecanut seedlings distributed and area covered. 

Year Target (No.) Achievement Area approx. 
(No.) covered (Heet.) 

1964-65 1,00,000 90,724 60 
1965-66 1,30,000 65,986 44 
1966-67 1,00,000 73,739 49 
1967-68 1,00,000 33.530 22 
1968-69 75,000 39,579 26 



86 

6.45. All the settler cultivators were given about 2 Hectares of hilly 
area for raising orchard. But these areas could not be c1eared by them 
as yet. Non-clearance ,of billy areas and economic backwardness of the 
majority of the cultivators were the main bottlenecks in the implementation 
of Arecanut Development Scheme. 

6.46. Targets for the FOUT1th .Five Year Plan period: 
Item of work 69-70 70-71 71-72 72-73 73-74 Total 

(I) (2) (3) (4) (5) (6) (7) 

1. Distribution "f 
ArecanutSeedIings 
(Nos.) . . 75000 200000 100000 100000 100000 575000 

2. Area to be cover-
ed under arecanut 375 (Hect.) 50 130 65 65 65 

3. Loans 5000 5000 5000 5000 5000 25000 

6.4 7. As per terms and conditions prescribed for the loan for areca-
nut cultivation a sum of Rs. 350/- per acre will be given of which 
Rs. 250/- will be provided before land has been cleared and Rs. 100/- will 
be given by way of quality seedlings, fertilizers, fencing materials etc. after 
the land has been cleared. A subsidy of 25% of the loan will be allowed 
in the Fourth Year after the drawal .of second instalment of loan if the 
plantation has been raised and maintained properly. _ 

6.48. A pilot Scheme .bas also been drawn up for implementation 
-during 1970-71 which envisag~s developing horticultural and plantation 
crops (including arecanut) in cultivators holdings in compact units of five 
acres each. The project will be implemented DepartmentaUy during the 
first two years and the cost treated as loan. Admissible subsidies will be 
allowed. The idea is to encourage cultivatQrs to grow various types of 
horticultural and plantation crops in a scientific manner in compact area. 

6.49. Under the Special Area Development Programme, it has been 
proposed to bring the following areas ander arecanut during the Fourth 
Five Year Plan period :-

(1) Neil Island 
(2) Betapur • 

• (3) Little Andaman 
(4) Campbell Bay • 

90 A£. 
55 A£. 
25 A£. 
9S Ac. 

f 
TarAL 265 Ac. 

6.50. The year-wise ~ts are indicated below:-
I. Taraet for ItaIsiIB of ArecamIt S-Ulnp (NOL) 

No. of area seednuts 
to be sown at 

(1) 
{a) Neil Island. 
-(6) Betapur . . 
(c) Little Andamaa . 
(4) Campbell Bay 

TarAL : 

69-70 
(2) 

60000 
20000 
10000 
10000 

10000 

70-71 
(3) 
7500 

10000 
7500 

2SOOO 

soooo 

71-72 
(4) 

10000 

40000 

50000 

72-73 
(5) 

17500 

17500 

73-74 
(6) 

Total 
(7) 

77500 
30000 
17500 
92500 

217500 
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ll. Area to be covered year-wise (in acres). 
. 1 2 3 4 5 6 7 

(a) Neil Island 80 10 90 
(b) Betapur 25 15 15 55 
(c) Little Andaman . 15 10 25 
(d) Campb;ll Bay 15 30 50 9S 

TOTAL : 135 65 65 265 

6.51. The Committee I hope that Government will take aD possible steps 
to ecourage the settler cultivators to clear the billy areas aDotted to ... em 
for arecanut plantation so that the Areamot Development Scheme may get 
momentum. 

6.52. The Committee note that a pilot scheme has also been drawn up 
for implementation during 1970·71 which envisages developing horticoItoral 
and plantation crops (including areamot) in cultivators holdings in compact 
units of five acres each. The Committee,. bowevet", feel that the success of 
such schemes depends much on the interest taken by the officet"S who 
implement them. 

(iv) Tourism 
6.53. As regards the schemes drawn up to attract tourists to these 

Islands, Government have stated in a written note as under :-
"The following five schemes were included in the Annual Plan 

for the year 196(H)7 under the sector 'Tourism'. 
1. Development of Tourist and Picnic spots. 
2. Purchase of watercrafts and equipment for acquatics. 
3. Purchase of vehicles for tourists. 
4. Improvement of facilities in tourists Homes and Rest House. 
5. Establishment of Department of Tourism. 

In the first place it may be pointed out that there was no specific 
sanctioned budget grant for th~ sector 'Tourism' durmg 1 %6-67. 
Schemes No.2, 3 and 5 have been held in abeyance as it was felt 
that the kind of tourists coming from the mainland could not afford 
the luxury connected with water sports. Moreover as buses of the 
State Transport Service are available it was felt that special vehicles 
need not be provided exclusively for tourists. As foreigners are not 
allOwed to enter these Islands without.the prior permission of the 
?overntnent of India, th~ ~ of developing tourism for foreigners 
IS ruled out. The temtory IS therefore to develop in the matter 
of ~ourism for home tourists only. Two tourists Home, one at Port 
BlaIr and the other at Carbyn's Cove sea beach were established 
during the Third Plan envisages construction of a Tourist bungalow 
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for the middle and low income group to accommodate about 50 per-
sons at a time. Some parks in and around Port Blair are also pro-
posed to be developed". 

6.54. As regards attracting foreign tourists, the Special Secretary of 
the Ministry of Home Affairs stated, during evidence, that no tourist centres 
have been developed in these Islands for foreigners. It was added that 
"You will appreciate that apart from strategic importance of the islands it 
would create a delicate situation in an emergency ...... The question of 
developing it as a tourist centre for foreigners vis-a-vis Our own security 
needs has been under consideration and our thinking is that the islands 
should not be opened to the foreigners. for security reasons". 

6.55. The Committee would 'recommend that the Indian Tourist Deve-
lopment Corporation should be asked to develop facilities for the Indian 
T~ts. The Department of Tourism sbould also fake active interest in 
development of tourism in these Islands. The work may be coordinated 
by a 'Tourist Cell" in the Andaman and Nicobar Administration. They also 
feel that in order to attract tourists at leastfronl the mainland, tourist litera-
ture should be brought oot4 from time to time and given due poblieity in the 
mainland through Department of Tourism. A short· documentary film 
sbowiog the various tourist spots, historical monuments and memorials such 
as Cellulow Jail, life of the ItribaIs, etc. may be produced and shown in big 
cities of the country with a view to attract tourists to these Islands. 

6.56. The Committee also suggest that Government may consider the 
feasibility of throwing open to foreign tourists certain parts iof Andaman 
and Nicobar Islands where security reasons so permit. 

(v) Minerals and Oil Exploratiol. 

6.S7. It was brought to the notice of the Committee that Andamans are 
gelogically a continuation of the hills of Assam and in lower Arakan range 
in Burma, both of which are oil rich and there was justificati,on for expect-
ing similar oil deposits in the Andamans. The' Chief Commissioner, 
Andaman & Nicobar Islands stated, during evidence, that a team of the 
Oil & Natural Gas Commission had investigated it and they were still in the 
lslands-Baratange area. It would take some time to get the final report. 

6.58. In regard to the existence of other metals in that area, the Chief 
Commissioner stated that "Geological Survey has been trying. They could 
Dot find any nickel. They found some lime-stone". 

6.59. The Co...uttee hope that the OD aDd Natural Gas Commission 
and the Geological Survey of India wiD CODtinue their investigations more 
vigorously so that oil ad natnral gas and other valuable minenIs could be 
located to the economic a~ of the COUIIb'y. 
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. (vi) Petrol, Oil and Lubricants (POL) Depot at Port Blair 

6.60. The Committee have been informed that at prese~t all Govern-
ments are importing their supplies of \petrol, Oil and Lubncant~ (POL) 
·n barrels through the Indian Oil Corporation and other firms With whom 
~e DG.S.&D. has got rate contracts. Due to non-availability of new 
barrels the losses in transit are very heavy and sometimes due to POL 
not being made available in time, these islands come in the grip of POL 
famine resulting in the near disruption of the essential services. Such a 
crisis had developed in the past but it was fortunately averted somehow. 

6.61. In order to avoid any future contingency of this nature, the 
Administration had taken up the 'question of installation of Bulk Storage 
Depot similar to the one owned by the Navy. This was discussed informal-
ly with the )representatives of the IOC and they had agreed in principle 
to establish a Bulk Storage Depot in these islands, provided Government 
gave them a subsidy of 5 lakhs and also made the land available for the 
installation of the depot. As the land which they had selected formed 
part of' the land already given by the Administration to the Navy, the 
Administration discussed this matter informally with the Chief o~ the 
Naval Staff and other senior officers. Their re-action to the proposal was 
very favourable. 

6.62. During subsequent discussions with the Ministry of Petroleum 
and Chemicals and the representatives each of Ministry of Home Affairs 
and the IOC, it was tentatively agreed that the Administration would have 
no objection to the construction of the Storage Depot by the Administration 
since :they were in a position to invest Rs. S lakhs out of Plan Scheme. 
The position has, however, under gone a relative change in that the IOC 
have now come up with a Blue Print for the storage tanks costing about 
Rs. 14 lakhs to be owned by the Administration and to be operated ,On 
lease by the IOC. This change in position has obliged the Administration 
to give a second thuoght to the whole matter, particularly with regard 
to owing of this~ installation by the Administration. The alternatives 
before the Administration are, therefore-

(a) that the storage depot may be got constructed by the Adminis-
tration out of its own funds; and 

(b) the IOC should install the dePot as has been done by them 
in other parts of the country. 

6.63. The adm.inistration is !in favour of second alternative as it will 
e~~e the IOC taking interest in the project and the depot would be 
u~. by . them to' its maximum capacity. Further, it will relieve the 
AdJ~l1nlstratlon from the maintenance of the storage tanks as the IOC will 
~ m a better position to maintain the same as they have similar installa-
tions all over India and have got technical people for upkeep of the same. 
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The Administration have worked out the economy of the scheme and even. 
if they have to invest about 14 to 15 lakhs in the project as estimated 
by the IOC. theYi will be saving between 10 to 14 lakhs annually. Thus 
the expenditure on the construction of the depot by the Administration 
will be made good within 2 to 3 years of the working of the depot. With. 
the all-round development of these islands and acquisition of more ships. 
the requirement of POL is likely to be further increased and consequently 
the savings. The High Power Committee of the Secretaries which had 
visited these islands only recently was also in favour of setting up such 
installation in these islands. As already stated, there is no difficulty to 
meet the additional rt'quirement of the land demanded by the IOC. The 
matter has been taken up by the Administration with Ministry of Home 
Affairs separately in \ which' a meeting of the reprsentatives each of the 
Ministry of Petroleum, Finance, Home Affairs and Defence has been 
suggested to sort out things land to come to a final decision in the 
matter. 

6.64. During evidence Ithe Committee have been informed by the 
represntative of the Ministry of Petroleum and Chemicals and Mines and 
Metals (Department of Petroleum & Chemicals) that the Indian Oil Cor-
poraticll has been operating a depot somewhere in the vicinity of Haddoo 
jetty in Port Blair for the Navy. The Administration has raised the question 
of expanding this for civil consumers; but the tankage available there is just 
adequate for the Navy's needs. A certain minimum guarantee reserve has to 
be kept for the Navy in those islands and as such there is no adequate capacity 
available to meet the civil n~eds. With a view to economise on the cost, 
it considered desirable to use some adjacent area subject to the agreement 
of the Navy. In that case, it would be possible use the same staff, piping 
and pumping etc. The only additional requirement would be tankage. 
This matter was discus~d with the Navy who have released the land for 
the use of the civil capacity. The ,IOC. has now been asked to proceed 
ahead and build an additional depot there exclusively for the civil use; 
but also ~or naval use if necessary. It has also been decided that IOC 
will bear the cost. 

6.65. It was added that a project report is now in the process of pre-
paration. The Project Report when ready will be submitted by the IOC to its 
Board. With the approval of the Board, it will come to the Government for 
one particular aspect viz. pricing of the products. Pricing is a matter nor-
mally decided in terms Of the Pricing Committee'.:; formula, but the Andaman 
is not a pricing point, nor the Port Blair and therefore, the Ministry will 
have to give a decision on what the pri.cing should be in the Andamans. In 
view of shortage of labour and contractors in Andamans, the IOC will have 
to ~mploy the. departmental labour for construction of this tankage if neces-
sary. According to the present estimate, it will take another two years for 
the depot to be completed. -
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mental l~bour for construction of this tankage if necessary. According 
to the present estimate,' it will take another two years for the depot to be 
completed. 

I 
6.66. The representative of the Department of Petroleum and Chemi-

cals stated during evidence that "our major difficulty today is that of steel. 
Ade.quate' steel is not available within the country and outside". It was 
adde~t that "Steel Sheets are manufachlred in the country but the pro-
duction is rather on the low side and we have always to stand in the 
~ueue along with the other consumers within the country .. But we are up 
19aillst certain difficulties despite which we shall try and make the best 
!fiorts to complete this work in a period of two years". 

6.67 The Committee need hardly stress the importance of expediting 
construction of additional tankage for P .O.L. Depot at Port Blair for civil 
use because it would be mainly the developmental wOl'k which would suffer 
if adequate arrangements do not exist for the supply of petrol and oil as 
these play a vital role in the economic development of the region as also 
they are used by heavy vehicles for transport of the products etc. The Com-
mittee hope that every efliort will be made to complete this project within 
tile target period of two years. 

(vii) Employees Sta!e Insurance Scheme 

6.68. During the on-tho-spot Study Tour of the Union Territory of 
Andaman and Nicobar Islands, the Committee observed that there were 
large number of workers bdth in Government as well as private factories. 

6.69. Questioned what were the difficulties for not implementing the 
E.S.I. Scheme in the Union Territory of Andaman and Nicobar Islands, 
Government have stated in a written note that the question of extending 
benefit provisions of the Act to that Territory has been considered in con-
sultation with the concerned Administration from time to time. As a result 
of the information furnished by the Chief Commissioner in the year 1962, 
it was noted that there was only one Centre i.e., Port Blair where the 
scheme could be enforced. At this centre there was only 1,600 employees 
out of which 250 workers were employed by 3 factories run by the Govern-
ment. The employees of these three factories were reported to be getting 
free medical assistance and other benefits as admissible to other Govern-
ment servants. In addition to these 3 Government factories, there were 6 
private factories employing 1,350 workers. In view of 'Small number of 
workers involved and the difficulties envisaged in providing cash and medi-
cal benefits to the employees located at a considerable distance from main-
land, it was decided not to extend the scheme to the Territory and factories 
located there were accordingly granted exemption from the payment of 
Employers' Special contribution under Section 73-F of the Act. 
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6.70. The question was again considered in 1963 when the Chief Com-
missioner was asked to obtain the views of employers, employees and their-
Unions regarding enforcement of the scheme. While the employers of these 
Islands did not favour the extension of the 'Scheme, the employees' Unions,-
desired extension of scheme to private factories only and not to Govern-
ment factories. After examining the feasibility of extending the scheme, 
it was decided by the Corporation in consultation with the Central GovenJ.-
ment not to extend the scheme as it would be administratively expensive 
and economically burden-some. It has been added that the decision twas 
in keeping with the phased programme where-under the scheme was to b,"~ 
extended first to places with larger concentration of workers. I 

6.71. In reply to a question whether any survey has been made for·· 
application of Employees' State Insurance Scheme in these Islands and if 
so, what is the programme, the Joint Secretary in the Ministry of Labour, 
Employment and Rehabilitation (Department of Labour & Employment) 
stated, during evidence that "Extension of the Employees' State Insurance 
Scheme to the islands was examined some years back. In 1962-63 it was. 
felt 'that since the number of factories and the number of workers were dis-
persed and about 250 and odd workers were getting free medical- treat-
ment, it was not administratively and economically feasible to extend the 
scheme. Depending upon a fresh survey of the location and growth of the 
units we shall see whether it can be economically introduced." 

6.72. The Committee hope that a fresh survey of the location and 
growth of tile industrial units win be undertaken at aD appnlpliate time 110 
see whether the Employees State Insurance Scheme can be economically in-
troduced in these Islands. 

(viii) Employees' Provident Fund Scheme 

6.73. In regard to the working of the Employees' Provident Funds 
Scheme in these Islands, the representative of the Ministry of Labour, Em-
ployment and Rehabilitation (Department of Labour & Employment) stated 
that "It is already in operation. There are 23 establishment with a member-
ship of 3,000 and odd persons who are in the Employees' Provident Fund 
Scheme". When asked whether A.P.W.D. workers would be covered by 
this scheme, it was stated that such of them as are employed in workshops 
would be covered. 

6.74. 'The Committee hope that prompt action will be taken by Gov-
ernmeot to see that aU the eligible est.ablislunents are coveftd by the Em-
ployees' Provident Fund Scheme, as early as possible. 



CHAPTER VII 
COMMUNICATIONS 

A. Air Senices 
7.1. There is at present a bi-weekly lAC Viscount Service between Cal-

cutta and Port Blair via. Rangoon. Passengers are required to possess a 
passport valid for Burma and valid health certificates on international forms 
for air travel a'S the plane passes through Burma. It was brought to the 
notice of the Committee that the flight from Calcutta to Port Blair via Rafl-
goon. Burma was cumbersome as the passengers had to obtain passports 
and health certificates. The Chief Commissioner explaining the position 
stated during evidence that "We know lfue present position as it is today. 
A man going to Port Blair by ship has got to get a health certificate. If he 
goes by air, he has to get a passport as well to satisfy the Burmese Gov-
ernment when it touches Rangoon. We approached them; but they did not 
agree to do away with the passport." 

7.2. When it was sugges1ted that the air flight might be direct from Cal-
cutta to Port Blair without touching Rangoon, the representative of the 
Indian Airlines Corporation stated during evidence, ifuat "It is not feasible 
with our present air-craft. The fuel capacity of these Viscounts is not 
sufficient enough that we can go from Calcutta without any sort of safety 
margin. We were operating direct from Calcutta to Port Blair previously 
with the Sky-master aircraft'S which are now redundant." When asked to 
state whether it was feasibl~ to operate direct flight from Madras to Port 
Blair, the represeoitative of the Indian Airlines Corporation stated that "The 
distance is about 750 nautical miles. When We go from Madras to Port 
Blair, our alternative, if the weather is not good, is Rangoon which becomes 
a critical condition. And ~hen, on ~ top of that, the navigational facilities are 
not adequate." 

7.3. The Committee feel that this is not such a difticult problem which 
ca.-ot be solved to avoid unnecessary inconwnience to the passengers go. 
.ing by air- from ODe part of the COUDtry to BOtbel' without png through • 
cumbersome procedure of obtaining p&9SpOl'tS. They suggeSted tIIat so.e 
serious ~inking is ~ary in this 00DDeCti0n to remove the .....-
difticuIty of the air passeogen. 

7.4. Landing grounds in the Islands.-During their tour to the Andaman 
and Nicobar Islands, the Committee received representations to the effect 
that with a view to achieve rapid economic development of these islands 
and to keep better contact with the mainland, the Car Nicobar Airfield own-
ed by the Indian Air Force may be opened for civilian traffic. It is under-
stltod that the Car Nicobar Airfield is good and the IAF are agreeable to 
the use of their airfield by the Indian Airlines; but .the Indian Airlines were 
Dot enthusiastic over this proposal. 

93 
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7.5. As regards the inter-island proposal for air-service connection, the 
Chief Commissioner stated, during evidence, that "It has been decided to 
have two landing grounds-one in Diglipur/Mayabunder and the other in 
Campbell Bay. These are the two places which are. farthest from Port 
Blair. Besides touring, it is expected to facilitate movement of materials 
and also help in emergency evacuation of people." In regard to a sugges.-
tion for the introduction of helicopter service, the Chief Commissioner stat-
ed 'that "It was examined earlier and it was found that no suitable helicop-
ters were available in India. Besides, it would be very expensive to buy 
them and maintain them." 

7.6. Keeping in 'riew the necessity of rapid economic development of 
these islands as also their strategic importance, the Committee recommend 
that a phaSed programme for the development of the air services between 
the mainland and these islandS and inter-island should be chalked out inter-
alia the development of the present runway of the Port Blair Airport, which 
is not in good condition at present and.is unsuitable to receive bigger planes, 
should be Wldertaken, as early as possible. 

B. Sea---Shipping Services, Ports and Harbours 

Passenger a115l Cargo Shipping 

7.7. Mainland-Island Service: There are 4 ships sailing between the 
mainland and the Islands. Out of these, 2 are Passenger Ships-"M.V. 
Andaman" is owned by the Government of India and the "State of Bom-
bay" belongs to the Shipping Corporation of India. There are 2 Cargo 
Ships-"M.V. Nicobar"--owned by the Government of India and "M.V. 
Shompen"--owned by the Shipping Corporation of India. The two passen-
gel' Ships are considered to be adequate for the present requirements. The 
"State of Bombay" is an old ship and is proposed to be scrapped and re-
placed by the "State of Haryana"-now operating between Bombay and 
Mombasa. The passenger ships are showing heavy losses while Cargo 
Ships are not running into much losses. Their sailing programme is drawn 
up by the Andaman & Nicobar Administration and Shipping Corporation 
of India are advised about their operations. The lower class fare has been 
kept very low i.e. Rs. 41/- from Calcutta to Port Blair. It was stated that 
the losses on Government ships were borne by the Government while that 
of Shipping Corporation of India by the Corporation at present. 

7.8. Inter-Island Services: There are 3 vessels each with a capacity of 
200 passengers. Out of these 3-"Cholung~" and "Yerwa" are owned by 
the Government of India and the new vessel "Onge" belongs to the Ship-
ping Corporation of India. These are considered to be adequate for the 
present requirements. 

7.9. Ferry vessels: There are 3 smaller vessels for service between 
smaller Islands once a week. The ferry service in the Northern Group of 
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Islands is twice a week while in the Southern Group of Islands it is once in 
10 days. It was further stated that in the next year 6 boats are proposed 
to be added to the present fleet to improve the ferry service. 

7.10. In regard to a question whether Government would consider 
change in the present shipping service between Port Blair and Madras and 
Calcutta to Port Blair via. Visakhapatnam which has adequate repair and 
dry dock facilities, the Chief Commissioner stated "This matter was con-
sidered some years back before I joined, and as I understand, our problems 
are that most of the people and goods going to Andamans are from Cal-
cutta and Madras. There is a good market for timber in Calcutta. We 
have carried out a survey for the suitability of Visakhapatnam as a market 
for timher, and it has not been encouraging. So, after considering it, at 
that time we felt that their was no scope at Visakhapatnam." The position 
was further explained during evidence, by the Director (Projects) of the 
Ministry of Shipping and Transport (Transport Wing) that "These services 
are operating between Madras and Port Blair and also between Calcutta 
and Port Blair. Actually these are meant primarily for carrying passengers 
and also for carrying the Cargo from the mainland to the Islands. Timber 
is the most important cargo item. This has a market both in Calcutta and 
in Madras. The Administration has arrangements to sell timber as well as 
matchwood both in Madras and Calcutta. Also they have arrangements 
for the rate contracts with the Railways etc. through the DGS&D. This 
has been a very convenient point for the people coming from Calcutta and 
going to mainland via Calcutta and for the people down to the South who 
have to take the ship in Madras. So from the point of view of convenience 
I consider Calcutta as a point of entry and departure of ships. The primary 
consideration, however, is to carry cargo and from that point 'of view timber 
alone constitutes a major cargo item from that side. The offtake of Andaman 
timber is by the matchwood factories in Calcutta as well as in Madras. I 
think arrangements made here work very well." It was further added that 
"The dry dock facilities are available in Visakhapatnam. A new dry dock 
is under construction which is an adjunct to the Hindustan Shipyard. This 
is primarily meant for ship-repair of the merchant ships of bigger size about 
25,000 tons and over .... The vessels of the Andaman Administration have 
been conveniently repaired and serviced with the existing available facilities 
in Calcutta-Garden Reach Workshop. In the case of emergency, the 
Central Inland Water Transport Corporation at Calcutta undertakes minor 
repairs". As to complaints about irregular service, it was stated that "In 
future the frequency of sailings both from Calcutta and Madras as well as 
from Port Blair will not be irregular. The sailings are announced and the 
passengers are given notice in advance about the dates of sailings." Giving 
reasons for delay in sailing, and their irregularity-the representative of the 
Ministry of Transport and Shipping (Transport Wing) stated that "in Cal-
cutta there are bore restrictions ...... It has happened that many merchant 



Ships from various countries have to wait outside the Diamond Harbour 
until the river is steady and until clearance is given to the ships to come in. 
Sometimes it so happens that if the river continues to be rough and the tidal 
wave continues and is not favourable, then delay takes place. There has 
been a fair improvement in the frequency of the sailings now-a-days. The 
kind of irregularity of services that we used to have in the past has been 
very much avoided. That has been mainly due to certain tightening up of 
operational formalities of the Calcutta Port Commissioner. In terms of 
allotment of perferential berth, as soon as the Andaman ships arrive in 
Calcutta they would not have to wait in the mid-stream very much in the 
Hooghly river as is the case with other ships. If they have to wait in the 
mid-stream that causes incovenience to the passengers for disembarkating 
etc. and for loading the Cargo also ...... As far as timber cargo is c0n.-

cerned, there was some difficulty earlier. Now that has been satisfactorily 
solved by coming to an agreement with Garden Reach Workshop who have 
certain moorings on the river. Fortunately this is located opposite to the 
Andaman Timber Depot. The 'Ships bring the 'timber to the Andaman 
Timber Depot and the discharge of timber is very much affected with the 
result that thel ship is emptied very quickly and sails back to the Andamans." 

7 .11. The Committee feel that Visakhapatnam port is a point whicll is 
likely to cater to the large number of passengers and goods. They would there-
fore like the Government to consider the feasibility of Andaman P8S6eJIIger 
Sbips toudling Visakhapatnam to cater to the Deeds of those persons who 
liTe 200--300 miles away from Madras .and have to travel either to Madras 
01' Calcutta to catch the ships for going to POl't Blair and Vice-Versa. 

7.12. Losses on running of Passenger Ships; During theIr tour to 
Andaman .md Nicobar Islands during December, 1969-January, ]970 tile 
Estimates Committee were informed by the representative of the Shipping 
Corporation of India that the Corporation was incurring huge losses on 
account of the running of Passenger Shipping Service from the mainland to 
these islands and that the Government should meet this loss out of their 
development funds. The representative of the Ministry of Transpon and 
Shipping (Transport Wing) stated during evidence that "This question re-
garding reimbursement of losses to the Shipping Corporation has reached a 
point when possibly a decision in a month will be taken by Government." 
When it was pointed out that the Railways wanted to abolish all unremune-
rative lines but they were not allowed to do sol as the popular opinion want-
ed them, the representative of the Ministry of Transport and Shipping 
(Transport Wing) stated that "It is only from that point of view that we 
are considering this al-so. So far as the ships belonging to the Andaman 
Administration are concerned, the losses are already being reimbursed." 

7.13. The COllllDittee do not appreciate the point raDed by the ShippiIIg 
Corporation of IDdia for reimbuJ'sem.eat 0( the losses suffered by them ia 
I"Uaiog the Passenger Shipping service from the mainland to these isIuds 
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:and vice-versa. Keeping in view the vital need of expeditious economic 
4eveIopment of these islands in the cOinext of overaII national development, 
the Committee feel that the Shipping Corporation, which is making profits 
on other routes, should not grudge adjusting losses on this side. The Com-
JDittee feel that in view of the fact that the Ministry of Home Affairs is in 
overaII charge of the Administration of these islands, Government may COIl-
sider bearing certain portion of the losseg- involved by way of subsidy. De 
Committee also suggest that every endeavour should be made to reduce 
these Io!fies by operating the shipping services more eoonomicaUy and 
ef6ciendy. 

Ports, Harbours and Jetties 

7.14. Till the later half of the second Five Year Plan there were no 
proper jetties except the Chatham Jetty at Port Blair which accommodated 
one big ship at a time. At the close of the Second Five Year Plan, schemes 
costing Rs. 43 lakhs were sanctioned by the Government of India for the 
construction/ development of minor ports. By the end of 2nd Plan a jetty 
for berthing inter-island vessels was constructed at Port Blair and construc-
tion of a jetty at Rangat Bay was started. Besides, shore abutments at 
some places in the colonisation areas were also constructed. Construction 
of Deep Water Wharf at Port Blair has been taken up by M.E.S. COli'3truC-
tion of jetties at Mayabunder, Aerial Bay, Havelock, Niel Island, Katchal, 
Campbell Bay, Little Andaman, Nancowrie and Car Nicobar are in pro-
gress. Installation of navigational aids at Port Blair, Elphinstone Harbour 
and Port Meadows were taken up by the Director of Lighthouses and Light-
ships. 

7.15. The Committee were given to underStand, during their tour to 
Andaman and Nicobar Islands that Government of Inaia had created a unit 
for Harbour Works which had completed the special survey work excepting 
in Car Nicobar. Actual construction work has been taken in hand in several 
places. It was expected that the construction of jetties and Harbours will 
be completed by the end of 1973. In brim the position was stated to be 
.as follows :-

(i) Diglipur Harbour is expected to be completed by 1971; 
(ii) Mayabunder Harbour is also expected to be completed by 

1971; 
(iii) Rangat jetty is being improved; 
(iv) Havelock jetty is 80% completed; 
(v) At the Neil Island a temporary timber jetty exists; and 

(vi) At Hut Bay an all-weather Harbour is under construction. 

7.16. In regard to Port Blair, the present wooden jetty is being replac-
ed by a concrete one. A new deep water wharf is being constructed to 



receive big ships and to provide quick turn-round of ships. This project is 
called Hado Wharf Project. The length of the jetty will be 366 metres 
(1200 ft.) of which half is to be used by Heavy and half by merchant navy. 
Depth alongside will be 9.15 metres (30 ft.). The total cost is estimated 
to be about Rs. 584.57 lakhs and it is expected to be completed by October, 
1972. With its completion, it is expected to provide 2 berths for cargo 
ships and even the aircraft carrier-Vikrant--can. call at this Harbour. 15 
tons Mobile Wharf Crane can also be received here. No foreign exchange 
is involved in its construction. This project is being executed exclusively 
by Indian Engineers through M.E.S. 

7.17. As regards the expenditure during the Plan periods and the 
reasons for shortfall during the Second and Third Five Year Plans as also 
the adequacy funds sanctioned for harbours and jetties, during evidence the 
Committee have been informed by the representative of the Ministry of 
Shipping and Transport (Transport Wing) that "In the Second Five Year 
Plan and Third Five Year Plan the expenditure has been low in respect of 
the outlay for the development of minor ports in the Islands. It is Only 
after 1965 when the accelerated development p~ogramme was drawn up, on 
an extensive scale that the harbour works were taken up ....... The minor 
port development was also not taken so seriously ...... After 1965, We 
established an Engineering Circle there ...... Regarding expenditure, since 
we have taken over rthe work in 1967-68, the allotment was Rs. 60 lakhs and 
We spent Rs. 58 lakhs. In 1968-69, we were allotted Rs. 1.1 crore and 
we spent Rs. 1 crore. In 1969-70 also, we have got a total of Rs. 1.2 
crores and we expect to spend all that money." It was added that "I don't 
think that there will be any deficiency. Whatever is allotted in Fourth Plan, 
we are going to spend in full ...... Actually, according to the programme, 
we are ahead of the s.chedule at some places, and we are definitely going to 
complete by March, 1974 all the works which have been sanctioned in the 
Fourth Plan, costing Rs. 6.5 crores." 

7.1S. The Committee are of the opinion that lack: of propel' iDter-isiarul 
communication facilities is the biggest handicap in the way of developJDellt. 
This can be removed if more jeCties and harbours are constructed and _e 
ships (both passenger and cargo) are pressed into service as. qnickly as 
possible. 

7.19. 1be Committee hope that Government would be able to adhere 
to the target date ,of March, 1974 for completing aU the works which have 
been sanctioned in the Fourth Plan in regard to the comtruction of harboars 
and jetties so that the economic development of these islands gets ~n­
tom and alround progress is made rapidly. 

C. Roads 
7.20. At the beginning of the First Plan there were 164 K.M. of black 

topped roads mostly in and around Port Blair. At the end of 19.68-69, there: 
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were. about 427.57 KMs. of roads linking up the important areas and villages 
in the various islands of the territory. In 1952-53 it was decided to link: up 
Port Blair with Aerial Bay by trunk road involving a total distance of 287 
K.Ms. The work was started in 1954 and 136 K.Ms. have already been 
completed. 

7.21. The Committee had be~n informed during their tour to the Anda-
man and Nicobar Islands during Decembe'l", 1969-January, 1970 that the 
road between Mayabunder and Rangat in the Middle Andaman is almost 
complete and will be declared open to :traffic in May, 1970. This is a very 
important road as it will connect all the important places in the Andarnans. 
This road will be connected to Baratang in South Andaman by ferry service 
and ultimately by a bridge. 

7.22. In regard to the con'Struction of the Little Andaman Trunk Road, 
it was stated during evidence that "We did not have originally any financial 
provision for it. We have added it now. There will be two alignments. 
The Chief Commissioner is clearing the forest upto a certain length. The 
Project Report is already with us." In reply to a question, it was stated 
thltt this work will not stop for want of money or manpower. In regard to 
target date for completion of thi'S work, the representative of the Ministry of 
Labour, Employment and Rehabilitation (Department of Rehabilitation) 
stated during evidence that "During the Fourth Plan we shall do 15 KM 
out of a total of 90 KM, which at present we shall need for over develop-
ment works. The cost per kilometer would be about Rs. 3 lakhs." 

7 .23. Elucidating the position, the Chief Commissioner stated that 
"During 1961 the Rehabilitation Department had only three Divisions in 
that area, and it is only from 1961 onwards that they have six divisions. 
Their performance is not very good. The total expenditure incurred by them 
is not in keeping with the yardstick laid down and in some cases it has 
exceeded." 

7.24. The Additional Director General Roads, Ministry of Transport 
and Shipping (Transport Wing) clarifying the position s'tated that 'Till the 
end of 1968-69, out of total of 287 Kilometers, 135 Kilometers have been 
completed.. When we refer to the performance, it wa'S not bad. Previous-
ly there have been two Divisions. I't went to 8 Divisions in 1969. If we 
keep in view those conditions over there and the work having been done 
departmentally, I think the performance has been pretty good. Now the 
question is why there has been low performance on the Andaman Trunk 
Road, I may state that it had low priority but now accelerated priority has 
been given since 1968-69. The total activity on the Andaman Trunk Road 
since Second Five Year Plan upto the end of 1968-69 has been that we 
had spent on all roads taken together in 13 years starting with ~he Second 
Plan, the total of 4.3 crores. In the Fourth Plan 4.25 crores have to be 
spent. That means 'the total activity that we had in 13 years the same size 
of activity we are planning to cover in 5 years now. On the Andaman Trunk 
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Road itseif whereas they have spent 180 lakhs i.e., 1.8 ctores in 13 years, 
the Plan is to spend 300 lakhs in the Fourth Five Year Plan period. All 
this will show that starting from 1968-69 the activity ()n the Andaman 
Trunk Road has been very much intensified. Now the activity which has 
been under-taken is that they plan to complete 102 kilometers in Fourth 
Plan making a total of 238 kilometers which will complete the whole of the 
Andaman Trunk Road in south and middle Islands except 48 kilometers in 
the North Islands which they are planning to do either in the Fifth Plan 

'or if the Rehabilitation Ministry came and took it up, some activity on this 
stretch lDay also start. This would not be a bad target to be aimed at PWD 
Administration are getting fully geared to it." It was added that "one of 
the difficulties, earlier, was in regard to road building equipments. In the 
last two years they have got a 'Sanction for 58 lakhs worth of equipment." 
Speaking about 'their achievement, the representative of the Ministry of 
Transport and Shipping (Transport Wing) stated that "If you refer to the 
yardstick of establishment vis-a-vis outlay, they have been building 30 to .0 
lakhs per year per division. It is a pretty good performance. Where we 
have departmental work, in earlier timco5 we used to keep yardstick of 25 to 
30 lakhs per division per year. With the increase in cost there could be 
an increase to 35. In current year's target for 1969-70 they expected to 
achieve 40 lakhs per Division." 

7.25. The Committee hope tbat with the increase in the number of 
Divisions from 2 to 8 in 1969, acquiring 58 Iakhs worth of road building 
equipment and accelerated priority since 1968-69, the Administration 
will he able to achieve the target and complete com1mction of 287 KDo-
meters of roads wbicb are supposed to be very vital in the economic deve-
lopment of these Islands. 



CHAPTER vm 
REHABILITATION 

A. General 

8.1. The Committee llave been infor~ in a written note, that the 
territory of Andaman and Nicobar Islands was administered as penal 
settlement till its occupation by Japanese during World War II. After 
the re-occupation of these islands the penal settlement was abolished and 
large number of convicts and their families were voluntarily repatriated 
to their homes on the mainland. A considerable area of agricultural 
lands, which was being cultivated by these families, consequently felt 
vacant, At that time the bulk of the population in the Andaman Group 
was confined only to South Andaman, the islands of Middle and North 
Andama1Js being practically erupty. ~ter Independence there was an 
infiux of refugees from Paki,stan and these islands were considered suitable 
for resettling a sizeable number of families on agricultural lands. It was 
in this context that the scheme of colonisation of these islands was taken 
up by the Ministry of Home Affairs and under this scheme a total number 
of 3286 refugee families were settled on lands during the years 1952-1961. 
Induction of any more families was then held in abeyance pending review 
of the colonisation scheme. During implementation of this scheme, a 
survey for the availability of fiat lands of the available areas in Middle 
Andaman, North Andaman, Havelock as well as South Andaman was 
undertaken. The studies which were undertaken by the Inter-Depart-
mental Team constituted by the Department of Rehabilitation for prepar-
ing the report on the accelerated development programme for this territory 
indicate that additional lands as given below could be expected to be 
available for reclamation and Jesettlement ;-
Andaman Group : 

Middle Andaman (Betapur catchment) 
Little Andaman 
Neil Island 
Havelock 
Rutland 

.Nieobars: 
Katchal 
Great Nicobar 
Nicowrie-Camorta-Trinket 

3000 acres 
60000 
2500 

300 
6000 

10000 
15000 
15000 

The positinon regarding utilisation of these lands with reference to 
the settlement of refugee is as under: 

(101) 
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Middle Andaman : The available flat lands in the Betapur valley have 
already been reclaimed and 338 families of East Pakistan Migrants have 
already been settled under the Betapur Project. Of these 334 are agri-
cultural families, each of whom have been allotted five acres of cleared 
paddy lands, the remaining 4 being small trader families. 

Neil: Soil Survey of Neil has revealed that only about 525 acres of 
land in that island are suitable for regular paddy cultivation while the 
remaining lands are primarily suitable for plantations. Since plantations 
start yielding returns only after 7-8 years, it is not advisable to settle 
families solely on plantation lands as the subsistance of these families till 
the plantations come to maturity will pose a serious problem, particularly 
in places like Neil where avenues for anciliary employment are limited. 
It was therefore, decided that the pattern of land allotment in Neil should 
be that each family is given 3 acres of paddy lands and 2 acres of planta-
tion lapds. On this basis only175 families can be settled in that island 
(since acreage of paddy lands is only 525 acres) and these families of 
East Pakistan Migrants have already been inducted. The scheme for their 
rc-settlement is in progress. 
=".:1 
. Havelock: The last batch of refugee families were settled in Have-
lock during 1961 and the small area of available flat lands in that island 
will be utilised for allotment of alternate lands to settlers whose lan<;ls 
are not quite fit for cultivation !ll1d for meeting the demands of the grow-
ing population. There is no SCOpe for settlement of any new families in 
Havelock. 

RutlGlld: About 600 acres in Rutland are considered to be eminetly 
suitable for rubber plantation by the experts in that field and some fiat 
lands for paddy cultivation are also expected on that island. With the 
growth of population in Som.; Andaman there is demand for allotment 
of lands from the old settlers .and it is 1?roposed to set apart suitable culti-
vable lands in Rutland for this purpose. It is also proposed to select 
private parties for raising rubber plantations in Rutland and the proposal 
in this behalf is under consideration of the GovernIDent of India. In view 
of these facts it is not propos~ to induct any new migrants for settlement 
on this land. 

Uttle Andaman: The island has an area of 282.4' 5q. miles and is 
the home of the 'Onges' and is rich in timber wealth. The Intcr-depart-
mental Team in their report have suggested that 60,000 acres should be 
reclaimed in that island, the remaining area being operated under a regu-
lar working plan. Leaving an area of about 20% for Community faci-
lities, the reclamation of these lands would enable settlement of 9,600 
families on basis of five acres being alloetted to each family. The im-
impression that the island can take 50,000 families is not correct. The 
estimated stand of timber in Little Andaman is 20 tans per acre. The 
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profitable exploitation of this timber is not possible till a permanent j~tty 
and breakwater, which have recently been sanctioned, come into being. 
The jetty is expected to be completed within three working seasons while 
the breakwater will take four. Reclamation of lands must precede settle-
ment of families and it would amount to destruction of natural wealth if 
reclamation is resorted to without necessary infra-structure coming into 
bcing for profitable exploitation of the timber wealth. In view of these 
natural difficulties it is necessary to go slow with reclamation duriQg the 
initial years and it is accordingly proposed to reclaim only 4000 acres in 
Little Andaman during the Fourth Plan p~riod. Leaving 20% of these 
lands fbr community faci1itie~, the extent of allotable agricultural lands 
that would be available would be 2,800 acres, on which 560 families 
could be settled at the rate of five acres per family. These are the rea-
5,ons why a modest target for resettlement of families during the Fourth 
Plan period has been proposed. 

8.2. The Committee have further been informed that the portion of 
the mechanised unit of the Reclamation Re~3.bilitation Organisation unit 
which is positioned in Hut Bay, Little Andman reclamed approximately 
150 acres during the open season of 1968-69 primarily for meeting the 
timber requirements for local utilisation. The cleared lands are suitable 
for agricultuie and an Agricultural Farm has been set up on an area cover-
ing 50 acres while the remaining lands have been allotted to 26 migrant 
families inducted in Little Andaman during July, 1969. It is proposed 
to clear only about 300 acres of Agricultural land during 1969-70 work-
ing scason as the hardwoods extracted from that area would be required 
for local consumption. It is also proposed to induct 22 additional families 
for settlement on these Islands... The proposals in this behalf are under 
consideration of the Government of India. The pace of reclamation and 
consequently of induction of families for resettlement in Little Andaman 
can be stepped up only when scope for local utilisation of timber increases 
and harbour facilities are P!ovided for profitable marketing of the excess 
timber. With a view to increasing local utilisation of timber by setting 
up wood based industries a proposal has been submitted to the Govern-
ment of India for selecting a suitable private factory for setting up' a ply-
wood factory in Little Andaman. Similarly, another proposal lIas been 
submitted suggesting selection of a private party by calling an All India 
Open Tender for extraction of timber from 2000 acres, the successful 
tenderer being free to utilise the timber in the manner he chooses fit and 
proper. Both these proposals are under the consideration of the Gov-
~mment of India. The Administration have also submitted a proposal to 
the De.partment of Rehabilitation, Government of India, that by resorting 
to extraction by a private party hand in hand with the Departmental ex-
traction, they may plan to reclaim 4000 acres in Little Andaman during 
the Fourth Plan period. It has been proposed to settle :;60 families on 
these lands during the said period. These proposals are also under exa-
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lllinaion with the Government of India. Simultaneously, action for pro-
viding the necessary infra-stf!lcture for the proper development of Little 
Andaman is also being taken. A project Report for the construction of 
the Little Andaman Trunk Ro~d is said to have already been submitted 
to the Government of India and is under consideration. 

Ka!chai: The soils of Katchal are considered eminently suited for rub-
ber cultivation and the Government of India have already sanctioned a 
scheme for plantation of 6,000 acres at a cost not exceeding 450 lills. 
About 400 acres have already been planted with rubber and it is proposed 
to bring additional 500 acres under rubber during 1970 sowing season. 
The stand of commercial timber in Katchal is estimated at 1 ~] 2 tons 
per acre and considering the absence· of adequate harbour facilities and 
the cost of transport, it would not be economically advisable to undertake 
extraction of this timber departmentally. It has, therefore, been pro-
~osed to the Government of India that a suitable private party should be 
selected for extraction and clearance of about 2,000 acres in Katchal and 
the proposal is under consitleration of the Govcru.ment of India. The 
question of disposal of commercial timber under Katchal is also engaging 
the attention of the Government of India. It is proposed that during the 
Fourth Plan period about 3,000 acres in Katchal should be planted with 
rubber. The rubber plantation is labour intensive and 0n maturity the 
labour requirements will be one worker, per three acres. The Katchal 
Rubber Project will, therefore, uJtimately be able to povide regular em-
ployment to about 2,000 persons. It is proposed to resettle migrants 
from Ceylon having experience of work in Rubber plantations under the 
Katchal Project. The first batch of 100 families is proposed to be induct-
td during April/May, 1970. 

Great Nicobar: Survey of the island undertaken during 1960 has 
reveal that approximately 18,800 acres of cultivable lands could be expected 
to be available along the West Coast of Great Nicobar. There is no suitable 
site for a Harbour on the West Coast and it is, therefore, necessary to con-
struct one on the East Coast and the Campbell Bay has been selected for 
the purpose, where the construction of a jetty is in progress. Soil survey 
of lands near Campbell Bay, which is still in progress, reveals, availability of 
sizeable blocks of cultivable lands and considering the strategic location of 
the island, a pilot scheme for re-settlement of 100 ex-servicemen families 
at Campbell Bay has already been sanctioned. 69 of these families arrived 
during April, 1969 and the remaining 31 are proposed to be inducted during 
April/May. 1970. The establishment of another settlement of ex-Service-
men in the vicinity of Campbell Bay, subject to availability of lands, has 
been accepted by the Government of India in principle. It will, however. 
be possible to undertake colonisation in a big way only after a road connect-
ing the East coast to the known cultivable Iuds on the West Coast i& 
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construct~d. The survey for such a road from Campbell Bay 10 the West 
coast has already been authorised and is in progl'ess. 

Nancvwrie-Camorta-Trinket: While a detailed soiL survey of these 
islands has still not been undertaken, the soils appear suitable only for 
plantations but not for paddy cultivation. There is presently no programme 
for resettlement of refugees on any of these islands. 

8.3. During their tour to Andaman and Nicobar Islands in December, 
1969-January 1970, the Committee were given to understand that the 
settlers were not given the promised quota of land and even the allotted 
land was, in most cases, uncleared land and the settlers had to clear jungles 
themselves. The Committee were informed, during evidence, that in Neil 
Island they were not given all the 5 acres of land; but it was being placed 
at their disposal as and when it was being cleared. By the beginning of 
the next sowing season it would be possible to make up the deficit. In 
G,.eat Nicobar Island, the ex-servicemen had not been given the full quota 
IOf land but it will be done by the next year. In Betapur 5 acres of land 
had been given right from the beginning. In Little Andaman Island the 
settlers had not been given full quota of land but it will be done by the 
next year. In Diglipur it has not been possible to clear much of the hilly 
land which was promised. In Rangat 3,600 acres were cleared, out of 
which 3,200 acres, or a bit more, had been handed over to the settlers. In 
Havelock about 200 acres of land has yet to be taken. Efforts are being 
made to clear it within a year and then to give to the settlers. 

8.4. The Committee were further informed that "within the frame-work 
of the recommendations made by the Study Team, we have selected certain 
areas. . .. which are suitable for agriculture and for plantation according to 
the findings of this Team, we have not merely cleared and felled certain 
areas, we have also taken adequate precautions to see that soil erOilion does 
not take place ...... We have one full island-Neil island-where extraction 
of commercial timber has practically been C'OJIlpleted and where a sizeable 
area has been cleared and 175 families have been settled. They are carry-
ing on agriculture. The soil conservation programme for that area has 
already been drawn up and will soon be implemented." It has been added 
that "The Study Team has weighed carefully the needs of the afforestation, 
or, rather conservation of forests, and the needs of agriculture, horticulture 
and industry which are necessary for the development of these islands. The 
need for soil conservation is prominently brought out in its report and is 
being pursued by us vigorously." 

8.5. The Special Area Development Programme was commenced in 
1965, but the first batch of settlers under the Andaman Administration 
Colonisation Scheme went there in 1949. This programme of development 
is to go hand in hand with the normal plan of the Andaman Administration. 

Coordinating Agency for Accelerated Development Programme: In'reply 
to a question whether there existed an agency responsible for implementin, 
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all the recGmmendations made by the Inter-Departmental Team on Accele-
rated Development Programme for Andaman and Nicobar l'slands, the repre-
sentative of the Ministry of Labour, Employment and Rehabilitation 
(Department of Rehabilitation) stated during evidence, that "So far as the 
special area development programme of that area is concerned our Depart-
ment-the Department of Rehabilitation-acts as the coordinating agency. 
The Chief Commissioner is the implementing agency. The Secretary of the 
Rehabilitation Department does the coordination and all the officers of the 
various Ministries and Departments concerned come and meet periodically 
whenever there is any problem; even otherwise whn there is a question of 
seeing whether sufficient progress is being achieved we meet ..... Our Depart-
ment is charged with this work. of accelerated development programme. The 
review is carried out in our Department as a part of our rrormal administra-
tive routine." 

8.6. During their tour to these Islands, the Committee visited various 
Islands and held discussions with the settlers. The important 'Suggestions 
made by the settlers and the reply given by Government are as follows :-
I. MAY ABUNDER 

(1) The present wells are not sufficient for obtaining two yield per year 
and tube wells have not proved successful. It was, therefore, suggested 
that Dams or Tanks which could serve 8-10 villages for cultivation pur-
poses, may be constructed. 

The Gov~rnment in their reply have stated that "Irrigation facilities do 
not exist in this territory at present. The main reason is that there are no 
perennial streams which can provide sufficient water particularly in the fair 
season (January to May) for irrigation. The Block Development Officers 
were directed to investigate and take up small irrigation schemes wherever 
possible. According to the reports received from the Block Development 
Officer, Middle Anda,plan no such schemes wer~ found feasible in Maya-
bunder tehsil. However, recently, the villagers of Rampur have suggested 
that a small irrigation scheme can be taken up on the Nala flowing through 
the villages. The Block Development Officer, Rangat has already taken up 
technical investigation of the Scheme. The scheme will be taken up if it is 
round technically feasible. There is no proposals to take up any irrigation 
scheme in 8-10 villages of Mayabunder at present excepting the scheme for 
Rampur village which is under investigation." 

(2) Storage and marketing facilities should be provided. 

The Government in their reply have stated that "About 930 hectares 
are under paddy cultivation in Mayabunder Tehsil. The estimated produ~ 
tion of Paddy is about 1,700 tonnes. About 500 tonnes of paddy is surplus 
in this Tehsil. Last-year 109 toones of rice and 233 tonnes of paddy were 
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procured by the Supply Department in this Tehsil at the following procure-
ment price!! : 

Paddy 
Rice 

Rs. 75/- per quintal. 
Rs. 125/- per quintal. 

The prices are exclusive of cost of gunny bags. The paddy and rice pro-
cured in Mayabunder Tehsil are moved to Port Blair for sale. The Supply 
Department is procuring paddy and rice this year also at the same procure-
ment prices. The Administration has sanctioned and construction of a 
foodgrain godown of capacity of 250 tonnes for the supply Department. 
At preiel1t, the Supply Department is using a building provided by Public 
Works Department for storing foodgrains. The Supply Department is pr0-
curing all surplus paddy/rice with cultivarors. As such there is no :market-
ing difficulty for paddy/rice. However, there is some difficulty about 
transportation of paddy to Mayabunder from remote villages which are not 
connected by roads." 

(3) The ship service slwuld be improved. 
The Government in their reply have stated that "Mayabunder, Diglipur 

(North Andaman) and Rangat (Middle Andaman) are connected with jnter-
island ferry service from headquarters at Port Blair. There was a weekly 
service of an old ship called S.s. 'Cholunga' to Rangat, Mayabunder and 
Diglipur. Recently the new ship called mv. 'Onge' with bunk accommoda-
tion and about 160 tons of cargo capacity has been commissioned and at 
present she is haTing a regular weekly service as follows :-

Day & Time of arrival Ports of Call 

Port Blair 
All Wednesday 1300 hrs. Rangat Bay 
All Thursday 1000 hrs. Mayabunder 
All Thursday 1600 hrs. Diglipur 
All Friday 1200 hrs. Mayabunder 
All Slturday 0900 hrs. Rangat Bay 
All Saturday 1500 hrs. Port Blair 

Day & Time of Departure 

All Wednesday 0800 hrs. 
All Thursday 0700 hrs. 
All Thursday 1300 hrs. 
All Friday 0900 hrs. 
All Saturday 0600 hrs. 
All Saturday 1000 hrs. 

The land route from Rangat to Mayabunder which is a part of the ilieat 
Andaman Trunk Road has been opened up. With the Commissioning of 
m.Y. COnge' the frequency of hitherto bi-weekly service to Rangat has been 
increased to minimum of two services a week and sometimes 3 services a 
week with the help of another small vessel m.v. "Little Andaman'. There 
is no appreciaple agriculture produce in Mayabunder or adequate passenger 
traffic. Therefore even the existing shipping space of the passenger capa-
city is not fully utilised at present from Mayabunder. In the circumstances 
we are of the view that the present arrangement is not only satisfactory but 
adequate as the increase in frequency of service means extra loss as the 
service will not be economical until such time these areas like Mayabunder 
and Diglipur are further developed." 
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(4) Facility to send money by telegram fmm Mayabunder to mainland' 
may be provided. 

The Government in their reply have stated that "The P & T Department 
has already agreed to open telegraph offices in 6 outlying areas including 
Mayabunder, and they are arranging to procure necessary equipment. Our 
needs of commissioning these offices at the earliest have been brought to the-
notice of the Post Master General, Calcutta Circle and the P & T Depart-
ment have informed that the installation work will be completed by the end 
of 1970". 

(5) One Ambulance should be provided to render immediate service-
in cases of emergencies. 

The Government in their reply have stated that "Ord~ for Ambulance 
have been placed and the Ambulance will be provided as soon as they are 
received. " 

n. DIGLIPUR 
(1) The loan of Rs. 1,730.00 given to each family 'should be treated 

as a grant. 

The Govermnent in their reply have stated that "the suggestion has been 
considered on a number of occasions in the past and it haa not been possible-
to agree to it. 

(2) All the landl~ss agriculturistsjlabourers should be given land. 
The Government in their reply have stated that "The lands are allotted 

in the following order of priority in accordance with the Rules framed under 
the existing land Revenue Regulation :-

(a) Old inhabitants and settlers of villages where lands are avail-
able; "Old inhabitants" means a person who or whose ancestors 
had settled in the Islands prior to 1942 and "Settler" mean'S a 
person or his grown up dependent member who has settled in 
the Island under the approval scheme of tho Government. 

(b) permanent inhabitants of such villages. This means the persons 
who have been living in a village for more than five years; 

( c ) old inhabitants and settlers of the neighoouring village. 
In colonisation areas the entire available land is to be settled with settlers 
and their dependents. If applications are more than the number of plots 
available, the allotment is made by drawing lots." 

(3) Direct' communication by ships with the mainland for export of 
agricultural produce should be provided. 

The Government in their reply have stated that "At present there is 
neither much surplus agricultural produce nor appreciable number of 
passengers for Calcutta at Di&1ipur. As such. it will not at all be economical 
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to divert the drip to Diglipur on way to mainland Port viz. Calcutta. The 
Inter-Island communication facilities have already been considerably im-
proved and whatever small quantity of cargo is available there, the same 
can easily be &hipped by inter-island vessel to Port Blair and then to 
Calcutta by mainland-island ship. The question of inter-island ferry vessel 
calling at MayabunderjDiglipur while going for survey for Calcutta has 
however been agreed to in principle". 

( 4) Unemployment problem is increasing and should be solved as early 
as pClssible by Industrial development. 

The Govornment in their reply han stated that "The Saw Mills are 
being set up in the private sector. We are in contact with a private party 
for setting up of a canning unit. The situation is however likely to. improve 
only with the opening of the Andaman Trunk Road." 

(5) Drinking Water Supply should be improved. 
The Gov.cmment in their reply ha¥e stated that "Scheme for providing 

piped water supply to Diglipur TOWDSbip is already in hand. Filteration 
plleries, pump house, filter beds, clear water reservoir, etc. have been 
completed. Pipe laying work: is in progress. Umited water is being sup-
plied by means of public hydrants. The scheme for giving supply to indivi-
dual building is expected to be completed during the current working season. 
Water Supply to the hospital which is situated o~ the opposite bank of Kal-
pong river will be effected by May-June, 1970. Under Phase IT of the 
Water Supply Scheme, piped water supply wi1l also be given to SUITOUIlding 
areas of Diglipur within a radius of 5 Kms. Designs and estimates for this 
phase are in hand. In addition, programme has been framed for construc-
tion of wells in the villages at the scale of 1 well to every 20 families. The 
work of construction of these wells has been entrusted to Andaman Public 
Works Department and Community Development Blocks. Programme for 
construction of 50 wells in Rangat and 18 wells in Diglipur has been 
finalised. " 

(6) Arrangement for quick transmission of telegrams should be made. 
The Government in their reply have stated that "the P & T Department 

has already agreed to open telegraph offices in 6 outlying areas including 
Mayabunder, and they are arranging to procure necessary equipment. Our 
needs of commissioning these offices at the earliest have been brought to 
the notice of the Post Master General, Calcutta Circle and the P & T Do-. 
partment have informed that the installation work will be completed by the 
end of 1970." ~. 

III. BILLIGROUND AND RANGAT 

( 1) The loan given fOf construction of house should be treated as grant. 

The Goyemment in their reply hav~ stated that "it is not conSidered 
aecessary tu treat the loan as grant as within the prescribed period for 
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repayment of loan the families would be sufficiently solvent to repay the 
same. There should be no difficulties to pay off the loan amount by any 
settler, if one earnestly takes to cultivation." 

(2) Loan may be given for purchase of milch Cattle. The loan against 
which cattle had been purchased and which have since died, may be written 
off. 

The Government in their reply have stated that "The Scheme relating 
to supply of milch cattle has been approved by the Government of India. 
The settlers of Middle and North Andaman can also avail of the financial 
assistance under this scheme in the shape of loans and grants for the 
purchase of milch cattle as per approved terms and conditions. The salient 
feature of the scheme are as under: 

(a) Milch animals of either Graded Red Sindhi, Haryana, Murrah, 
Surti, Rati and Thari will be supplied to needy and deserving residents of 
the Andamans and Nicobars Islands provided that persons who are 
defaulters in the repayment of Government dues will not be eligible. 

(b) 50% of the actual cost of animals on mainland will be treated as 
loan and the remaining 50% will have to be paid in advance by the 
prospective buyers to the Administration. 

(c) 50% of the cost of transport and other incidental charges will be 
treated as loan and remaining 50% as subsidy. 

There is a separate scheme for supply of milch animals to the Pakistan 
mi~ant families who are beiDg resettled under the Special Areas Develop-
ment Programme, Department of Rehabilitation Grant of subsidiary income 
loan upto a ceiling of Rs. 1,200/- per family for purchase and transport of 
milch animals from the mainland has already been sanctioned by the 00T-
ernment of India. If the families purchase milch animals locally, they 
would be eligible to get the said loan upto a ceiling of Rs. 800/-. The 
Department of Rehabilitation have accorded a limited sanction for supply 
of only 150 milch animals, whether imported from mainland or prOCured 
locally. It is felt that the assistance as above should be extended to all the 
migrant families inducted under the Special Areas Development Programme 
and should not be restricted only to 150 families. The matter has already 
been taken up with the Department of Rehabilitation and is under considera-
tion. 

Under rule 22 of the Taccavi Rules, the grant of a remission of loan 
due to death of animal purchased with such loan shall be governed by the 
following principles :-

If the animal dies before the working of the first main 
crop • Total remission 

r;l tr the animal dies before the working of the second 
main crop 2/3 remission. 

U the animal dies before the working of the third main 
crop 1/3 remission. 
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If the animal dies within the period specified above, the loanees apply 
for remission of the loan. The application of the applicant is forwarded to 
the Livestock Officer to examine and report whether the animal died due 
to the negligence of the loanee or some other cause. After receiving the 
report of the Livestock Officer if it is found that there is no fault of the 
loanee and the animal died due to natural causes, the case of the applicant 
for remission of the loan as permissible under the Taccavi Rules is con-
sidered and forwarded to the Chief Commissioner for formal sanction. 
During the year 1968-69 and 1969-70 three cases for remission of loans 
have been considered." 

(3) More roads for quick transport of exportable articles may be 
constructed. 

The Government in their reply have stated that "under the Fourth Five 
Year Plan an outlay of Rs. 25 lakhs for construction of district roads and 
Rs. 50 lakhs for construction of rural roads has been approved by the 
Planning Commission. These provisions include construction of following 
roads in Middle Andaman which is likely to be completed by the end of 
Fourth Plan period : 

1. Construction of Road from Bakultala to Pitcher N allah through 
Sagwa Nallah and other forest camps. 

2. Construction of Bakultala-Shyamkund road. 

3. Construction of RaDl~at-MithiIa Road. 

4. Construction of Rangat-Janakpur road. 

5. Construction of road from Sabri to Bharatpur. 

6. Construction of road from Jhinganallah to TiruvanchikuIam. 

The above roads are in addition to the Great Andaman Trunk Road 
which is passing through a major portion of Middle Andaman covering 
Rangat, Betapur etc. 

While Mayabunder is proposed to be linked by Andaman Trunk Road 
to Port Blair bv the end of Fourth Plan, Mayabunder-Diglipur is proposed 
to be completed during the Fifth Plan period:" 

(4) To solve unemployed problem, the present amount of loan of 
Rs. 1,000/- for starting some business may be raised to Rs. 10,000/. 

The Government in their reply have stated that "The approved finan-
cial assistance for business/petty trade varies between Rs. 500/-. - 1,000/-
and in accordance with the pattern, loans have already been given to the 
four Small Trade families. Most of them are doing well and one has already 
opened 3 subsidiary shops. A proposal to raise the ceiling to Rs. 3,000/-
is under examination." 
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(S) A T-ertitOrial Couadl may be eetablishod. 

The Government in their reply hayo stated that 'This matter was 
examined by the Home Minister Advisory Committee meeting held on the 
6th November 1969 and it haa been decided that we should think aboUt 
this matter in ogreater detail and should not take a decision ina hurry." 

IV. CAMPBELL BAY 

(l) The present land allotted to them i.e. 1 t acres for cultivation i~ 
not sufficient to enable them to stand on their feet. 

The Government in their reply have stated that "Each family is eventu-
ally to be given 10 &cres of cleared land for cultivation. The settlers were 
sent in April, 1969 and on reaching there, each family was given 3.77 acreS 
of land. The balance of land will be allotted to them by the end of May, 
1970." 

(2) TID they become self-sufficient, free ration may be continued to 
them. 

The Government in their reply have stated that ''TJ!e ex-servicemen 
families are entitled to the following scale of rations :-

(a) First year 
(b) Second year . 
(c) Third year . 

100% 
75% 
'50% 

EYen though full quota of Iud could not be given to them ontbeir arrival, 
their economic condition is quite good. They have harvested a gOOd crop 
of paddy and maize in 'adctition to cultivating vegetables etc. The above 
scale of rations is considered adequate." 

(3) n.e &um of Ri. 5,000/- JPyell to each family ror construction of a 
house was insufficient and it should be raised. 

The Go~eat in their reply bavestated that "TbeamOBDt for Jaoase 
construction is to enable the settlers to construct tenements tD meet their 
immediate essential requirements. Considering the fact that the settlers are 
eligible to get 12 t0DDes of (:ommerciRl timber free of royalty for CODStruC-
tiOll. of their houses, a sam of Rs. 5,000/- per family is considered ade-
Quite for the purpose." 

(.) A drYiaR 'Plant for paddy maybe installed so that the paddy could 
be dried .quictly. The ialuld had a lI"Cl'Y beavy raiDfaD and natural drying 
procesa took lon2 time. 

The Government inthcir reply ba¥e stated that "The raiM in Champ-
bell Bay .arc DO dOllht ,quite heavy. One tarpautine has already been pro-
'fkIed to each settler to protect his hanest from the raias. Tbe economic! 
of _ d{yiq p1aDt for paddy is beinJt worked out Ed if found advisable, 
the settlers will be assisted in procuring it on cooperative baaiL" 
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(5) Mail from mainland reached the Island in about 10 to 14 days 
"time. It will be helpful if some helicopter service for postal delivery with-
in the islands could be introduced. An air strip may be constructed and 
. air service introduced. as early as possible. 

The Government in their reply have stated that "it is not possible to 
introduce a helicopter-mail service to Campbell Bay from Port Blair on 
technical grounds. However. there is a proposal under consideration to 
construct an airstrip at Campbell Bay. After a decision has been taken in 
this regard, the Question of running a commercial air service to Campbell 
Bay can be considered as and when sufficient load is available." 

V. NEIL ISLAND 
During their tour to the Andaman and Nicobar Islands the Committee 

were given to understand that the soil in Neil Island was of a poor Quality. 
·During evidence the Chief Commissioner stated that "their main contention 
is that the crop is poor. They have not been able to have the good crop. 
They are not happy with the land for plantation. . . . .. They would like 
"to be rehabilitated in any other island than Neil." 

8.7. lbe Committee Dote that the various schemes 'for the re-8ettIemeat 
of uprooted migrant families from East Pakistan in the variou8 I8IandS of 
Andaman and Nioobar groups of Islands are beinK implemented but the 
problem is huge and complicated which requires constant watch to main-
tain a steady progress. Althoogh various schemes are progftS'ling simul-
taneousIy,Jet much bas to be done. They, however, feel that the v;uioos 
rehabilitatiuo scbemeS could have made more rapid progress bad there beea 
closer ooonliIIation to i~lement the accelerated development programmes 
ill theMe ...... 

8.8. During their tour, the Committee vfiited ..... ious hIands and held 
iII&JnMI tIi9cosaODS With dle -settlets. 'I1le poiBts DIIltie by the ~ have 
IJeendellit with in d.etail in thi9 Chapter. The Oommitfee expect GMeI1l-
~nt to eHJDine ac:b ufthese ~ partiad8rly tile demand for the 
iOl"MlltiMlof a Teiritorial CooncB ... atke CODa'ete adion to ~ the UP"i 
rooted and displaced pen&m to fuBy Irebabilitate dlemseIves and lead a COII-

teaded IuIppy life. The COIIUBittee are anxiOIM that eemmibeIQ made by 
GovenaneDt 80 f. to tile settIen in regard to theirrebabilitation may he 
iIopleInenIId with speed ad eftideucy .... with ~ roorclialtion ""'111 
.* lW'ioa8 ~ DepaWamtii. 

8.9. The Conunittee were acquainted the grievances of the Neil JsIaIJd, 
-who MIt c~ tt.t due 'to hacI *"I conc1itiOlM theft .. JIG IIteIiboM 
-of growing mJp there. The dIIemicaI report of a.e BOG poinet out .. file 
land is '!IItIIdy del .t'811fai8s !tone. bt view of fhistbe COIbIIdUee recoIII-
aencIs IbM • I.nB1l probe be underiaken to find out w~ 'lilt food CI'OIp8 
wiH grow in the ·Waad '1IDIleI normal 008di1ioil .ad if ~ ... sIIouId tie 

;taken to rehabilitMe·dIe !ettIers iB oftIer isIIIrMs. 
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B. Resettlement of Ex-sen/icemen 
8.10. '{he Committee bave been informed in a written· 

note that the Pilot Scheme for resettlement of ex-servicemen 
families at Campbell Bay envisaging settlement· of 100 families.· 
bas been approved by the Government of India at an estimated cost of 
Rs. 44.01 lakhs. Of these 69 families were inducted during April, 1969-
and the remaining 31 families are proposed to be brought during MarchI 
April, 1970. The families already arrived have been temporarily allotted 
approximately 4 acres of land each. Reclamation of the remaining lands 
will comemnce as soon as the monsoons are over and it is expected to allot 
to each family 1 0 acr~s of cleared land as envisaged under the Scheme well 
before the next cultivating season. The families had been supplied im-
proved seeds, fertilizers and pesticides and they have already harvested' 
their first crop of paddy as well as maize. The families will be taking 3 
crops in a year . 

. 8.11. Soil Survey for locating additional agricultural lands in Great 
Nicobar is in progress and water resources survey as well as investigations 
for construction of road from Campbell Bay to the West Coast of Great 
Nicobar will be taken up during the coming open season. Community faci-
lities like fair' price shop, a ten bedded hospital, school, post and telegraphs 
facilities, etc. have already been provided at Campbell Bay. The construc-
tion of permanent buildings for these institutions will be staned during tb~ 
coming dry season. It has been recommended that while plough cattle-
will no doubt be required, it will be advisable to start off the settlement with 
tractor facilities. It may be mentioned that 25 tractors purchased by the 
Department of Rehabilitation have already been arrived in these islands 
and of these 12 are being positioned at Campbell Bay. Orders for the 
supply of necessary attachments for these tractors have already been placed" 
with the Director General, Suppli~s and Disposals . 

. 8.12. In reply to a Question whether there was disparity in expenditure 
incurred by Government on the resettlement of refugees and ex-service-men 
and if so, what were the reasons therefor, the Government have stated that 
"The scheme for resettlement of migrants from East Pakistan in Andamans 
and Nicobar Islands and of the ex-servicemen in Great Nicobar are alto-
gether different schemes envisaging resettlement assistance on different 
scales. The assistance to the families of migrants from East Pakistan is. 
being given on the basis of similar assistance being given to such families 
on the mainland. There has been a slight upward revision in the assistance 
due to the hi:gb cost of settlement in the Andaman and Nicobar Islands. 

8.13. In view of the strategic importance of Great Nicobar ex-service-
men are being settled there with a view to providing a stable and sturdy 
element of population there. Most of the settlers are pensioners baving 
lands and homes on the mainland. It is absolutely necessary to give such; 
families much more liberal scale of assistance to induce them to leave their 
homes and volunteer for settlement in such a far off Island like Great Nico--
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bar. The pattern of assistance given to the settlers in Great Nicobar is· 
based on the pattern of assistance applicable to ex-servicemen in NEF A 
and other areas." 

8.14. It has further been stated that the following assistance is being 
given to the families of (i) ex«rvicemen under the Campben Bay Pro-
ject; and (li) migrants from East Pakistan settled under the Special Areas· 
Programme :-

(i) Assistance to the families of EI-Senicemen settled under the Campbell Bay 
Project. 

1. Land on the following pattern :-
(i) Officers 

(ii) Junior Commissioned Officers 
(iii) Other ranks . 

25 acres per family 
15 acres per family 
11 acres per family including 

homestead 

2. Free transport from residence in the mainland to Campbell Bay. 

3. Free rations at the scale fixed by Government: 
(0) First ye,:r 
(,b) Second year 
(c) Third year 

at 100% 
at 75% 

at 50% 

4. Grant upto Rs. 2,500/- per family for purchase of housebold equip-
ments and utensils. 

5. Grant upto Rs. 3,000/- per family for purchase of agricultural tools. 
livestock ete. 

6. Grant upto Rs. 5,000/- per family for construction of house. 

7. Grant upto Rs. 2,500/- per family for seeds, fertilizers and pesti-
cides. 

(ii) AssIsta.ce to the faIIIllies of mivants from East Pakistan settled under the 
Special Areas Proaruaae 

(0) Housing loan 
(b) Loan for plough animals 
(c) Agricultural implements including Tarpolin 
(d) Seeds and fertilizers 
(e) Paddy bundina 
(j) Loan for milch animals 

(g) Loan for sinkinC wells . 
(h) 5 acres of cleared land and 1/3rd acre of homes-

tead 
(i) Free transport from mainland 

Rs.2,000/-
Rs. BOO/-
Rs. 400/-
Rs.l,500I-
Rs.l,200/-
Upto Rs. 1,200/- for 150 fami-

lies in the Andaman and 
Nicobar Islands as a whole. 

Rs. 200/-
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8.1S. During their tour to the Andaman aDd Niaobir &iands in Decom-
ber, 1969-1'anuary, 1970, the ComrnitlCle lrisitcd Campbell Bay where 
Ex-servicemen families from Punjab had been settled. The Committee, 
therefore, desired to know whether any programme has been drawn up to 
settle ex-servicemen families from other parts of India. The representative 
of the Ministry of Labour, Employment and Rehabilitation (Department of 
"Rehabilitation) stated, dur~ evidence that "I would humbly submit that 
in selecting Ex-servicemen we are not gOTemed by any territorial considera-
tions. There is a Director-General of Resettlement of the Ministry of 
Defence. We request the Directorate General to let us have families. It 
is a pilot scheme. We want this to succeed first because this is an island 
where nobody has gone yet. We wanted sturdy people who would also 
form a homojtenous community." 

8.16. The Committee are happy to note that iu selecting ex-servicemen 
for resedtlement in these Islands, telTitorial considerations are not taken 
into acoollnt. They, however, aote that lit is a pilot scheme and Govern-
ment are tryiDg to make it a success. 'The Committee expect GoVel'DllleRt 
to give due consideration, for resettlemeDt iR these Ilftnds, to the requests 
:from ex-servicemen from all parts of the country. 
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·aIA:P'DlR IX 

EDUCATION 
A. Schools aDd Colleges 

9.1. The Education Department in the Andaman and Nifobar Islands 
is under the Administrative Control of the Education Officer. He is assist-
ed by one Assistant Education Officer and six Principals of Higher Se-
condary Schools and Teachers' Training School. It is understood that all 
the Higher Secondary Schools in these Islands are affiliated with the Cent-
ral Board of Higher Secondary Education, De1hi. 

9.2. The Committee have been informed, in a written note, that there 
.are 141 Educational Institutions in the Union Territory of Aildaman and 
NlCobar Islands, comprising one Degree College, seven Higher Secondary 
Schools, one Teachers' Training School, twelve Senior Basic Schools, 118 
Junior Basic and Primary Schools and two Pre-primary Schools. The 
mldonal disttilMaion of the Educational Institution is as follows 

Type of School 

Degree College 
Higher Secondary Schools . 
Govt. Central School 
Teacher!.., Training School . 
5Dnior Basic Schoots 
llIflior Ba9ic Scbools 
Primary Schools 
llfe-Primary ScJwols . 

TOTAL : 

South Middle North 
Andaman Andarnan And!:.",an 

3 

1 
8 

42 

2 

S8 

2 
15 

<4 

22 

1 
34 

36 

Nicobar 

23 

25 

Total 

1 
6 

12 
114 

4 
2 

141 

9.3. The enrolment accordi~ to the level of Education is as follows :-
Level of Edllcation Boys Girlll Total 
Pre-University Course 17 <4 21 
1st Year T.n.C. 69 11 80 
llnd Year T.n.C. 28 6 34 
'Pre-Primary State 48 26 74 
·Primary State I-V 6178 4557 10735 
Middle State VI-VIII. 1425 782 2207 
Higher Secondary IX-XI . 681 337 1018 
TcadJ«sTrainiAc 29 21 50 

TOTAL: 8475 5744 14219 -, 
117 
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9.4. Facilities provided to the scholars U1'Ider Education Sector. 
(i) Hostel facilities-Students coming from rural areas are given faci-

lities for staying in the Hostels in this territory. 

Name of Hostel 

Boys School, Port Blair 
Girls' School, Port Blair 
H.S.S., Rangat 
H.S.S., Diglipur 
H.S.S., Car Nicobar 
T.T. School 
S.B.S. Wimberleygunj 
S.B.S. Chouldari 
S.B.S. Mayabunder . 
S.B.S. Champian 

Seating 
capacity 

70 
30 
40 
40 
65 
18 
36 
20 
20 
20 

9.5. During their tour to Andaman and Nicobar Islands, the Committee 
visited the Higher Secondary School at Didipur, when it was represented 
to them that a girls hostel should be constructed at Diglipur. 

9.6. The Committee would lite GOY~nt to eODl!lider tbefeasihility 
of constructinM of a girls' hostel at Digtipur or elsewhere, • file demand for 
such a hostel is justified so that girls coming from 6tant plaees may have 
the facility to .y in the hostels. 

(ii) Book Grants.-Book grant is provided to the students whose' 
parents' income comes to less than Rs. 2,000/- per annum. A sum of Rs. 
29,730.22 P was incurred on book grants during the year 1968-69. 

(iii) Midday meals.-All the school children are given midday meals 
(snacks) @ 20 Paise per child per day. An amount of Rs. 3,05,986.40-
was incurred on midday meals during 1968-69. 

(iv) Free travel conce~ion.-Free travel concession by bus or ferry' 
s'ervices is provided to the students coming from rural areas in Senior Basic 
and Higher Secondary Qasses. An amount or Rs. 10,300/- was incurred' 
on fre:! travel concession during 1968-69. 

(v) Free supply of Uniforms.-Facilities of free supply of uniforms ro-
girl students especially in tribal areas is proposed during the Fourth Plan 
period. Two uniforms will be given to each girl, every year. 

(vi) Stipends.-Students coming from rural areas and residing in hostels 
in Senior Basic and Higher Secondary stage are given stipends of Rs. 30/-
p.m. to m:!et expenditure on meals etc. A sum of Rs. 25,823.60 P and Rs. 
34,141.25 P were given in Higher Secondary and Middle Schools, respective-
ly as stipends during 1968-69. 

(vii) Scholarships.-The students who cannot get facilities of courses or 
sub.iect combinations they want to take up in the Degree College at Port 
Blair arc allowed to go to join the institutions in the mainland and ar~ 
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sanctioned scholarships at varying rates. During 1968-69 a ium of Rs. 
65,681.15 waa spent for awarding scholarships and the number of benefi-
ciaries was 53. The total outlay for the Fourth Five Year Plan under the 
S'eCtor "Education" is Ri. 105 laths. 

9.7. The Committee have been informed in another written note that 
against reserved seats the candidates are initially screened by a Selecti0n 
Committee and the final approval is given by the Chief Commissioner. Amon: 
the candidates for a particular course for which reserved seats are available, 
the candidates are arranged in order of merit as' evidenced by marks obtained 
by them in the qualifying examination. For unreserved sieats, there is no 
such restriction. 

9.8. A student is eligible to avail a Scholarship for Post-Matric studies 
on the mainland provided facilities for such coursleis are not available in these 
islands .and they belong to anyone of the following categories :-

(1) Scheduled Tribes. 
(2) Local Inhabitants, i.e. descendants of early settlers. 
(3) Children Of Settlers brought to these Islands for permanent settle-

ment under the colonisation scheme. Their eligibility is also 
subject to th~ means test prescribed in the rules for award of 
scholarships to the students of these Islands vide Ministry of 
Education letter No. F. 33-3/62-SE-2, dated 19-9-1962, lUt 

amended upto 31-3-1966. 

9.9. The number Of students who have been awarded scholarships in the 
aforesaid categories during the last three years is as follows :-

1967-68-16 r Fresh Scholarship 
1968-69- 9 ~ awarded uoder 
1969-70-22 l the above category. 

9.10. It has been further stated that for reserved seats the students arc 
not free to make their own choice but due regard is given to preferences indi-
cated by them in their applications subject to availability of reserved seats. 
For unreservied seats the students have their own choice provided the coui'So 
is a recognised one and the institution is also duly recognised : Changes of 
course/institution are not permitted for stipendiaries without prior permis-
sion of tho Administration. 

9.11. During their tour to Andaman and Nicobar ISlands, the Com-
mittee wero given to understand that the Degree College, Port Blair offered 
coaching in arts, for the present It held classes in the evening but they were 
being closed shortly. Besides, there was no provision to teach scienco 
subjects. 

9.12. During evidence the Committee, in reply to a question whether it 
was proposed to start classes in Science and T~hn01ogy in the Degreo 
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College at Port Blair have been informed, by the Joint Educational Adviser 
of the Ministry of Education and Youth Services that "from 1971, Science 
will be introduced but not Technology." In regard to eTening classes, it was 
stated that "The College was primarily established for the local students. 
The College was approved by the affiliating university as a day college and 
Government also approved it as a day college. But because of certain diffi-
culties, we started late. Evening classC6 only were started. The purpose 
for which the colleg,e had been started is the service of the local people. M 
far as the employed people, with respect to their fuither education, are 
concerned, correspondence courses have already been established in fonr 
Universities. Facilities of Correspondence Course of the Utilversity of 
Deihl are available for the whole country. The nu~ber of employed people 
is very small. It is not economical to run a regular evening colJege for these 
handful of students. Our advice is that there should be a day college. The 
existing students who have been eIJl[olled will be allowed to complete their 
courses. The new admission has be~n made on the basis of day college." 

9.13. Technical EducatiOn.-The Committee have been informed, in 
a written note, that there are no technical institutions in this territory. It 
has also heeD! stated during the cours1e of evidence that there is neither a 
trade school or industrial Institute nor there was any polytechnic or Engi-
neering College. The Administration, therefore, provides liberal scholarships 
to local students for prosecuting higher studieS on the mainland. During 
1968-69 scholarships were granted to students as shown in Appendix-II. 

9.14. During evidence the Committee haTe been informed by the Chief 
Commissioner, Andaman & NieQbar Islands that ''neither there is any techni-
cal school nor any proposal under consideration of the Government to start 
ODe. At the moment we are covering up by giving stipend and getting them 
vacandes on the mainland. Out of 15 vacancies allotted in 1960--70 only 
11 were availed of for the Degree Course Of Engineering. Out of 7 vacan-
cies for Diploma Course, only 4 wia"e availed of." 

9.15. The Committee feel that in the field of educatioo much has yet 
to be done to cope with growing aeeds 01 ina'easiut!I population. They 
recommend that Government may reconsider IfIleir decision to dose the even-
ing classes which are at PftSeDi· being ron for the benfit 01 file wortm.,: 
dasses as it will help them to raise their future prospects. 

9.16. The Committee are glad 10 learR that Science dasI!Ies will be 
started in early 1971. They hope tbat Go .. emment 'Would be able to adhere 
to the time schednIe by tHing all prelimiDary steps required to open the 
Science daMes. 

9.17. The ColIIIDiUee note with concern that st1IcIenas ..... e not shown 
modt inteI'e8t ill takiDg amntage of the teebnical edncatioa by availing of 
the fadIIties of stIpeDd ad reaemttion of IIeIlb for t •• • w edaation in the 
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mainland. They recommend dIat some eft'eetin steps _aid be taken by 
Government to aUlad. more .. ellis to take to the fechniatJ education. 11Ie 
GoTel'llllleDt .. y al80 c:oasider I tile falibility of eaIabIiIhiag _ Industrial 
Training Institute or a Polytedlnic IDstitotioD and openiDg of· dasses ia 
Technology as early u po&5ible keepi .. ia 'new the oTeraU requirements of 
1IIands. 

B. Media of IIIstruction 

9.18. The Committee were giTen to understand during their tour to 
Andaman and Nicobar Islands that there was a Hi.ngher Secondary School 
at Big Lapathi Village, and one Middle School at Mus and 10 Primaty 
Schools at Kakana, Ma1acca, Bamaloo, Kinyuka, Big Lapatbi, Mus, Teetop. 
Sawai, Arong and Kin~ and thaJe effectively COTer all die Villages of the 
Car Nicobar Island. There was co-education in schools. Hindi, English 
and Nicobar was taught in the Primary Schools and the medium of instruc-
tions, in all the schools, was Hindi. 

9.19. At East Bay, Katchal in Kapanga Village there was a school with 
classes 1st to 5th standard with 30 students both boys and girls. Education 
was free and teaching was conducted in Hindi in Roman Script. 

9.20. At Campbell Bay there was a Senior Basic School from Balwadi 
class (for children between 3~ age group) to VII class with tOO students 
on roll. The teaching was conducted in Hindi. 

9.21. 1be Coaunittee M'e not happy to note that in ODe of the schools 
teaehing was con_cted m Hindi Io!Ro_ Script. They would Hke Gov-
emment to adopt a uiform poUcy in reprd to die media of insttuctiOD8 
is all tile schools. 

C. Teachers, Pay Scales, conditions of service and training programme 

9.22. The Committee have been informed there are 876 as in 1969-70 
Teachers in all the schools and 5 Lecturers in Government College. The 
Teacher taught ratio is 1 :21 and School Scholar ratio is 1: 101. The Cam-
mittee have further been informed in a written note that the following are 
the categories Of posts of teachers in the Education Department of the 
Andaman and Nicobar Islands :-

1. Primary School Teachers. 
2. Peripatetic Teacher. 
3. Teachers of Physical Education. 
4. Craft Instructors. 
5. Graduate Trained Teachers (Grade-I & IT). 
6. Senior Teacher. 
7. Oriental l.aquage T-eacher. 
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9.23. It ill a fact that theN is paucity of local resources regarding teachers 
of Science, ScIIlior Teachers and teachers of Pbysical Education. Teacher Of 
this category am recruited from the mainland. 1'bere ii no dearth of candi-
dates for appointment as Primary School Teachers. 

9.24. A Degree College had been opened in these Islands from October, 
1967. The first batch ot students will be completing their d<:gree course in 
Arts from the local Government Degree College in the year 1970. Some 
Of them may join the Education Department, thereby helping to over come 
the dearth of teachers. Science subjects will also be introduced in the Gov-
ernment Degree College, in due course. Teachers, who are employed, are 
offered all possible opportunities for Higher Education. They are allowed 
to appear privately in the Higher Examinations conducted by the various 
Universities. 

9.25. The Administration is no longer reluctant to offer teaching facilities 
to fresh matriculates as would be apparent from the appointments made in 
the last few years from. amongst the local matriculate9 as follows :-

1967-68 

1968-69 

1969-70 

104 
91 

93 (as' on 20-9-69). 

All facilities are given to them. Seats in Col1eges for Higher Studies on the 
mainland are arranged and scholarships are granted to all local candidates 
Of entitled category for prosecuting higher studie~ on the mainland. Steps 

. as suggested above are taken to expand the local resources; where suitable 
qualified hands are not available locally, teachi.."l'S are necruited from the 
mainland. Requisition for obtaining the services of teachers from the main-
land, on deputation, have also been placed. A$ there was a ban imposed by 
the Government of India, Ministry of Home Affairs on the recruitment of 
Qass III Government servants from the mainland, there have been some 
difficulties in the appointment of teachers at the beginning of this session. 
However, on obtaining relaxation from the Government Of India, Ministry 
of Home Affairs, ofl'ers have been sent to 25 teachers for appointment under 
the Education Department of theSiO Islands. So far 12 candidates have 
responded. Four of them were expected to come by the last week Of So.,iltem-
ber 1969 and one is expected to join by the first week of October, 1969. 
In addition, all the existing vacancies of teachers have again been advertised 
in the leadinJt dailies on the mainland. The last date of receipt of applications 
was 15th September, 1969. Tho response so far has been encouraging. 
It is expected that the pnesent dearth Of teachers will be overcome with the 
finalisaion of the applications received in response to the advertisement made. 
The Ministry of Education have also circulated the vacant posts to all State 
-Governments &: Union Territories for taking candidates on deputation basis. 
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9.26. It is also a fact that hitherto there were difficulties in recruitment 
of Science Teachers. But the response to the recent advertisement of 
September, 1969, has been encouraging and it is expected that the present 
paucity Of Science Teachers, persisting in Middle Schools will be uvercome 
when the applications received are finalised and suitable candidates selected. 
In addition, efforts are being made to obtain the services of experienced 
science teachers from various sources in the mainland on deputation basis. 

9.27. On a reference from the Andaman ad Nicobar Administration, 
eight Physical Education Teachers have already been selected by the Gov-
ernment of India, Ministry of Education, N.F. Corps for permanent absorp-
tion under the Education Department. On their joining duty. there will be 
no vacant post of teachers for physical education teacherS' in the luwer scale. 
As for teachers in Physical Education in higher scale of pay, there are a 
number Of applications received in response to the advertisement of Septem-
ber, 1969. On finalisation of applications and selection of candidates, it i~ 
expected that there will be no vacant post left in the higher grade of teachers 
in Physical Education. 

Pay Scales, conditions of service and Training Programme 
9.28. The Committee have been informed in a written note that the 

pay scales and conditions of service governing appointment of teachers are 
same for all teachers except that teachers recruited from the mainland, 
like any other . mainland recruits, are entitled to the following additional 
concessions :-

(i) Special allowances 

1. @ 25 % of the basic pay and dearness pay" if posted to 
South Andamans. 

2. @ 30% of the basic and dearness pay if posted in Middle 
& North Andamans. 

3. @ 35% of the basic payl and dearness pay if posted to 
Nicobars. 

9.29. In addition they are· also entitled to Compensatory Allowance 
@ 7t of basic pay subject to maximum of Rs. 100/- p.m. 

(ii) Free. Sea Passage for self and family once a year during 
vacatIOn and also Leave Travel concession from Port of Em-
barkation to Home town and back. 

(iii) Fre.e unfurnished residential accommodation subject to general 
reVIew . 

. 9.30. The initial pay of teachers at tbe time of recruitment is fixed 
~th .due regard to tb~ir qualifications and previous experience in the teacb-
mg lme. When qualified bands for appointment in grades other than that 
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of Primary School Teachers are not available, the Department has no other 
alternative but to advertise the vacant posts through Press on the main-
land and to select suitable persons from among those. who offer them-
selves for services in these Islands for appointment as· teachers. This 
system has been, on the whole, working satisfactorily. 

9.31. The confirmation of teachers depends upon the availability of 
permanent posts, and teachers are confirmed on the basis of .their suitability 
and seniority as soon as permanent vacancies arise or temporary posts are 
converted into permanent ones. The position of conversion o~ tempo-
rary posts into permanent ones is reviewed periodically. The total strength 
of teachers as on 1-1-69 is 684 and out !Of which 364 teachers have 
already been confirmed in their respective posts. 

9.32. In regard to the teachers training programme, the Committee 
have been informed that to fill the gap of untrained teachers in this 
territory there is a Teacher's Training School level located in the Head-
quarter area and that the intake capacity of the Teachers' Training School 
has been increased from 50 to 100 from July, 1969. During 1969, 50 
teachers were trained out of which 29 were male and 21 female. 

9.33. The Committee ap~ the diftimlties of Government in 
attrading qualified teacbers to join the Educatiooal IDstitotions in the 
~ and Nicobar Islands. They, however, note with satisfaction tbat 
necessary steps have already been taken by GovenuneDt .. the present 
dearth of teachers will be overcome in due course of time. 



CHAPTER X 

PUBLIC HEALTII 

A. Hospitals and Dispensaries 

10.1. The Andaman and Nicobar Islands are situated far away from 
the mainland and as such the provision of adequate health measure assumes 
great importance. The Inter-Departmental Team on Accelerated Develop-
ment Programme for Andaman and Nicobar Islands have observed in 
their Report that "while cholera and small-pox, the two major communi-

cable diseases of the mainland are not prevalent in the Islands, necessitating 
the existing strict compliance with international health regulations for 
visitors to the Islands, the present vaccination status of people in the 
Nicobar group of islands leaves much to be desired. Should an outbreak: 
of an epidemic of the type of the poliomyelitis epidemic of 1957 recur, 
there would be a real danger to large numbers of the population being, 
decimated. The targeted increase of the populaiton of the Islands aPds 
quite another dimension to the future health programme in the Islands--
particularly to virgin areas of proposed new settlements e.g. Little Andaman, 
Katchal, Great Nicobar, etc." It ha,s also been observed that 'Medical 
and health care is provided entirely by Government through the Medical 
Department. There is no private or municipal medical care ...... Public 
health activities have not ~ept pace with the curative services. Laboratory 
services need improvement". 

10.2. The Committee have been informed in a written note that the 
Medica,l Department is under the control of the Director of Medical 
Services. There are 11 Hospitals, 1 Primary Health Centre with 1 Sub-
Centre and 44 Dispensaries functioning in the islands. The biggest among 
all the hospitals is the Govind Ballabh Pant Hospital at Port Blair 
with a capacity of 194 beds. The other hospitals are spread over the entire 
territory. 

10.3. The distribuiton of existing 194 beds in the Gobind Ballabh Pant 
Hospital is as follows :-

Medical Ward 60 
Surgical Ward 30 
Female Ward 30 
Maternity Ward 26 
Children's Ward 30 
Special Ward 10 
Isolation Ward 8 

194 

125 
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10.4. Two beds in Surgical Ward and two beds in children ward are 
kept reserved for eye cases. On Nursing Home consisting of six beds 
is under construction and thus the bed strength of the hospital will be in-
creased from 194 to 200 shortly. 

10.5 In this hospital, outdoor patients are treated in Male, Female 
and ChilGren, ENT, Dental and Eye O.P.Ds. Radiological and pathological 
~~siliti~; ,11~e;~yapable. There is a Junior Ophthalmological Surgeon under 
~liQ~ ,'a~9J'!)~palmological Clinic is functioning. He als9 runs Ophtbal-
~~~~_C& 12;f~~" and holds camps in outsta,tions periodically. Free diet is 
~PPB~41!9'J,al1 p-¥!ients in general wards. One Senior Male Nurse goes to 
~W~'&'~~lr)1J!~Hth ,Andamans with the travelling dispensary as per weekly 
progra~e" forJr~dering medical aid to the villages in South Andama,ns. 
'there is :one Ambulance which is used for bringing patients for hospitali-
satlon;·c~!ls regards Family Planning work, it may be mentioned that steri-
l!zatioh work is done in the hospital and free contraceptives are distri-
bisteo -thr6Ugh:O:P.Ds. One MedicaJ Officer is periodically sent to out-
statiOns ide' holding Family Planning Camp. 

';'~J;,iO<6[!ll\{1IIania Eradication: There is one Malaria Officer at Port BlaiT-. 
Ihe.ildttm.e:' rdating to National Malaria Eradication Programme and 
National Filiuia Control Programmme is carried out. 
; ,",'" ,'. , ~ l- 'r ri' 
;,,'10'.7. ,1':'B. !Jospital: There is a T. B. Hospital also at Port Blair, with 
Sit~.'( d. s,' adjoip!ng the G. B. Pant Hospital. Domicilarry treatment of T.B. has:' a)~~,: \>e~J;I.: ~}arted under the control of the Public Health Officer. 
~eveti6ii-and" control of epidemics also is one of the main functions of 
the Public Health Officer. 
~~l~ ::~r1J ~Jr}n n~ 

L:.JQJ$. IJ4mbppflat Hospital: There is a 32 bedded hospital at Bamboo-
~ OQr;:;ueomal Duty Officer Grade II is holding charge at this hospital. 
::ra.-I p~~~r: off nursing staff and Male Nurse Junior is 8. There is a 
,~os~rWar<j,.in this hospital. Leprosy patients are kept here ,for treat-
~Jl~. ,:",I'} L. 

10.9. Billiground Hospital: The R.V.D. Hospital at Betapur was taken 
JOVer by tbik :Department in August, 1968. There are 6 beds in this 
hospital. This is not a dietary hospital. A reference 'has been made t(} 
tht:: Govermnent of India for converting this into a dietary hospital. There 
is one post 91, Medical Officer, one Compounder and one Midwife 
sanctioned fi)t this hospital. 

~.-

10.10. Ringat Hospital: There is a 30 bedded hospital at Rangat. One 
General D~ Officer Grade II has been posted as Medical Officer in 
Charge of ~is hospital. There is one sanctioned post of. Lady Medical 
Officer, but the post is now vacant. Sanctioned posts of Nursing staff 
and Male N1IriIe Junior is 6 and of compounder one. This is dieta,ry 
hQg>ital~_-=~ 
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10.11. Long Island Hospital: There is a 15 beded--'R~~~~al =~{tot;',g 
Island. The number of nursing staff and Male Nurse IJJJtWcir'"ik'- '2' , aria. 
()ne compounde.r. This is a dietary hospital. .,1\\ ;(',11<1 .;';!.n! 

II; (nf;?nz~"~L :..r,i! 
10.12. Dr. Rajendra Prasad Hospital at Mayabunder: . 1]tis -is a- 20 

beded hospital. One Assistant Surgeon Grade I is ~eRflJ~r.IMedica1 
Officer in charge of this hospital. The number of ntff~1. ~ff and 
Male Nurse Junior is 7 and one post of compounder':l J..·M'){s r!l dietary 
hospital. jr~XI' 'IJ;') nl 

J/ r):; r1f; / rd 
10.13. Diglipur Hospital: There is a 20 bedded h~lWjtallat\J:Pj.¥~pur. 

·One General Duty Officer Grape II is posted as Medic'. ~~·~·r~.h~ 
()f this hospital. The number of nursing staff and Ma }UO l'refSe;, :r~W 
1>anctioned for this hospital is 6 and 2 compounders. - .f, 21;1 • .. ··i -' • 

. ~JOI ~r1T .n::Ol 
10.14. Civil Hospital, Car Nicobar: There is a n i]eillld'JAOSplW;at 

Car Nicobar. The sanctioned posts of Medical OfficenmDcItil,S1dioqows;~ 
Surgical Specialist lOilr,lU,{)q ~rll . ~:,:.! 
Asstt. Surgeon Grade I '!:-dqrnOJ.J !r, 1:.:;,};.r;n 
Lady Medical Officer (V.D. ScheQle) .510}:,1\rlT ~~;.. '-,1 
General Duty Officer Grade II .X Ijj 2~fnr;:.. WI::.o[ 
Asstt. Surgeon Grade II i515rl! tDfl '; (!'.;i':~r 

!:: ... ~~ "Ir/t ~:';[JL~"i: ... L 
The distribution of beds is as follows:-

Medica,l Ward 
Children Ward 
Female Ward 
Labour Ward 
T.B. Ward 
Isolation Ward 
Special Ward 
The number of nursing staff and Male Nurse 

Junior 
The number of compounders 

;liqwH Jrl:;QS.u 
?i ~l.lfU;d H/·.:.;j~ 

1 ~rl1t~ h 1/.: •.. 
rr;Jic:r;>~tr . r !:.fJ! 
bJ~rA\1Ul .. ; . ____ 12 __ . __ 

7 
3 

This is a dietary hospital. There is one X-Ray unit also. 

] 0.] 5. Nancowrie Hospital: There is a 30 beded hospital at Nancowrie 
under the charg~ of one Assistant Surgeon Grade I. The number of nursing 
staff and Male Nurse Junior sanctioned for this hospital is 6 and one 
compounder. This is a dietary hospital. 

10.16. Campbell Bay Hospj.tal: There is a 10 beded hospital at Camp-
bell Bay. The Malaria-c.um-Filaria Officer is holding charge of this 
hospital. Sanctioned post of nursing staff for this hospital is two. This 
is not a dietary hospital. 
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10.17. Primory Health Centre: There is one Primary Health Centre 
at Wimberlygunj with sub-centre at Havelock functioning at present. 

10.18. DISpensaries: There are 44 dispensaries (including one travel-
ling dispensary) at the following places:-

In South Andamans 
In Middle Anda,mans 
In North Andamans 
In Car Nicobar 
In Nancowrie 

15 
5 

., .... 
8 

10.19. In addition to the above hospitals and dispensaries, Midwives 
are posted to outlying stations in certain villages where there is no nearby 
bospit~l. Dias are also posted to outlying stations. 

10.20. The tota,! bed strength of Hospitals and Primary Healtb 
Centre excluding Campbell Bay Hospital is 477. The population of the 
territory of Andaman & Nicobar Islands in 1966-67 was 79,000. There-
fore, the population per bed comes to 166. On opening of a 10 beded 
hospital at Campbell Bay, the number of beds has been increased from 477 
to 487. Therefore, the bed strength of the hospitals here per 1000 popu-
lation comes to 8. Medica,! facilities are available in every comer of this 
territory and, therefore, there is no necessity for the patients to come up to 
a distance for seeking admission in a hospital or dispensary. In fact, the 
G.B. Pant Hospital which is the District Hospital of the Andaman & 
Nicobar Islands is situated in the headquarter area. Medical facilities are 
availed of by the people of the headquarter area. 

10.21. Hospital statistics in respect of population per hospital bed for 
1957 is furnished below:-

Union territory No. of beds Population per 
bed 

A & N Islands 388 77 
Delhi 4267 497 
Himachal Pradesh 1117 1020 
Manipur 318 1981 
Pondicherry 838 442 

10.22. The total outlay for Public Health recommended by the Planning 
Commission for the Fourth Five Year Plan 1969-74 is 20.52 lakhs. 

10.23. There is noe scheme for construction of 20 bedded Isolation 
hospital at Port Blair. This scheme envisages establishment of 22 bedded 
Isolation Hospital for proper segrega,tion and treatment of infectious diseases 
such as Polio, Mumps, Chicken-pox, etc., in this territory. 

10.24. There is also another scheme for expansion of medical facilities 
in rural areas. This scheme envisages establishment of three 10 beded has-
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pitals and 10 dispensaries during the Fourth Five Year Plan. Three Ambu-
lances will be purch¥ed, one each for Mayabunder, DigIipur and Campbell 
Bay. One minor X-Ray Plant each for Rangat and Campbell Bay will be 
procured. Necessary equipments required for hospitals and dispensaries 
will be purchased and laboratory facilities in outlying hospit$ at Bam-
booflat, Long Island and Rangat will also be extended. 

10.25. There is one scheme for domicilliary treatment of T.B. This 
scheme envisages to provide facilities for domicilliary treatment of T.B. as 
also to ensure detection of new cases at the primary stage with a view to 
keeping the disease under control. 

10.26. There is also a scheme for construction of 5" bedded Isolation 
Ward attached to each Hospital at Rangat, Diglipur and Nancowrie for 
proper segregation and trea,tment of infectious diseases. 

10.27. One family Planning Clinic: at Port Blair has been proposed for 
establishment during the Fourth Five Year Plan. 

10.28. One Primary Health Centre has been proposed for establishment 
in Nancowrie group of islands during the Fourth Five Year Plan. 

10.29. The Committee have been informed, in a,nother written note, that 
although the medical coverage is already good, scope for improvement 
exists. Most of the Islands are separated from the main Islands by High 
seas and are very sparsely populated. Though there are 11 hospi~ with 
487 beds, one Primary Health C~ntre with two sub-centres and 48 dis-
pensaries (Two recently opened), still adequate medical facilities are not 
available particularly in the remote Islands, where dispensaries are manned 

.by a Compounder and a Ward Attendant, periodically inspected bv the 
Medical Officers under their jurisdictions. Frequent visits to these dispen-
saries by the Medical Officers are not possible. It is proposed to man 
distant outlying hospiltas by G.D.O. Grade I Officer and aplbulances are 
also to be provided in outlyinJ!; areas. 

10.30. During the Fourth Five Year Plan, there is a proposal for the 
opening of 3 hospitals, 10 dispensaries and 3 Primary Health Centres each 
with 3 sub-centres. Two HospitaIs-One a,t Campbell Bay and another 
at Billiground have already started functioning' in temporary accommoda-
tion. During the Plan period, these hospitals will be properly housed. 
Another hospital is proposed to be opened in Little Andaman. Out of 
the 10 dispensaries, 3 have already been esta,blished--one each at Cham-
pion in Nancowrie, East Islad and Nimbu Dera in the North Andamans. 
The dispensary at Smith Island. which was closed due to shifting of settlers, 
has also started functioning a,gain. The three P. H. Centres--one each 
at Kamorta, Rangat and Diglipur will be established with their sub-centres. 
There is DO X-ray facility in the outstations excePt in Car Nicobar. During 
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the pIau period, outlying hospitals will be provided with X-ray apparatus. 
After ilnplementation of the plan schemes, the Medical facilites will become 
much improved. 

10.31. The Committee, after visiting some of the places in the Andaman 
and Nicobar Groups of Islands, 'are inclined to agree with the observations 
of the Inter-Departmental Team that in ,view of great distance of these 
Islands ·~om the Jll8inland as also inter-island, the provision 0: adequate 
health measUl'ell!l· assumes great importance. They have noted from the 
information furnished to them that effective efforts are being made ,to im-
prove upon the eximng Medical facilities and they hope tbat effective steps 
would betaken to impleme .. the various schemes already eDVNiged to 
augment health services as expeditiously as pOssible. They would, how-
ever, like special attentiou to be paid to the provision of medical facilities 
in the remote Islands whece it does DOt exist at present. An endeavour 
should1llsobe made to post mid-wives and Dais in every village as far as 
possible. They would also recommend I that at least one Ambnlance should 
be provided in each Hospital to attend to emergency cases. 

10.32. The Committee note that a dispensary is generally manned by a 
compounder and a ward attendant and midwives and Dais are posted to 
outlying stations. In order to meet Ithe growing needs of such medical per-
sonnel both in hospitals and dispensaries and outlying ~tlons, and to aug-
ment their avallBbility, the Committeesnggest that training facilities may be 
provided in Port Blair. 

B. Diseases prevalent in these Islands 
10.33. The Committee have been informed, in a written note, that it is 

seen from the Hospital and out Door Patients Department records that most 
of the patients, suffer from Respiratory tract infection and Gastroentritis one 
of the cau~· of the Gastroentritis cases might be drinking water 'Of poor 
quality. Water is, however, examined and measureSi taken for its cholorina-
tion. The public are advised to use water after boiling for drinking pur"' 
poses. Wells are disinfected periodically. Apart from this, Anti-cholera 
vaccines and B.c.G. vaccines are given door too door in these islands. Anti-
Typhoid vacCines are given to the contacts of any cases reported. National 
Malaria Eradication Programme and National Filaria Control Programme 
are also launched in this territory. 

10.34. The CommiUee hOpe that all possible steps will continue to be 
keep the dreaded diseases like T .8., Cholera, Small-pox, :Malaria etc. 1UIder-
control. 

C. Staff Position 
10.35. The Committee have been informed that the Medical Depart-

ment is under the control of the Director of Medical Services. There are! 
25 posts of Medical Officers including the post of Director of Medical and 
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Health Services. Out of these sanctioned posts of Medical Officers, 9 posts 
are vacant. The total number of Nursing Staff and Male Nurse Junior is 
49 and that of para-medical staff is 9. There is one post of T.B. Specialist 
sanctioned for the T.B. Hospital at Port Blair but it is vacant. One General 
.Duty Officer Grade I (GDO) is holding charge of this hospital in addition 
10 this own duties. The number of sanctioned posts of nursing staff and 
Male Nursing Junior is 7. According to the latest position, there are 44 
posts of Medical Officers out of which 4 posts are kept in abeyance and 13 
posts are lying vacant. Out of the 44 posts, 36 posts are included in 
Central Health Scheme (C.H.S.). The following posts are not included in' 
.c.H.S. • 

1. Asst. Surgeon Grade I (NMEP) 1 post . 
2. Asstt. Surgeon Grade I (Dentist) I post 
3. Lady Medical Officer (Family Planning) I post 
4. Asst. Surgeon Grade II 5 posts. 

(Post filled on ad-hoc basis) 
(post filled on regular basis) 
(post lying vacant). 
(Class III non-Gazetted rOStS) 

10.36. It has been added that the present position is not satisfactory. 
'The reasons for nOD-filling the vacant posts is that the doctors from Main-
land are often reluctant to come over to these distant Islands. The Admi-
nistration has been making frantic efforts 1>0 fill all the vacant posts of 
Gazetted Medical Officers through the Government of India, MiniStry of 
Health. Since January, 1969, the Ministry of Health have issued about 26 
posting offer of Medical Officers for service in these Islands but only 7 
doctors have so far responded 1>0 the offer. One doctor (paedratician) 

,came on transfer shortly from c'H.S. Most of the posts are included in the 
-Central Health Services and the Ministry of Health have already been ap-
proached, at high level, to have the vacancies filled up most expeditiously. 
Two posts of Assistant Surgeon Grade II have been advertised in Mainland 
:newspapers. 

10.37. In reply to a question as to what incentives are offered to attract 
"talented Medical Officers to go to these Islands and serve the sick there, the 
Committee have been informed. in a written note, that Officers recruited 
from mainland are given special allowance at the rate of 25% of basic pay 
ior those posted in South Andarnan subject to a maximum of Rs. 250/- p.m., 
30% of basic pay for those posted in North and Middle Andaman subject 
to a maximum of Rs. 300/- p.m. and 35% of basic pay for those posted in 
Nicobar Group of IslandsjLittle Andaman subject to a maximum of Rs. 300 
p.m. In addition they are paid 7t% Compensatory Allowance subject to a 
maximum of Rs. 100/- p.m. Further the doctors are paid non-practising 
allowance. The Officers recruited from mainland for service in this Terri-
"tory are also given rent free unfurnished accommodation, subject to review, 
and free sea passage once in a year while proceeding on or returning from 
leave in addition to the leave travel concession from the Port of embarkation 
'lto home town and back once in two years. 



Following s(a(emem shows Ihe local/f)n {Of (he hospitals. their fled-strength and Ihe designalion 0/ Ihe Medical Officer ill charge 

SI. Name of Hospital 
No. 

J. G. B. Pant. Hospital. Port Blair . 

2. T. B. Hospital 

3. Rangat Hosllital. 
4. Long Island Hospital 

S. Mayabunder Hospital 
6. Nancowrie Hospital 
7. Oiglipur Hospital 
8. Dambooftat Hospital 
II. Billiground Hospital 

10. Compbell Bay Hospital 

II. Primary Health Centre, Wimbetiygunj 
12. Car Nicobar Hospital 

TOTA .. 

( ... helher Gel/eral DUI:II Officer (GnO) Grade lor Grade /I el".) • 

Whether post of MedIcal 
Bed Officer itc included in GDO 

strength Grade I or Grade II 
etc. 

I Q4 Surgical Specialist 

SO G. O. O. Grade I 

30 G. D. O. Grade I 
IS 

20 G. D. O. Grade II 
30 G. O. O. Grade 1 
20 G. D. O. Grade II 
32 G. D. O. Grade II 
6 G. D. O. Grade II 

10 G. D. O. Grade I 

6 G. D. O. Grade 11 
74 Surllical Specialist 

487 

Remarks 

There are two Medical Officers in GOO 
Gr. 1 attached to O.B. Pant Hospital 
apart from other doctors. 

This hospital should be incharge of T. B. 
Officer in G. D. O. Gr. 1 but since 
the post of T. B. Officer is vacant Dr. 
R.N. Sarkar is looking after this hospital. 

There is no separate sanctioned post of 
Medical Officer for long Island 
Hospital. 

Malaria-cum-Filaria Officer is lncharge of 
this Hospital. 

"'"' W 
N 
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10.38. Prior to the introduction of Central Health Services (CHS), all 
posts of general duty medical officers in these Islands were designated as 
Assistant Surgeon Grade I in the scale of Rs. 325-800. When the C.H.S. 
was introduced, 5 permanent posts of Assistant Surgeon Grade I attached 
to the following hospitals were included in the G.D.O. Grade I of the C.H.S. 
and the remaining posts were included in G.D.O. Grade II. 

1. G.B. Pant Hospital 
2. Rangat Hospital . 
3. Nancowrie Hospital 
4. Car Nicobar Hospital . 

2 posts of G.D.O. Grade I. 
I post of G.D.O. Grade I. 
I post of G.D.O. Grade L 
I post of G.D.O. Grade I. 

All other posts of Assistant Surgeon Grade I were included in G.D.O. Grade 
II of the C.H.S. As already stated, all Assistant Surgeons Gade I were in 
the same scale prior to their absorption in C.H.S. and the Government of 
India. Ministry of Health have included the 5 permanent posts in the G.D.O. 
Grade I. So the other hospitals which were under the charge of Asst. Sur-
geon Gr. I (temporary posts) came under the charge of G.D.O. Grade II. 
Serious cases were referred for treatment to G.B. Pant Hospital, Pert Blair, 
where services of specialists are available. 

10.39. It has further been stated that the present arrangements are n'Ot 
entirely satisfactory because "we would like to man all our outlying hospitals 
in different islands by G.D.O. Grade I Doctors so as to minimise the neces-
sity of referring patients to the G.B. Pant Hospital, Port Blair. More expe-
rienced doctors will better meet the requirements of people in isolated/ 
distant islands. Since, however, there have been practical difficulties even 
in getting sufficient number of G.D.O. Grade II medical Officers, it has not 
been considered opportune by the Administration to press the Government 
of India for upgrading all these posts of G.D.O. Grade II for outlying 
lTospitals of G.D.O. Grade I." 

t 0.40. The Committee note with concern that a large number of posts 
of Medical Officers are lying vacant in spite of tbe ellorts made by the 
Administration to fill them expeditioosly to the detriment of effective re&-
dering of medical services to the public. They would rerommend that the 
position lD8y be reviewed at a high level aDd the reMOnS for the Doctors not 
agreeing :to go to these Islands found out and appropriate remedial measures 
taken to remedy the situation. 

D. Drinking Water Supply 

10.41. The Comm;ttee have been informed that till 1961 the only 
source of drinking water supply to the town of Port Blair was a rain water 
collection tank, having a ,capacity of 15 million gallons. In 1961 another 
reservoir of similar type having a capacity of about 30 million gallons was 
constructed. The work relating to laying of new distribution system was 
also taken up and is nearing completion. In view of the acute scarcity of 
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'water during the lean months, the height of one of the dams was raised to 
increase the storage capacity. Water supply scheme in other places such 
·as Rangat, Mayabunder, Diglipur, Car Nicobar were taken up and ring wells 
installed in all the rural areas. 

10.42. It has been further stated, in a written note, that the water supply 
in the Andaman and Nicobar Islands has been divided into three main 
.heads, which are as follows ;-

(a) Improvement of water supply at Port Blair. 
(b) Improvement of water supply at other places. 
(c) ImproveIl1:ent of Rural Water supply. 

10.43. The present position of each is as follows :-
(a) Improvement of Water Supply at Port Blair 

There is a shortage of water supply for population of Port Blair during 
·tbe6 months of the dry season, i.e. from December to May. At present the 
reservoir capacity is approximately 68 millron gallons. Even working on the 
basis of supply of 10 gallons per head per day, as against the 25 gallons 
prescribed by the Ministry of Health, the reservoir capacity required is for 
about 90 million gallons for the dry season. To cover this shortfall, there 
is a programme for increasing the reservoir capacity by another 6 million 
gallons during the dry season 1969-70. For additional capacity survey is 
being conducted in the vicinity of Port Blair. 

Future Programme-To meet the additiolial requirements, a scheme has 
been framed projecting our requirements for the next 20 years for establish-
ing a reservoir at Dhanikhari with a storage capacity of 1000 millr;Jn gallons 
and a potential of daily supply of 15 lakhs gallons cf water. Of these. 10 
lakh gallons per day will be for augmenting water supply for the civilian 
population and the balance of 5 lakhs would be utilized by the Defence 
Establ¥>hment. Necessary investigation have been completed by the MES 
'and C.W. &P.C. and wOrk is expected to be taken up during the coming 
my season, sometimes in November 1969. The cost of the project is 
'expected to be in the vicinity of Rs. 2 crores and the work is expected to be 
'COmpleted by December, 1972. With the completion of this project, the 
daily rate of supply per capita would be raised to 25 gallons. The cost is 
being proportionately shared by the Defence and th'.! Ministry of Home 
Affairs. 

Water Supply at other Important places 
This scheme envisages arrangements for water supply at other important 

.towns on the islands which include Mayabunder, Diglipur, Bambooftat and 
Camorta. Water supply arrangements for Diglilmr have been completed. 
Water supply arrangements for Mayabunder are likely to be completed by • 
April/May, 1970. The existing water supply arrangements in Rangat are 
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to be improved further. With this end in view survey has already been 
taken up. The work on improvement of water supply is likely to be taken 
up in the coming dry season. Difficulty is being experienced in locating 
suitable water source at Camorta. The survey work continues, In addition, 
water supply arrangements are planned to be improved for Bambooftat. 
Survey work will be taken up for suitable water sources at Hut Bay where 
new settlement has been established. Survey of water resources in Great 
Nicobar is planned to be taken up during the neXit dry season. 

Rural Water Supply 
For minor works of rural water supply including wells. 

during the current years an expenditure of Rs. 2 lakhs is proposed 
to be incurred. The budget estimate for this purpose for the year 1970-71 
is also Rs. 2 lakhs. So far about 319 wells have been constructed in this 
territory, 41 wells are in various stages of progress and it is pruposed to take 
117 more wells in different villages during the coming few years. Apart 
from this piped water supply has been provided to a number of villages in 
South Andaman. 

10.44. During their tour to these lslands, representations were made to 
the Committee to the effect that 'Kaccha' weDs should be made 'pucca' and 
wherever wells were not existing, the!ile may be dug and bonds may be 
constructed, wherever, possible, to augment the drinking water snpply. The 
Committee are happy to note that steps have been taken by Government to 
augment the drinking water supply at Port Blair by the construction of· 
Dhanikhari Water Project by 1972. As regards other places also, the 
Administration have taken steps to improve the drinking water snpply. 

10.45. The Committee note with satisfaction that a provision has been 
made in the Budget estimates for 1970-71 for construction of wells and that 
it is proposed to take 117 more weDs in different villages during the coming 
few years. Apart from this piped water supply has been provided to a 
number of villages in South Andaman. But, from: the point of view of 
Public Health this problem is very important and the Committee hope that 
efforts will continue to be made to meet the growing demsad for the supply 
of Drinking Water from the various Islands with the growth of local popula-
tion as also resettlement of East Pakistan refugees, Repatriates from Ceylon 
and Ex· Servicemen, in due course of time. 



CHAPTER XI 
PLANNING AND DEVELOPMENT 

A. Five Year Plans 
11.1. The Inter-Departmental Team in their Report on Accelerated 

Development Programme for the Andaman and Nicobar Islands, set up in 
1964, have dealt with the Area Development of the Islands as follows :-

"A strategy of development implies the setting of long-term goals and 
the delineation of specific programmes as a means to achieve these goals. 
In respect of an Area Development Plan-'Such as in Andaman and Nicobar 
Islads-the strategy will necessarily be different from that adopted in national 
plans. For one thing, it may not be feasible to set the long-term goals of 
an area plan in the same terms as national goals e.g. per capita consuihptionl 
income etc. Statistical information relevant to such goal setting at the area 
level is not easily available. For another, the constraints imposed by the 
necessity for balanced development need not operate at the area level whe:re 
the emphasis may be on a specialised development necessitated by the speci-
fic physical resources of the area. Thirdly, the area development plan has 
to take note of the special conditions obtaining in the area. In the Andamans 
and Nicobar, for example, its insular location, and the large number of its 
constituent islands would dictate a much heavier share of investment in the 
!transport sector. Also the divi'Sion of the Islands into two distinct ethnic 
groups-the Andamans and the Nicobars-at different stages of social deve-
lopment may make it necessary for the strategy to be different in respect 
of these two groups of I'Slands. The strategic location of the Islands is 
another factor which adds an additional dimension lO the development plan. 
It is thus necessary to plan long term developments with specific reference 
to the physical, economic and strategic characteristics of the area. 

Manpower can be taken as the 'Starting point of all development. Econo-
mic and social development is or should be motivated towards the' better-
ment of the economic and social condition of man; and manpower in turn 
is indispensable as a factor-a vital factor-in the process of this develop-
ment. It is manpower which brings the forces of material production into 
harmonious interplay to produce economic gains. In this respect it differs 
from other factors of production in the sense that it partakes of a dual charac-
ter--one as an indispensable element in the productive system, and the other, 
as the recipient of the fruits of production and, therefore, the focal point 
of all developmental activity. At an area level-more especially for the 
Andaman and Nicobar Islands-the development of manpower may be taken 
as the starting point of the development programme. There is sufficient 
evidence to suggest that the process of social and economic development goes 
hand in hand with a process of upgrading of certain characteristics of man-

136 
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power. And so, alternatively, in areas where other sophisticated measures-
economic or social-are not easy to obtain, these manpower characteristics 
may themselves be taken as objectives of development. It is not sugg~sted 
that the upgrading of certain manpower characteristics will cause economic 
and social development. The reverse may well be argued that economic 
and 'Social development will cause the developmnt of manpower. Whatever 
the process, it is a fact that the two show a strong correlation. These man-
power characteristics broadly stated could be :-

(i) Numbers, in relation to area. 
(ii) Employment characteristics. 

(iii) Educational levels. 

Numbers :-While on the mainland unutilised manpower is the nightmare 
of planners, in the Islands it is quite the reverse-the nightmare is the scarcity 
of manpower. In the Islands, projects have to be slowed down deliberately 
for lack of manpower. Even for un-skilled jobs manpower has to be import-
ed from the mainland. The total population of the Islands, as of mid-1965, 
would be about 75,000. In an area of 3215 sq. miles this works out to 
density of about 22.5 per sq. mile. Against this the all-India average is 
392. On the other hand the Islands lie in the same latitude as South India 
and get rain during both the South-West as well as the North-East monsoons. 

Jobs.-The existing ratio of workers to non-workers in the Islands is 
as high as 49 : 51. This high proportion is evidently due to the fact that, 
to meet the acute shortages, manpower has had to be imported from the 
mainland. Moreover, this manpower consists essentially of individual work-
.ers who have left their families behind in the mainland. This has tended to 
increase the proportion of workers. The all-India participation rate for the 
labour forces is about 43. For fresh injection of population into the economy 
of the Islands it will not be possible to maintain the present high ratio of 
workers to non-workers. This is because the growth of population is intend-
·ed to be achieved bv colonisation which will involve a certain amount of 
selectivity in the choice of persons to be moved to the Islands for settlement. 
As a general proposition, mostly families will be moved to the Islands and 
not individual workers. This is likely to make the percentage of workers 
in this additional 75,000 much less than the current percentage in the existing 
75,000 persons. A part of the additional 75,000 will undoubtedly represent 
the natural increase in the population but the proportion of workers, for 
whom additional jobs will need to be created, will all the same be less than 
even the all-India average of about 43. This will mean that about 25,000 
(l/3rd of 75,000) additional jobs will have to be generated during the period 
ending 1971. 

Diversi/ictUion :--So much about numbers. But this would not be enough. 
The level of employment will need to be progre~sively raised to improve 
living standards. Underdevelopment is characterised by large employment, 
at DO more than subsistence levels, in the primary sector of employment viz. 
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agriculture, forestry, fishery etc. For productivity in this sector to increase. 
it is necessary for large numbers to be moved from agriculture and found 
employment in the secondary and tertiary sectors of the economy i.e. in 
indu~try, construction, etc. in the secondary ~ector and commerce, transport, 
social services, administration, etc. in the tertiary sector. This sets diversifi-
cation of employment opportunities as another goal of development. At 
present the di~tribution of the working force in the Islands between these-
sectors is: primary 45%, secondary 36.5% and tertiary 18.5%. The cor-
responding all-India percentages are 72, 12 and 16. Comparatively speaking: 
the Islands enjoy a much more favourable ratio of employment in the non-
primary sectors. It may not be possible to maintain this balance because 
in the initial stages of an accelerated resources development programme for 
the Islands there will be strong forces operating to increased the share of' 
employment in the primary sector. The present land-use pattern in the-
Islands and the direction of its future exploitation will tend to give a heavy 
bias to the opening up of virgin lands for colonisation in which agriculture-
(including plantations, etc.) is bound to play a dominant role. Thus, the 
share of the primary sector in the additional employment will be much larger 
than the present proportion. A certain increase, therefore, in the overall 
share of tIie primary sector will have to be accepted a~ inevitable. Having 
regard to the need for colonisation, the scope for reclamation of land for 
agriculture, and the scope for development of fisheries, an overall target of 
about 52.5% as the share of the primary sector as against the present 45% 
may be possible to maintain. It will thus be necessary to ensure that at least 
10,000 of the 25,000 new jobs that are to be created during the period ending 
1971 are in the secondary and tertiary sectors i.e., industry, construction, 
transport, commerce, social services, administration etc. The remaInmg 
15,000 jobs will be in tbe primary sector i.e. agriculture (including planta-
tions and horticulture) forestry, fishery, etc. Furthermore out of the 10,000 
jobs in the non-primary sector, during the Fourth Plan period, about 50% 
viz. 5,000 will be in the tertiary sector and the remaining 5,000 will have to-
be found in the secondary sector-industry, construction, etc. Thus the 
percentage distribution of the working force between the three sectors at 
the end of the Fourth Plan period would be : Primary 52.5, Secondary 28.()' 
and tertiary 19.5 as against the present distribution of Primary 45.0, Second-
ary 36.5 and Tertiary 18.5. 

Educational Characteristics :----{::oming now to educational characteristics, 
it is recognised that the progressive upgrading of employment characteristics, 
sectoral as well as occupational will imply a progressive upgrading of skills 
and training. Educational levels can be broadly classified into four: liter'ary, 
elementary, secondary and higher level and it is necessary to aim at the 
optimum percentages for each of these levels. Attainment of full coverage 
for literacy and the elementary level is dictated by social considerations aIld' 
has been enshrined in the Constitution. It also forms the basis fOr the-
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attainment of higher levels. It is possible to introduce further sophistication 
in respect of the secondary and higher levels by further suP-dividing the 
formor into general, vocational and the various grades of crafts-training and 
the latter into various categories of professional, scientific and technical man-
power and by indicating broadly the targeted proportions of each. The present 
information in respect of the I~lands however does not permit of this sophis-
tication at this stage. Later, this may also become possible. For present 
purposes, therefore, this goal may be accepted in qualitative terms except in 
so far as literacy and the elementary levels are concerned where complete 
coverage should be ensured." 

11.2. In reply to a question as to how the schemes and development 
plans of this Union Territory in various fields are initiated and prepared, 
the Committee have been informed, in a written note, that after obtaining 
general direction and guidelines from the Planning Commission, the Andaman 
and Nicobar Islands Administration sets up Working Groups for each deve-
lopment sector. Each Working Group prepares the frame-work for the 
Five Year Plan on the basis of the priorities in the National Pbm, perfor-
mance of the previous plans, the present and projected population of the 
territory, the total area available for development, local conditions and the 
felt needs of the people. The recommendations of the Working Groups 
are then scrutinized in the Secretariat and after certain broad conclusions are 
arrived at, the proposals are sent to the departments concerned for preparing 
the detailed schemes. These schemes so drawn up are then placed before 
the State Planning Committee! under the Chairmanship of the Chief Com-
III:issioner and consisting of the heads of the departments and leading members 
of the public as members. After the State Planning Committee has scrutiniz-
ed the proposals and given them a final shape a draft Five Year Plan is 
prepared and sent to the Planning Commission for approval. The Plan is 
further scrutinized by Working Groups set up in the Planning Commission 
consisting of representatives of the Mini-stry concerned, the Planning Com-
mission and the Administration. - Finally a summary note prepared on the 
basis of the recommendations of the! Working Groups, and containing the 
salient features of the plan is circulated for eliciting opinion, and thereafter 
the advi-ser (Programme Administration) on behalf of the, Planning Com-
mission fixes the tentative outlay for the territory's Five Year Plan, The 
Planning Commission then takes as overall view of the availability of finan-
cial resources and assigns the final plan ceilings for the territory. The annual 
Plans, though part of the' Five Year Plan'5, are also decided likewise. 

11.3. The sector-wise outlays are communicated to the Administration 
who make necessary modifications in their draft Plans in the light of the 
Working Group discussions and the final outlays fixed by the Planning Com-
mission. On receipt of the plan outlays for a year, efforts are made at the 
Centre to correlate the budget provisions with the approved plan outlays for 
plan schemes In tht: case of any large variations between the plan outlays and 



140 

the budget' provisions, adjustments are made at the time of finalisation or 
the budgets for the Revised Estimates for the year. The implementation of 
the schemes is taken up by the Administration after obtaining the approval! 
sanction etc. of the competent authdrities wherever necessary, under the 
normal rules and orders. In case any new ;;chemes not included in the Plan: 
are required to be implemented, the Administration gets the cloarance of 
the concerned Ministry and the Planning Commission before the ~hemes 
can be started. , 

11.4. In reply to another question regarding detailed review of financial 
and physical performance against the three plan provisions and targets as 
well as the provisions for the Fourth Plan period, the Committee have been 
informed, in a written note, that there was no integrated First Five Year 
Plan for this territory, only two schemes viz. Road Scheme and COlonisation 
Scheme were taken up during the First Five Year Plan. Planned deTelop-
ment in these islands was taken up only from the Second Five Year Plan 
onwards. The following table indicates broadly the expenditure incurred 
on the Plan schemes since the beginning of the First Five Year Plan :-

(Ril. in lakhs) 

Approved Budget Expendi-
Outlay grant lure iDcur-

red 

First Plan 558·050 120'450 85·472 

Second Plan 603 ·135 765·774 364·867 

Third Plan 979·320 843·925 636·202 

Annual Plans (I96~69) 687·702 633·282 484·702 

11.5. In addition to the above outlay, the Planning Commission approved 
an outlay of Rs. 42.48 lakhs during the Second Plan, Rs. 42.580 lakhs during 
the Third Plan under the Central Plan for the Development of Minoc Ports 
in this territory. Against this an expenditure of Rs. 2.958 lills during the 
Second Plan, Rs. 16.137 lakhs during the Third Plan was incurred. 

11.6. Thel main reasons for shortfall in expenditure are indicated 
below:-

( 1) Lack of experience due to the absence of an integrated First 
Five Year Plan. 

(2) Delay in obtaining sanctions relating to the creatio(l of posts 
and recruitment of personnel. 

(3) Inadequacy of the P.W.D. organisation for construction works. 

(4) Foreign exchange difficulties. 
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(5) Difficulties experienced ~n the movement of men and material 
between the islands becau~e of inadequate means d. communi-
cation. 

(6) Shortage of equipment and key matorials. 

(7) Want of suitable P.W.D. contractors. 

(8) Difficulties in locating large compact areas for paddy cultivation 
and delay in forest clearance all accounted for shortfalls in the 
ColonisatiOn Programme. 

(9) Poor response: from public for Housing Schemes. 

11.7. The Conuaittee are u_ppy to _ft\te that dlere _ IIeea Ilea?y 
shortfalls coWJistently duriDe all the Jthree PIaa periodlf. A. apiaoJt total 
approved outlay of R.s. 558.050 lakhs, Rs. 603.135 lakhs ad RJ. 979.320 
laths for the First, SecoDd and Tllird Five Y Nr Plans, the Budget ..,.. 
were Rs. 120.450 laJdLoi, Rs. 765.774 lakIM aDd Rs. 843.925 Iakhs aJId die 
amount 0( actual expeJlditure 'incurred was only Rs. 85.472 Iakhs, 
Rs. 364.867 laths aDd Rs. 636.202 lalms respediYely. The CollllDittee are 
not at aU COIlvinced with the reasons given fO(' these shortfalls such 8S lack 
.f experi~ce, delay in !JIUICtioas which at beat are adlllillistrati.Te and ",11 
"ave beeu onrcome witb 'a little more prudence, zeal and h=.-dYe flaB-
ning on the part of those cbarced with the respomibiJity of secutiDi die 
schemes. They hope that such shortfalls would be a~ided in future. 

U.8. The Committee are all the more ullhappy to find that there was 
no integrated plan fO(' tbis Union TenTory in the First Five Year PIiln. and 
that merely two isolated schemes, umely, Road Scheme aad Colonisatioa 
Sdaeme, were taken up during that period. It ;was only from the Seeond 
Five Year Plan onwu'" that planned developmellt in Ithese JIIIaDds was 
undertaken. The Committee would like Ito stress the importaJlce of having 
an integrated plan comprisiac schemes for alI round developmellt of this 
Region with its own pecuIiar problems because of physiCIII, economic and 
strategic dlaracteristics. Whie endorsing the new of the inter-Depart-
mental Tea. on Accelented DeTelopment Programme fOl' tbese IsIaIIds dlat 
the Area Dnelopment Piau in respect of this Tenitory sbonJd necesIaIIy 
he differeat frOUI that adopted ill national plaDS, die Co...uUee _ggese that 
ill regard to execatioD..of de.-elopment schemes special atteDtion mould be 
paid to secve the JIUlXimam IiIIppOI't and cooperation of the people IiriJIc 
tItere so as to iaclllcate • tile. a se.~ of i.voIYe8leDt ad participetioll. 
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11.9. In regard to targets and provisions in the Fourth Five Year Plan, 
the Committee have been informed, in a written note, that the Planning 
Commission have approved an outlay of Rs. 1100.36 lakbs, the distribution 
of which is as follows :-

Head of Development 

Agricultural Production 
Minor Irription . 
Soil Conservation . 
Animal Husbandary 
Dairying &. Milk Supply 
Forests 
Fisheries .. 
I-Azricultural PrOilrammes 
Cooperation . . 
Community Development 
Panchayat, ..... 
IJ-Cooperatloa and Community Denlopment 
III-Power ..... 
IV-Villa~e and Small Industries 
V -Trancport and ComDllmiratillD 
General Education 
·Cultural Progammes 
Water Supply 
Health ... 
Housing &. Urban Development 
Welfare of Backward aasses . 
Social Welfare . . 
Labour and Labour Welfare 
VI-8odaI Semces 
Statisti~ . 
Infonnation & Publicity 
Local Bodies 
Press . 
V11-Mileellaneou~ . 

Grand Total :-

(Rs. in laths) 

Fourth 
Plan 

1969-74 

24·90 
I ·00 
6·66 

10·93 
1-00 

6S-OO 
I 16 ·18 
)~·67 

11 ·47 
18 ·44) 
3·~ 

33·59 
60·00 
~ ·61 

632 ·73 
100·00 

5·00 
70·00 
20·52 
21 ·60 
8·09 
1·00 
1 ·00 

227·21 
0·35 
·7.28 

.5 ·00 
3·00 

15·55 

1100·36 

11.10. The physical targets proposed. under \'arious heads of develop-
ment are indicated below :-

1 Agricultural Programmes 
(a) Agric.uilural Production: Outlay Rs. 24.90 lakhs. The programme 

includes establishment of 2 Multipurpose Agricultural Farms where new 
seeds, seedling will be tried out and distributed to fanners. Such farms 
will also serve as Demonstratl.:)n Centres. On the extension side the follow-
ing programmes are envisaged : 

(0 Paddy is the main crop in the territory. The total area 
under paddy which was 7400 hectares in 1968-69 yielded 9000 
tonnes of rice. Efforts will be made to increase cultivable area 'by another 
500 hectares during the Fourth Plan (excluding the area being developed 
under the Rehabilitation Programme), and with. the application of intensive 
practices in the existing and new areas, a yield of about 11200 tODnes of rice 
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is expected at the end of the Fourth Plan period. This target inter alia is to 
be achieved by intensifying the application of inputs consisting of about 975 
tonnes of fertilizers, 80 tonnes of improved seeds, 100 tonnes of barbed wire, 
besides- distributing improved agricultural tools and plant protection equip-
ment to faRDers at concessional rates. Plant protection measures over an 
area of about 5000 hectares will be taken up. About 1000 heets. will be 
brought under high yielding varieti~, and about 1200 heets. under double 
cropping. About 3000 farmers will be trained in intensive farming and 
production programmes. Two tractors will be purchased and hired out to 
cultivators as the fitst step in introducing meehanised fanning in the terri-
tory. 

(ii) Credit in the shape of loans at Rs. 875/- per hectare will be pro-
vided to cultivators to induce them to raise colonut, arecanut and horticul-
tural crops, the target being 500 heets. Under coconut, 250 heets. under 
arecanut and 250 heets. under fruit crops during the Fourth Plan. As a 
further inducement 25 % of the loan would be converted into a 'Subsidy in 
the fourth year if the plantations have been raised and maintained properly. 

(b) Minor Irrigation: Outlay Rs. 1.00 lakhs. The scope for minor 
irrigation in this territory is limited as there ate only a few perenniaJ, water 
sources which could be tapped. Nothing important has been done, except 
introducing a few pumping sets under the 'Agricultural Production 
Programme'. An Investigation Division is proposed to be set up by the 
Central Water and Power Commission in these Islands to undertake survey 
and investigation of possible water !Ources for hydro-electric generation, 
water supply and irrigation and pending formulation of schemes on the basis 
of results of the survey it is proposed to explore the possibility of erecting 
small bunds across nallahs, for irrigation purposes wherever possible. 

(C) Soil Conservation: Outlay Rs. 6.66 lakhs. It is proposed to bring 
about 400 hectares of crop land under soil conservation measures on a 
water shed basis. In view of socio-economic backwardness of the culti-
vators of this territory a scheme has been drawn up providing financial 
assistance to cultivators at Rs. 375/- per hectare for level lands and 
Rs. 1250/- for hilly lands, 50% to be treatcXl as loan, and 50% as subsidy. 
Soil Conservation and Demonstration Centres have been established at 
Rangat and Diglipur and a Soil Conservation, Research and Demonstration 
Centre is being set up in South Andaman. This centre will be further deve-
Joped and another Soil Conservation Demonstration Centre will be set up in 
the Nicobar group of Islands. 

(d) Animo/ Husbandry: Outlay Rs. 10.93 lakhz. The programme 
~ges convertion of three existing Ve~rinary Outposts into Veterinary 
Dispensaries, establishment of four new Veterinary Outposts, expansion of 
the activities of the existing key Village Blocks by adding 4 more Key Village 
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Units to the South Andaman Block and 5 Key Villa~ Units to Middle and 
North Andaman Block. For raisin" fodder crops a subsidy at the rate of 
Rs. 100/- to Panchayats and Rs. 10/- per acre to iDdividuals will be pro-
vided. ~O chaff cutters are proposed to be purchased from the mainland 
and Ilupplied to the cultivators at 50% !>ubsidised rate. 50 bucks of an im-
proYed pt breeder will be imported from the mainland and distributed at 
25~ 3ubsidised rate. Financial assistance in the shape of short term loans 
i. Jll'OPosed to be provided to 100 persons @ Rs. 200 / - each (20 persollS 
evCCJ yme) for the purchase of quality eggs and birds and housing materials 
for the construction of poUltry houses; as far all possible the assistance will 
be proYided in kind. The personnel of the Livestock Department will be 
deputed for ~hort term training in specialised fields in the institutes on the 
maiAland. 

The total number of Veterinary Ho~tab, Veterinary Dispensaries aad 
Outposts is iikely to increase from 1, 5 and 15 respectively at the end of 
19'68-69 to 1, 8 and 16 respectively at the end of the Fourth Plan. 

(e) Dairing lNUi Milk Supply: Outlay Rs. 1 lath a:: toxen provision. As 
there is a scarcity of good milch cattle it is proposed to import 150 milch 
cattle from the mainland for distribution to needy and deservin~ persons by 
treating the transport and other incidental charges as exgrU:i1; grant. 

(f) Forests: Outlay Rs. 65.00 lakhs. It is proposed to raise plantation 
covcrin, 4~50 acres of Teak, 500 acrei of Padauk and 2~O acres of Matcb-
woad, and ~oo acres of bamboo and natural regeneration operation on 1000 
acl"Cl of cane, and cultural operations oyer 6000 aCfetl of regenerated areas, 
will be undertaken. The existing Zoological Crtrden at Port Blair, will be 
furtber deyeloped. 10 Forest Ranger!; will be trained in Logging Opera-
tiODI on the mainland. Survey and demarcation of reserved and protected 
foreets will be further continued. 

(~) Jfi.~h~rie~: Outlay Rs. 16.18 lakhs. As there are a few professional 
fishermen in the territory the programme envisages inducting 40 fishermen 
families from the maritime States on the mainland and establishment of a 
Training Centre at Port Blair to train 10 fishermen each year in mechanised 
fishin,. It is further proposed to purchase 16 mechanised boats for supply 
to trained fishermen and to revitalise one of the existing fishermen C0-
operative Societies. Essential fishery requisites such as Yard, Coaltar, boats, 
fishing hooks, salt etc. will also be supplied to fishermen and Fishermen Ce-
-operative Societies on Loan-cum-subsidy basis. Selected departmental 
penonnel of the Fisheries Department will be deputed for specialised traia-
ing in institutes on the mainland. A fish curing yard win be elltablished at 
Port Blair. A scheme to survey and develpp shell fisheries will be imple-
mented in collaboration with the Central Marine Fisheries Researc1a Institute. 
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II Cooperation & Community Development 

(a) Cooperation-Outlay Rs. 11.47 lakhs. The programme -under this 
'sector envisages-

(a) Establishment of 10 Servic~ Cooperative Societies. 
(b) Organisation of 3 Labour Cooperative Societies. 
(~) Establishment of a small dairy fann in the Cooperative Sector. 
(d) Grant of financial assistance (75% loan and 25% subsidy) for 

the construction of 10 Nos. Godowns-cum-shops for coopeca-
tives undertaking consumers business and marketing of agricul-
tural produce. 

(e) Grant of managerial subsidy to the existing service coopecatives 
as well as ro the new service cooperatives to be organised duriag 
the Fourth Plan. 

(I) Provision of outright grant to service cooperatives as protection 
against bad debts. 

(,) Provision of working capital loans to needy and deserving c0-
operative societies. 

(Ii) Strengthening of State Cooperative Bank by providing shace 
capital contribution, managerial subsidy etc. 

(i) Grant of managerial subsidy to Milk Union, 4 existing milk 
societies and 5 new societies to be organised during the Fourth 
~an. . . 

(j) Training of 50 employees and 250 office-bearers in the princi-
ples of' the cooperative development and management of co-
operative institutions and undertakings, public and propaganda 
on cooperation. 

Under the centrally sponsored scheme relating to consumers' cooperative, 
two existing wholesale stores and the primary stores affiliated/attached to 
·them will be strengthened and a few more primary consumers stores/branche:~ 
.will be .opened. 

The programme under the Fourth Plan is mostly directed towards 
,consolidation of the existing cooperative societies by providing them the 
~eeded technical assistance and regular audit facilities. For this purpose it 
jis posed to appoint additional technical staff and an Audit Officer. 

The number of cooperative societies is expected to rise from 188 at tile 
end of 1968-69 to about 210 at the end of the Fourth ~an. 

(b) Community [)evelopment-Outlay Rs. 18.49 lakhs. The Commu-
nity Development Blocks functioning at Car Nicobar, Rangat (Middle 
Andaman), Diglipur (North Andaman) and Nancowrie will be continued. 
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The C.D. Block South Andaman which was closed. down from 1~12-1967 
on complet!OD of Stage II, will be revived. 

(c) Panchayats--Outlay Rs. 3.63 lakhs. There are 36 Panchayts. 
Financial assistance to Gram Panchayts in the shape of grant in aid for 
building up of Community assets and construction of Panchayat Ghars will 
be provided. 

III Power-Outlay Rs. 60.00 lakhs. 

(a) An outlay of Rs. 45.00 lakhs was approved for augmenting the 
generating capacity of electricity at Port Blair by installing one 6.30 KW. 
and two 500 K.W. diesal generating sets. and converting the existing. 6.6 
K.V. lines to 11 K.V. lines. The generative capacity of power at Wimbedy-
gunj is also to be augmented with two 50 K.V. diesel generating sets. 

(q) R1. 15.00 lakhs was approved for electrifying important places in 
various islands of the territory. 

IV INDUSTRY-Qutlay Rs. 5 ·610 Idw~. It will be distributed as under: 

). Distribution of improved tools and implements at 50 % subsi-
dise rate Rs. 0 '500 lakhs 

2. Loan to private industrialists and cooperatives Rs. 5'000 lakhs 

3. Managerial subsidy to industrial coopera!i\es Rs. 0 ·110 lakhs 

TOTAL: Rs. 5 ·610 lakhs 

Rs. 0.500 lakh will be utilised for improved tools and implements ""bich 
will be distributed to rural artisans at 50% subsidy aad 5,000 lakhs as loans 
to private industrialists and cooperatives for small seale industries, handi-
crafts, Rs. 0.110 lakh for financial assistance by way of managerial sub-
sidy to the industrial cooperatives is also envisaged. 

V-Transport and Communications 
The distribution of the outlay is as follows :-

I. Andaman Trunk Road 147·000 lakhs 

2. District Roads 25 ·000 lakhs 

3. Rural'Roads 50·000 lakhs 
4. Improvement to roads and bridges. 19·000 lakhs 
5. Construction of bus recesses in Port Blair Municipal area. 1 ·000 lakhs 

6, Purchase of road construction machinery 25 ·000 lakhs 

7. Establishment of Workshop for maintaining tools and plants 5 -000 lakh. 
II. Survey and investigation for roads and bridges 1 ·000 lakhs 

TOTAL: 273 ·000 lakhs 
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The Andaman Trunk Road which will be linking up Port Blair With 
the North and Middle Andaman region is being given top priority, because 
of its strategic importance and new areas which it could open up for new 
setUements. The Administration had proposed an outlay of Rs. 200 lakhs 
for the Fourth Plan, but owing to the- restriction on resources the Planning 
Commission reduced the outlay to Rs. 147.000 lakhs. The total length of 
the road is about 287 k.m. of which 136 k.m. has already 
been completed. Although no firm estimate can be given at this 
sta~e, Rs. 4.50 lakhs may be taken as the outlay which would be needed 
to complete the remaining portion. While 178 k.m. of the trunk road is 
expected to be completed by the end of the Fourth Plan on the basis df 
the approved outlay, the Adminrstration would like to see it through upto 
Mayabunder i.e. upto a distance of 221 k.m. for which an additional out-
lay of Rs. 1.5 crores would be needed during the Fourth Plan. 

Besides, it is proposed to construct 80 k.m. of District Roads and 
50 k.m. of Rural Roads. If need be these targets would be reduced to 
divert more funps for trunk roads. These existing roads and bridges in 
these islands will be further strengthened and improved and road construc-
tion m<.'chinery will be purchased. A workshop for maintenance of road 
construction machinery of AP.W.D. and an organisation for carryin& out 
~urvey and investigation of roads and bridges will also be set up. 

(b) Road Transport.-Outlay Rs. 38.58 lakhs. 17 more buses and 8. 
diesel trucks will be added to the State Transport Organisation. A bus 
station at Port Blair will be constructed and the existing automobile work-
shops will be expanded. 

The total number of State Transport Buses at the end ot Fourth Plan 
will be 47. 

(c) Ports &: Harbours.-OutIay Ri. 234.40 lakhs. Th. PrOJWDll1e 
eDvisages installation of navigational aids at key p6ints, and acquirin& a 
200 tons water boat, a Grab Dredger, a 750 H.P. Tug, a heave up boat, 10 
steel Ponfoons, 6 steel barges and 7 steel lighters to augment existing har-
bour facilities. A control tower for the Port Blair Harbour will be built. 
The Dockyard Workshop will be further strengthened with additional 
machinery. One rest house for the benefit of transit passengers at Calcutta 
and Madras will be either acquired or new buildings constructed. A new 
harbour at Phoenix Bay estimated to cost Rs. 150 Iakhs, will pro'fide 
slipways, dry dock, ietties aQ,d wharves and inter-island ferry vessels. The 
work will be completed in 2 phases, the first costing Rs. 70 lakhs during 
the Fourth Plan. In addition to the Haddo Wharf, which will accommo-
date only 1 Merchant Ship at a time, the existin2jetty at Chatham is to be 
reconstructed at an estimated cost of Rs. 150 lakhs, to meet the additional 
requirement of accommodation in the Port Blair Harbour. The work will be 
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the Fourth Plan. 

(d) Shipping.~utlay Rs. 83 lakhs. As the mainland shipping services 
are heM& managed and financed by the Shippin~ Corporation of India, tile 
outlay above is on account of Chief Commisioner'stourin2 vessel, aDd 
smaller crafts to be used on short trips, between the~islands. Altogether 19 
vesseh; from 80' powered boats to 20' powered boats will be purchased. 

(e) TOurism.-Outlay Rs. 3.75 lakhs. One Tourists' Bungalow for 
low aad middle income group tourists and construction of a Swimming 
'Pool at Port Blair are envisaged. 

VI. Social Services 

(a) GC'fleral Education and Cultural Programmes.-Outlay Rs. 105 
'akbs (Rs. 100 lakhs under general education and Rs. 5 Iakhs for cultural 
programmes) . There were at the end of 1968-69, 118 Junior Basic anf! 
Primary Schools, 12 Senior Basic Schools, 6 Higher Secondary Schools, one 
'Govel'DlDent Central School, one Arts Degree College, and one Junior 
Basic Teachers' Training School. Opening of 42 new Primary Schools, 
• upgrading of 10 Primary Schools to Middle Schools, and 4 Middle Schools 
to Hilher Secondarv Schools, increasing the intake from 40 to 60 in tile 
Teacberi' Training School and opening of Science and Commerce classes' 
upto the de2fee standard in the Arts College are envisaged. Other schemes 
included are building grants to private schools and continuation of mid-day 
meals to all School ogoing children, scholarships to about 250 local studeats 
for studiCi on the mainland. Further about 120 quarters for Primary 
School Teachers. 4 Hostels for Middle Schools and school buildings for 40 
Primary Schools and 4 Middle Schools will be constructed. In keeping with 
the national plan to propagate and develop Hindi, 20 Hindi Teaching 
Centres will be opened and grant-in-aic! provided to private organisatioos. 
For the development of sports and cultural activities a Museum. Hero 
Memorial, and a Gymnasium will be constructed at Port Blair. BV the end 
·of Fourth Plan. the total number of Primary Schools is expected to be 
increased to 150, Middle Schools to 18, and Higher Secondary Schools to 
11. The enrolment in primary classes is expected to increase from 10700 at 

:the end of 1968-69 to 13600 at the end of the Fourth Plan, that in 
Middle classes from 2200 to 3300 and in Higher Secondary classes from 
1000 to 1500. The enrolment in the Arts Degree College is expected to 
iDcrease from 135 at the end of 1968-69 to 500 at the end of the Fourth 
Plan. 

(b) HetJlth.-Outlav Rs. 20.52 lakhs. Medical coverage is suffering 
due to shortage of doctors. The bed stren/Zth at the end of 1968-69 which 
was 477 is expected to rise to 568 at the end of Fourth Plan with the addi-
tion of a 22 bedded isolation hospital at Port Blair and three 10 bedded 
hospitals, 4 primary health centres and 10 dispensaries in rural areas and 
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:5 bedded isolation wards at each of the hospitals at Ran&at, Dillipur and 
Nancowrie. Other important programmes to be taken up are the training 
of 12 nurses and midwives, 15 Dais and 15 compounders, facilities for 
1reatment of T.B. and establishment of a Family Planning ainic. 

(c) Water Supply.-Outlay Rs. 70.00 laths. Because of limitation of 
fuad~ the provision is only a token one. Shortage of drinking water in Pltrt 
Blair d9ring the lean months is serious. Tentatively Rs. 50.000 laths has 
been JKonded for increasing the capacity of the rain water reservoirs aDa 
for meeting the cost of the Administration's share of the Dhanikhari 
Schemo-a joint venture between the Defence and the Civil Administration. 
'The Dbanikhari project which is expected to be completed during the 
Fourth Plan will haVe! a capacity of 15 lakh gallons per day and is estimated 
to cost about Rs. 2,500 crores. As the Administration, will utilise 10 lakh 
'~allOBi pee day the Administration's share of the project works out to 
approximately Rs. 1.50 crores. The Planning Commission which has agreed 
in principle has therefore said that the token provision already provided 
would be 'Sufficient in the initial period of the Fourth Five Year Plan as no 
accuate ~stimate could be made about the share of the total cost and it is 
felt that as soon as the estimates are finalised the Planning; CommiSSiQR 
would proYide the additional fund ... 

The balance of Rs. 20.000 lakhs has been provided for augmentiag 
water supply schemes at important places on other islands in this territory 
incl.cSio~ the rural areas. 

(d) Housing & Urban Developm,ent.-Outlay Rs. 21.60 lakhs. 10 
'badtc:ior type barracks, and 10 family type barracks to accommodate 1500 
badldori and 500 families respectively at Port Blair are envisa~ed. Finan-
·ciil .. istanee in the shape of loans to individuals or cooperatives' for 
·coaitruction of houses will be given under the Low Income Group housing 
.ana village housing project scheme. 

(e) Welfare uf Backward Clarses.-Outlay Rs. 8.09 lakhs. Special 
'ttention is to be given to develop plantation crops in the Nicobar IUOUP 
of illands, as the people are almost entirely dependent on coconut and 
arecanut for a livelihood.' Fertiliser, seed, seedlings and plant protection 
equipment are proposed to be given to the people at subsidised rates. In 
pro'ridin~ education, books and stationery will be provided free of cost, 
aerit iCholarships and additional stipends at Rs. 10 per month per studeDt 
will be provided to hostellers. As timber is not available locally, and tJae 
tn"bali in Nicobars are keen to have good buildings, the cost of transport-
i~ timber from Port Blair will be subsidised. Altogether 75 houses and 10 
oCOlIUIlUDity halls are hoped to be built. More wells and tanks will be 
provided to augment water supply pn vario:ls islands. Poultry birds of 
improved breed are proposed to be given free of cost to tribal families, 
Spor1i and games activities amongst the tribal people in the Nicpbar group 
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of islands will be encouraged. The Andamanese and Onges are declining 
in numbers. They are a nomadic race fond of fishin~ and huntin~. It is 
proposed to rehabilitate them where facilities for takin,:!; up agriculture, 
fishinJ:?; and huntinJ:?; will be provided. 

(0 Social Welfare.--Outlay Rs. 1.00 lakhs. This provision represents 
a matching grant to the Andaman and Nicobar Social Welfare Advisory 
Board for welfare prOJ:?;rammes amongst women and children. 

(g) Labour & Labour Welfare.--Outlay Rs. 1.00 lakhs. The programme 
envisaRes providin,:!; recreational facilities to the labourers employed by the 
Administration, by establishin,:!; 3 Labour Welfare Centres. 

VII. Miscellaneous 

(a) Statistics.-Outlay Rs. 0.35 lakhs. The programme envisages 
openinJ:?; of a statistical unit at Car Nicobar, deputing personnel of the 
Statistical Bureau for specialised training on the mainland and carrying 
out improvements to the present system of collection and compilation of 
"ital statistics in the territory. 

(b) Information & Publicity.-OutIay Rs. 7.20 \akhs, 100 Community 
5ets will be installed. 3 subsidiary information centres at Port Blair and a 
few more information centres in rural areas are proposed. Buildings are 
also to be provided for the existinj!; information centres at Mayabunder, 
Katchal, Hut Bay and Campbell Bay. A mobile pUblicity unit at Port Blair 
and a photographic-cum-movie unit will be organised. 

(c) Local Bodies.-Outlay Rs. 5.000 lakhs. The provision is to be-
utilised as financial assistance in the shape of grant-in-aid to the Port Blair 
Municipal Board for improving sanitation and water supply of the town 
and other civic amenities. 

(d) Others.-(Govt. Press, Port Blair). An outlay of Rs. 3.00 lakhs 
has been approved for expansion of the Government Press. 

11.11. It is needlees to over..oemplaiize the importance attadaed to tile 
Five Year Plans in boosting the economic development of the counb'y .... it 
aU depends upon the successful impIementatioo of the various SC'IaemM ... 
achienDg the targets laid down. 'I1le Committee are DOt happy 0ftI' tile 
performance of the First three Plans and ..., !iIIdI they would like the Gown-
JMOt to learn a lesson from their pMt experieace in the execution of die 
eartier Plans and to proceed. with great care, proper planaing and top .... 
to Khieve the targets laid down in the Fourth Five Year Plan. 

B. Community Development BIocb aDd Panchayal System 
11.12. The Committee have been informed in a written note that the 

Community Development Blocks have been functioning in this territory in 
tlIe followin~ places : 

(a) North Andaman with headquarters at Diglipur. 
(~) Middle Andaman with headquarters at Ranaat. 
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(c) Car Nicobar. 
(d) Nancowrie with headquarters at Camorta. 

11.13. The work in the Blocks have been progressing satisfactorily. The 
South Andaman Block was abolished on completion of Stage n with effect 
from 1-10-1967. The question of revival of the South Andaman Block is 
under consideration. The Blocks function under the administration control 
of the Deputy Commissioner. 

11.14. Panchayati Raj has not been implemented except at the village 
level. 30 Gram Panchayats have been organised. They are governed by the 
Andaman and Nicobar Islands Gram Panchayats Regulation, 1961. The 
Panchayats ha,-e not been able to make any impact on socio-economic life 
of the rural population. They are averse to levy taxes and have, therefore, 
no resources of theh" own to carry out their obligatory functions. The 
Government have been extending financial assistance in the shape of grant-
in-aid to the newly established Gram Panchayats for the following specific 
~~~: \ 

(a; Building up of Panchayat assets through revenue earning 
schemes like markets etc. 

(b) Construction of Panchayat ghars. 
(c) Initial grants to meet expenditure on stationery, furniture etc. 
(d) Recurring grants towards pay of part-time Secretaries of Gram 

Panchayats. 

11.15. The Panchayats were given grant-in-aid of Rs. 30,000 during 
1968-69. 

11.16. The Deputv Commissioner in this work is bein:e; assisted by the 
District Panchayat Officer who belongs to the Delhi, Himachal Pradesh 
and Andaman & Nicobar Islands pvil Service Cadre. 

11.17. Tribal Welfare.-The work of tribal welfare is being looked 
after by the Deputy Commissioner. Tribal population of the Andaman and 
Nicobar Islands consists of Andamanese, Jarawas, SentinaJese, Onges, 
Nicobarese and Shompens. Most of the tribals except the Nicobarese 
belong to Negrito race. The Nicobarese belong to Mangoloid, Malaysian, 
Chinese and some other races. Sufficient funds have been allocated for 
their development under the normal programmes. In addition, a special 
provisioQ exists under the ''Welfare of Backward Qasess". The programmes 
en~aged under the Special Programme are as foHows : 

(a) Development of coconut and arecanut plantation in Nicobars. 
(b) Permanent settlement of 50 families of Car Nicobar in other 

islands. 
(c) Improvement of housing conditions of the Nicobarese. 
(d) Rehabilitation of Andamanese. 
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(e) Supply of poultry birds to the Nicobarese and other tribals. 
(f) Additional facilities for the education of the Nicobarese. 
(2) Promotion of Games and Sports. 
(h) Improvement of water supply. 
(i) Gift to tribals. 
m Rehabilitation of Onge and Shornpen. 

11.18. There is a provision of Rs. 1.35 lakhs for implementation of-
tbe- Tribal Welfare PrOltTamme during 1969-70. 

11.19. In regard to some of the important achievements of the Com-
munity J)e\'Clopment Blocks which have ~n functioning in the North! 
Andaman, Middle Andaman, Car Nicobar and Nancowrie blands, the-
Committee have been informed that-

(l) South Atulaman Block 

Agriculture 
(i) 985 maunds of paddy seeds were distributed. 

(ii) Introduction of Dhaneha Seeds. 

(iii) Distribution of following fruit plants: 
(a) Coconut seedlings 
(b) Pineapple suckers 
( c) Citrus Plants 
( d) Banana Suckers 
(e) ArecaJlut seedlings 
(f) Sugar cane setts 

Irrigation 

96,000 
19,200 
11,200 

800 
51,500 
20,000 

3 bunds and weirs were constructed for providing minor 
irri~ation facilities. 10 pumping sets have allio been di~tributed • 

./ 

General 
Following were constructed : 

(i) Smokeless OlUllahs 

(ii) Sanitary latrines 
Cleanliness drives were organised 

Socitll Education 

40 

35 

28 recreation clubs have been organised and 29 Gram 
Sahayaks Training Camps were held. 29 Youth Clubs have 
been organised. 
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Paddy cultivation has been taken up even though in a limit;. 
ed wa~... The following have been distributed : 

Pineapple suckers. 
Fruit seedlings 
Vegetable seeds 
Two copra kilns have been constructed. 

A nimal Husbandry 

5000 
1900 
511 kls. 

261 Poultry birds have been distributed and almost all birds.. 
and animals have been vaccinated. 

Health 
An ambulance was purchased at a cost of Rs. 20,000/-

including a contribution of Rs. 10,000 by the local Nicobarese. 
44 bathrooms and 22 latrines have been constructed. First-aid 

- boxes have been provided for each village. 81 wells were . 
. constructed. 

Education 
5 primary schools and one nursery school were opeDed. 

SOcial Education 
15 Adult literacy centres were organised. 

Mahilamandals and Youth Clubs were organised. 
tional parks for children were established. 

Communications 
Two bridges and two culverts were constructed. 

(3) Rangat Block 
Agriculture 

Balwadies., 
7 Recrea-, 

(i) Seeds/seedlings and fertilizers were purchased and distributed. 
(ii) Loans amounting to Rs. 1,23,500 were advanced for purcliaf>e-

of pumping sets. 

Health and Sanitation 
(i) Family Planning equipment and vitamin tablets were purchased: 

and distributed. . 
(ii) First-aid kits were provided in dinerent villqes. 
EduCQlion 

Adult literacy centres were organised. 
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Social Edusation 
Village Leaders Training Camps were organised. Sports 

Clubs and Children's Parks were set up and two Community 
Halls were cOQstructed. 

( 4) Diglipur Block 

Agriculture 
(i) 100 acres were brought under intensive agricultural production. 

(ii) 5 agriculture training caDlps_ were held and improved agricul-
tural implements distributed. 

Animal Husbandry 
1"150 Nos. hatching eggs, 42 poultry birds and 25 drakes 

were distributed. 

Health and Sanitation 
(i) Vitamin tablets were distributed. 

(ii) Mosquito nets were supplied at subsidistld rate. 
(iii) First-aid boxes were provided to different villages. 
(iv) Drinking water sources were chlorinated. 

Communication 
Bridle paths at 3 villages were constructed. 

Social EducatiOn 
(i) Information Centre at Block Headquarter was established and 

Adult Literacy classes, Balwadis and MahiIa Mandals were 
organised. 

(ii) 11 village leaders training centres and 4 village leaders train-
ing camps were organised. 

(iii) 1 Recreation Club for ladies and 19 Youth Clubs were organised 

Rural Arts, Cfafts & Industries 
MahUa work centres were organised and improved tools and 

implements distributed. 

Third Party Loan 
Loans amounting to Rs. 1,73,340) were disturbed for pur-

chase of plough cattle, milch cattle etc. 

(5) Nancowrie 
Agriculture 

Fruit seedlings worth Rs. 700/-. vegetable seeds worth 
Rs. 700/- and garden implements worth Rs. 1500/- were 
distributed. 
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Health lIf1d Sanitation 
(i) First-aid boxes were provided to different villages. 
(ii) Mosquito nets were supplied at subsidised rates. 

(iii) Vitamin tablets and fa:mily planning equipments were distributed. 
(iv) Drinking water wells were chlorinated. 

Social Education 
(i) Information centre was set up. 

I 

(ii) Youth Clubs were organised. 
(iii) One Park for ladies and one for children were organised. 

Rural -1rts, Crafts and Industries 
(i) Improved tools to artisans were distributed at subsidised rate. 
(ii) Sewing machines were supplied at subsidised rate. 

11.20. The Committee desired to know about the reasons for the 
failure of· PanchlltYats to make any impact on the socio-economic life of. the 
rural population of these Islands. It has been stated in a written note that 
"The main reasons for the Panchayats not being able to make any impact 
on the socio-economic life of the rural population are as follows: 

(a) lack of good leadership; 
(b) lack of resources; 
(c) lack of full-time Secretaries; 
( d) their reluctance to levy taxes." 

11.21. The question of activising the Panchayats is under consideration. 
With this end in view, it is proposed .to run training classes during the plan 
period. It is also proposed to transfor the responsibility for the mapage-
ment of markets and lands which are reserved for the public purposes to-
the Panchayats. Proposals for appointment of full time Secretaries is also 
under consideration. 

11.22. In reply to a question the Chief Commissioner stated during 
evidence, that "The main reason for the fa,ilure of Panchayat is that most 
of the people are from outside--that is, different communities--and various 
areas and they have not yet been able to become a community. Every body 
is still aspiring for leadership. They are reluctant to levy taxes." 

11.23. 1be Committee feel that a lot of work is required to be doDe-
to awaken the rural population of these islsnds and to iafuse in them tb~ 
idea of Panchayat system and the benefits accruing as a result thereof to 
tile whole dIage COIIUDDIIity. 'Dley hope htat eftedive steps will be taken 
II,' GoTenIIIIeIIt to make the PaDdaayat syltem popuIa' ill &he vm.ge. 
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C. 1be State PIIIDDiDc CODUDitfee 
11.24. The Committee have bten informed in a written note that the 

State Planning Committee consists of members of Home Minister's and Chief 
Commissioner's Advisory Committees along with other leading non-officials 
such as prominent members of the Pancbayats, representatives of the local 
Chamber of Commerce and local traders, etc. All the Heads of Departments! 
Offices concerned with the implementation of Plan schemes are also members 
of the committee. The committee consists of approximately 40 to 50 
memben. 

11.25. The main function of this .tommittee is to give the local inhabi-
tants a feeling of involvement, to obtain their advice and to asertain their 
needs u far as possible. • 

11.26. The names of official and non-official members of the State Plan-
ning Committee are giveq below: 

N .... daI Memlters 
1. Shri K. R. Ganesh, M.P., Member C.cs Advisory Committee. 
2. Shri Shiva Ram, Senior Vice-Chairman, Municipal Board, Port 

Blair, Member C.C's Advisory Comittee. 
3. Shri Nehchal Singh Chawla, Aberdeen Bazar, Member, C.C's 

Advisory Committee. 
4. Shri A. P. Abdulla Kutty, Pradhan Gram Sabha, Mannarghat, 

Member C.C's Advisory Committee. 
5. Shri Mewa Lall, Pakhadora, Rampur Gram, Rampur, Member 

C.C's Advisory Committee. 
6. Shri Ulyan, Vice-Captain, Car Nicobar Member C.C's Advisory 

Committee. 
7. Shri Madhusudan Mondal, l'radhan, Madhopur Gram Panchayat, 

Diglipur Tehsil, North Andaman, Member C.C's Advisory Com-
mittee. 

8. Shri Ajit Kumar Nag, Swadesh Nagar, Nyaya Panchayat, Rangat 
Tehsil, Middle Andaman, Member C.C's Advisory Committee. 

9. Shri Dawood, Nancowrie Islands, Nancowrie, Member c.C's Advi-
sory Committee. 

10. Shri Elappa, Pradhan Gram Sabha, Mithakhari (South Andaman) 
Member C.C's Advisory Committee. 

11. Shri Mahananda Biswas, Pradhan, Gram Sabha, Nimbutala, 
Rangat, Member C.Cs Advisory Committee. 

12. Shri Kuppuswamy, Shoal Bay, SQuth Andaman, Member C.C's 
Advisory Committee. 

13. Rani Lachmi of Nancowrie, Member C.C's Advisory Committee. 
14. Shri N. C. Roy, Pradhan, Gram Sabha, Havelock Island. 
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15. Shri Sohan Rangayya, Junior Vice-Chainnan, Municipal Board, 
Port Blair. . 

16. Shri F. W. Burns, President, Andaman Otamber of Commerce. 
17. Shri Patras Soreng, Pradhan, Gram Sabha, Baratang Island. 
18. Bishop Richardson of Car Nicobar, a leader of Nicobarese. 
19. Shri Aravindakshan, President, A & N Island Bar/Association. 
20. Shri Bhagwan Singh, Member of Andaman Chamber of 

Commerce. 
21. Rani Changa, Headman of Katchal Island. 
22. Shri Abdul Wahab, A retired Government official. 
23. Shri Dorrai Lal, Pradhan, Gram Sabha, Prothrapur. 
24. Shri Maruthavanan, General Secretary of the D.M.K. of Andaman. 
25. Bishop Srinivasan of Phoenix Bay. 

1. Chief Development-cum-Rehabilitation Commissioner. 
2. Chief Conservator of Forests. 
3. Principal Engineer, A.P.W.D. 
4. Principal Engineer (Marine). 
5. Chief Secretary, A & N Administration. 
6. 'Deputy Commissioner. 
7. Secretary (Finance) to the Chief Commissioner. 
8. Secretary (Judicial) to the Chief Commissioner. 
9. Harbour Master. 

10. Director of Lighthouses and Lightships Port Blair. 
11. Labour Commissioner. 
12. Additional Dy. Commissioner, Car Nicobar. 
13. Director of Medical & Health Services. 
14. Director of Agriculture. 
15. Education Officer. 
16. Live Stock Officer. 
17. Fisheries Development Officer. 
18. Cottage Industries Officer. 
19. Executive Engineer, Electricity Department. 
20. Registrar of Cooperative Societies. 
21. Development Commissioner-cum-DeveJopment Secretary (Mem-

ber-Secretary) . 

11.27. The State Planning Committee is an advisory body and held 20 
sittings since its inception in 1955. 
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11.28. The Committee hope that with a view to obtain their adria ud 
to ascertain their needS and to give the local inbabitaom a feeIiIJg of bmIIve-
menl, *' far. as possible, the State PIanniDg Committee should meet ae least 
twice a year regularly in future. 

NEW DELHI; 

April 30, 1970 
Vaisakha 10, 1892 (Saka) 

M. THIRUMALA RAO, 
Chairman, 

Estimates Committee. 
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APPENDIX m 
Statement slwwing slllTlmllTY' 0/ Reco1tl11Wldations/Conclusions 

S.No. Refero- Summary of Recommendations/Conclusions 
nee to 
para No. 
of the 
Report 

1 2 3 

1 1.23 The Committee appreciate the difficult task in handling the hostile 
tribes in order to improve their lot. They trust that sustained 
efforts would be made by Government to preserve and develop 
the unique tribes of these Islands keeping in view the individual 
requirements of each tribe and as the exigencies of the situation may 
demand. They would like to suggest that the cooperation of s0-
cieties established for the welfare of tribal people such as the Bhar-
tiya Adim Jati Seva Sangh may be sought by requesting them to 
send experienced social workers to work among these tribes for 
establishing closer contacts with them. Government may also 
examine the feasibility of deputing social anthropologists, well 
acquainted with the past history and cultural background of these 
tribes to study their conditions and to suggest suitable remedies for 
effecting improvement in their living conditions. 

2 1.26 The Committee note that Government are aware of the strategic im-
portance of the islands. They would, however, like to point out 
that these islands sprawling over the Bay of Bensal and the Indian 
ocean have acquired further strategic importance after the with-
drawal of British Naval forces from the Indian ocean. The C0m-
mittee feel that establishment of a paval unit and posting of a naval 
officer will hardly meet the needs of the situation. As Nancowri 
has all the facilities and potential for development as a very good 
harbour, the Committee recommend the Government to examine 
the feasibility of opening a naval base at Nancowri. 

3 1.31 The Committee are glad to note that the Government are taking action 
to improve the dilapidated condition of the Cellular Jail in the 
Andaman Island. They also hope that early decision will be taken 
by the Government in regard to its maintenance as a National monu-
ment to commemorate the sUfferings undertaken and sacrifices 
made by hundreds of the freedom-fighters of India in the Jail. 

4 1.33 The Committee hope that Government would raise a suitable monu-
ment at Port Blair to commemorate the visit of Netaji Subhash 
CbaDdra Bose to these Islands, as early as possible. 

S 2.6 During their tOlD' to these islands, the Committee visited a number 
of islands both in the Andaman and Nicobars and it was observed 
that (I) all the islands are scattered over a large area with long stre-
tches of high seas in between, (il) the population is also rapidly 
increasing with the execution of developmental schemes in these 
islands for the resettlement of refugees from East Pakistan, etc. 
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and (iii) means of communication being scarce in these islands as 
compared to the mainland. Keeping in view these factors, the 
Committee would like Government to consider delegating more 
powers to the Additional Deputy Commissioner at Car Nicobar 
and the Assistant Commissioner at Nancowri, without affecting the 
existing set up, to enable them to take independent and quick deci-
sions in the i~terest 01 smooth administration of these islands. 

·6 2.8 The Development Commissioner-cum-Development Security is de-
signated as Secntuy to the Chief Commissioner, similarly other 
Secretaries have been designated as Secretaries to the Chief Com-
missioner. The Committee feel that this is an anomalous position 
and all the Secretaries should be redesignated as Secretaries to the 
Andaman and Nicobar Administration. 

7 2.17 The Committee note that the' Chief Commissioner exercises all the 
necessary financial and administrative powers which have been 
delegated to him by the Central Government from time to time 
regarding incurring of expenditure, appropriation and rc-appro-
priation of funds, public works. purchase of stores, conditions of 
service of employees etc. etc. in respect of departments and offioes 
in the Union Territory of Andaman and Nicobar Islands. Matters 
which are not covered by the delegated powers have to be referred 
to the Central Government for approval and orders. The Com-
mittee would like Government to review periodically the position 
with a view to see that the powers delegated to the Chief Commis-
sioner are adequate to meet the day-to-day requirements of the 
Administration to maintain the tempo of developmental activities 
and their speedy execution and that they cater to the needs of the 
people. 

S 231 The Committee note with concern that it takes an unduly long time 
to fill up the vacant technical posts in the Administration due to 
un-willingness of selected persons to join their duties in these ls-
lands. They would suggest that Government may examine the 
feasibility of providing more incentives to talented persons with a 
view to attract suitable personnel from the mainland. 

9 2.32 The Committee agrees with the findings of the Administrative Re-
forms Commission Study Team that there is a considerable over-
staffing in the Chief Commissioner's Secretariat and the District 
Administration. The Committee feel that the work study done in 
the main office of the Chief Commissioner as early as in 1964 has 
become out of date. They need hardly stress the utility and neces-
sity of the work study afresh to lay down norms and quantum of 
output of work expected of every person to enable the Administrat-
ion to fix staff strength commensurate with the volume of work and 
population. They would, therefore, urge upon the Government to 
undertake the work study at the various levels at an early date. 

10 2.36 The Committee note that there is a wide gap between the revenue 
and expenditure. They trust that the affairs of the Municipal Board 
will be managed efficiently and economically so far as the budget 
gap is concerBed. The Committee are of the opinion that with 

more and more developmental activities in these islands, the eco-
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nomic position is bound to improve and enable the Municipal Board 
to raise their resources. 

The Committee note that both the Advisory Committees are fune-
to!Ding well and that it has been decided that one of the meetings 
of the Horne Minister's Advisory Committee \VilI be held in the 
Island from time to time. 

The Committee recommend that the Chief Commissioner's Advisory 
Committee should be made broad-based by giving adequate repre-
sentations to various interests in the islands so that it would be 
able to reflect the hopes and feelings of the people more eft'ectM:ly. 
It is therefore necessary that the constitution of the Advisory Com-
mittee be changed so as to increase its membership and give it more 
powers to make its deliberations more fruitful. 

The Committee recommend that the Annual General Administration 
Report of the Andaman and Nicobar Islands should be more ex-
haustive and give uptodate information of the various activities 
of the Administration. The Report should be printed and laid on 
the Table of Lok Sabha before the Demand for Grants of Home 
Ministry come up for discussion in the House. 

14 3.9 The Committee regret to note that the percentage of variations both 
between the original and revised estimates and the revised estimates 
and actual expenditure incurred under most of the sub-heads of 
revenue and capital grants is quite high. It is surprising that these 
variations have been showing an upward trend during the last three 
years. This underlines the need for preparing the Budaet with care 
and on realistic basis. 

15 4.14 'The Committee note that the Andaman and Nicobar Islands are one 
. of those few regions in the country where the percentage of forest 

area is much higher than the national average. They need hardly 
stress that these forest possessing valuable timber of commercial 
importance are vital not merely for the economic development of 
these Islands but constitute a national asset in view of the present 
as well as likely future gap between the demand and supply posi-
tion of the timber for various industrial and other uses in the country. 
jbe Committee consider that the efforts put it and the results achiev-
ttl so far in the direction of forest extraction and development are 
meagre as compared to the vast forest resowces available in these 
Islands. In this connection they are constrained to observe that 
while every State Forest Department renders a surplus revenue, 
the Forest Department in these Islands is incurring loss which has 
to be made good by the Administration. Even the Saw-Mill at 
Chatham run by the Forest Department has been showing loss. 
The Committee feel that this state of affairs is largely due tQ bad 
management land lack of initiative. The Committee would, 
therefore, recommend that Government should institute a thorough 
probe into the cause of recurring loss and mis-manasement in the 
Forest Department and fix up responsibility for these state of af-
fairs. 
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The Committee suggest that the Central Forestry Wing should chalk-· 
out an integrated plan for the systematic development or forests in 
these Islands by promoting infra-structure i.e. improved commu-
nications, modem logging equipments and other techniques in 
forest operations etc. on the one hand and by introducing plantat-
ions of suitable economic and industrial species and bringing the 
forest area under scientific management after proper survey, demar-
cation and enumeration of forests on the other. The Committee 
trust that for a long-term venture like Forestry; Government would 
ensure suitable ways and means to be adopted to make valuable 
adequate funds perenially whie: J; in turn would ensure sustained 
development of forests in thes ~ ~s1ands. The timber extraction 
should also be organised in a business like manner so as to avoid 
waste and ensure economy, efficiency and fair return. 

The Committee are unhappy over the whole affair of P.e. Ray & Co. 
Calcutta. They are surprised that although from the very start 
i.e. right from 1951-52, the performance of the contractor was far 
from satisfactory and they were guilty of serious breach of contract, 
no notice of their acts of commission and omission was taken till 
December, 1968. Consequently, the Administration has landed 
itself in legal difficulties. Lack of proper vigilance and utter in-
difference to the whole matter by the authorities concerned has 
put the forest department into a huge loss. The Committee, there-
fore recommend that an inquiry may be instituted into this affair 
with a view to fix responsibility for the lapse. 

The Committee feel that these is no bar now to go ahead with the 
programme of extraction of timber departmentally or otherwise 
since the interim injuction prayed for has not been granted. In 
view of this, the Government should go ahead with a firm pro-
gramme of exploitation of timber in the North Andamans. 

The Com~ttee hope that in view of the heavy rains in these Islands 
and the soil being susceptible to erosion, the Administration will 
take suitable precautionery measures to avoid soil erosion in the 
process of execution of the new schemes for reclamation and reha-
bilitation of forest areas which are at present under the consi-
deration of the Government of India. 

The Committee note that the ornamental tunber constitutes only 5 % 
of the forest and hence exploitation of only this limber is limited 
but in view of the fact that it sells at a profit, as admitted by the 
Inspector General of Forests, every effort should be made to extract 
as mIlCh ornamental timber as possible to encourage development 
of good handicrafts in the interest of economic development of those 
islands. 

The Committee need hardly emphasise that the economic growth 
and prosperity of the Andaman & Nicobar Islands to a large extent 
depends mainly on its ability tc increase the agric:ultural production. 
Considering the vast potentia4 or the islands, the present Ste "e of 
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development in the field of agriculture can hardly be regarded as 
adequate. The Committee feel that prosp«:t8' for agricultural 
development in these Islands are very bright both in the nature of 
intensive exploitation of the existing lands by organising appropriate 
inputs as well as bringing fresh areas under cultivation by the clear-
ance of forests. 

22 5.19 The Committee are, however, glad to note that the Administration 
has put 'Self-sufficiency in rice, pulses, vegetables etc: as their 
target. They hope that concerted efforts will be made towards 
achieving the same. 

23 5.34 The Committee are of the view that if any clearance of forests on a wide 
scale is done, it would lead to erosion. These areas are susceptible 
to erosion and soil-washing takes place quickly and bence clearance 
of forests, for any purpose, has to be done very cautiously. 

24 5.35 The Committee are, at the same time, unhappy to note that the small-
scale demonstration work in soil conservation has yet to be followed 
up by organised soil conservation programme on full-scale. The 
Committee are of the opinion that the provision of loan for imple-
menting soil conservation programme on an individual basis in each 
cultivator's small balding will not serve the purpose in view. This 
will require technical assistance, side by side, to help the cultivator 
to understand the technique behind it. A comprehensive programme 
of soil conservation is urgently called for. 

2S 5,53 The Committee are unhappy to note that Government have under-
taken a development programme for fisheries without undertaking 
any survey so far to assess the potentiality of fisheries in the seas· 
around these Islands. They need hardly stress that a survey is an 
essential pre-requisite of any development programme iliat may 
be envisaged in this regard particulalrly with a view to see its ec0-
nomic and commercial viability. The Committee would therefore 
urge that survey to assess the potentiality of development of fisheries 
around the Islands may be undertaken as expeditiously as possible. 

26 5.54 The Committee regret to note that the Fishermen Cooperatives are 

27 5.55 

) , 

suffering largely due to lack of leadership amongst the members 
who are unaware of the cooperative principles on which the move-
ment is to be led to progress. The statement of the Administration 
that they have no adequate know-how for this work either, is rather 
surprising. The Committee feel that guidance could have been 
sought by the Administration in this respect from the Ministry of 
Food, Agriculture, Cooperation and Community Development 
so that the Fishermen Cooperatives could have made some pro-
gress in achieving the aims for which they were established. The 
Committee hope that necessary steps will now be taken in this re-
gard to boost up the cooperative movement in these Islands. 

The Committee are glad to learn that Government have started a 
training scheme to train the local fishermen in modern methods 
of fishing. 1bey. however. recommend that a regular training centre 
may be opened and an in-training syllabus may be drawn up for 
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that purpose. Apart from sending people for training in the Central 
Institute of Fisheries at Ernakulam, they would suggest that the 
services of trained teachers from that Institute may be requisitioned 
to train the people in the proposed training centre. 

28 5.56 The Committee also recommend that immediate effective steps should 
be taken to induct mechanised fishing boats with modem fishing 
gear and the existing vacuum in the technical know-how should be 
removed as early as possible so that the landings of fish in these 
islands might increase considerably. Efforts should also be made 
to develop deep sea fishing. They would also suggest that arrange-
ments may also be made for giving publicity in improved practices, 
fishing gear and equipments etc. by holding fairs and exhibitions 

from time to time 

29 5.57 They would also suggest that a repair workshop may be opened in a 
suitable central place in the Islands to undertake minor repairs of 
mechanised boats etc. to save time and money in sending them to 
workshops in the mainland. 

30 5.62 The Committee are of the opinion that coffee cultivation may be en-
couraged on a small scale for local consumption, while schemes 
may be formulated for boosting the plantation of fruits which are of 
prerennial nature, on improved technique introduction in their 
management, to obtain better and quick increases in yields. 

31 5.63 The Committee feel that great effort is needed to make these Islands 
self-sufficient in vegetables. The cultivators have to be encouraged, 
given technical assistance, monetary help, supply of good quality 
high yielding varieties of seeds and sufficient quantity of fertilizers 
together with requisite quantity of insecticides and pesticides to 
control the diseases. 

32 5.79 The Committee regret to note that these Islands are facing acute 
scarcity of milk for a long time and nothing could be done for want 
of cattle carrier. In view of the fact that milk is a "must" for a 
balanced diet, the Committee strongly feel that there is need for a 
crash programme for cattle and dairy development which will have 
a substantial impact on milk production so that the minimum re-
quirement of milk per capita may be achieved as early as possible. 
The Committee consider that the grading up of cow and thereby 
raising the milk yield is a necessity and, therefore, they hope that 
the programme for starting a composite farm will be undertaken 
by Government at an early date. 

33 5.85 The Committee note that the requirement of plough cattle of all the 
settlers from 1949 to 1961 were fully met but after 1960 there haa 
been a paucity of plough animals in these islands and it has not 
been possible to import these work animals from the mainland. 
The Committee need hardly stress the indispensability of these work 
animals in agriculture, without which it will be impossible to make 
any progress in this field. They, therefore, recommend that every 
effort should be made by the Administration to provide at least 8 
pair of plough animals to each family as early as possible. 
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The Committee are unhappy to note that instead 'of taking steps to 
avoid recurring losses in running a poultry farm, it was closed down. 
As the poultry provides a source of rich protein for improving the 

I levels of nutrition and is also helpful in giving gainful employmen t 
to people both in rural and urban areas, the Committee would urge 
that the preliminary report of the Poultry Development Officer should 
be examined early and a proper programme drawn up so that people 
of these Islands could take up poultry fanning as a subsidiary occu-
pation. 

35 5.92 The Committee realise the difficulty of the agriculturists in regard to 
damage being done by the wild animals. They feel that to meet 
this menace, there should be cooperative endeavour by the cultivators 
and Government. They would, however. like Government to draw 
up a scheme to meet this'menace in conjuction with the cultivators 
and extend all possible assistance to the cultivators in this regard. 

36 6.18 The Committee are distressed to find that the Andaman and Nicobar 
Administration has been involved in a series of litigation with 
Akoojee Jadwat & Company on account of which Government can-
not proceed with their plans to improve tbe lot of the Nicobarese 
and save them from economic exploitation. 

37 6.32 The Committee note that the existing wood based industries have come 
up with reference to the availability of timber on sustained basis. 
The Andaman forests are rich in plywood and matchwood species 
but so far only three plywood factories, all in the private sector, 
have been established at Bambooflat near Port Blair (South Anda-
man), Long Island (Middle Andaman) and Bakultale (Middle Anda-
man). The only other wood based industry, at present, is the 
match-splint factory at Port Blair. There are some small saw mills 
in addition to the Chatham Saw Mill. There is a vast scope for 
setting up of several wood based industries in the Little Andamans 
and Great Nicobar. The forests in Little Andaman are extremely 
rich in different species of commercial timber and can easily support 
a complex of wood based industries on a sustained basis. 

38 6.33 The Committee are unhappy to note that in spite of all abundant natu-

39 6.34 

. ral resources no serious thinking has so far been done to develop 
the forest based as also cottage industries in these Islands. The 
Committee consider that forest-based industries can be effectively 
developed to provide employment to the people in the rural areas 
which are located close to the forests. They recommend that a 
phased programme should be drawn up to develop the forest based 
-industries as also cottaae industries keeping in view the recommen-
datioll$ made by the Inter-Department Team on Accelerated Deve-
lopment programme for Andaman and Nicobar Islands and the 
programme may be implemented as per Schedule drawn up for that 
purpose. 

The Committee are not happy about the performance of Saw Mills. 
particularly the Saw Mill at Cltatham. They would like to eDdone 
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the recommendations of the Public Accounts Committee contained 
in their Seventy-fourth and Ninety-sixth Reports (Fourth Lok 
Sabha) about the working of these Saw Mills and expect Govern-
ment to take concerted remedial measures to tone up their work-
ing. 

6.37 The Committee hope that e\'Cry effort will be made to achieve the 

6.40 

6.51 

6.52 
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targets fixed for the full operational period of 14 years to bring 
6000 acres under the Rubber Plantation so that the Project may yield 
the desired return and at the same time provide employment to the 
proposed 100 or more repatriate families from Ceylon. 

The Committee note with concern that although Coconut lIlId Are-
canut are the mainstay of the economy of these Islands, yet there 
is no open market for these commodities. The representatives of 
the tribal people should be encouraged to visit the mainland to 
find a better market and thereby prOClire better price for their goods. 
The Committee would like Government to draw up a phased pro-
gramme to achieve the desired goa\. at an early date as it affects 
the economic growth of the tribals. 

The Committee hope that Government will take all possible steps 
to encourage the settler cultivators to clear the hilly areas allotted 
to them for arecanut plantation so that the Arecanut Development 
Scheme may get momentum. 

The Committee note that a pilot scheme has also been drawn up fOl 
implementation during 1970-71 which envisages developing horti-
cultural and plantation crops (including arecanut) in cultivators 
holdings in compact units of five acres each. The committee, 
however. feel that the succes of such schemes depends much on 
the interest taken by the officers who implement them. 

The Committee would recommend that the Indian Tourist Develop-
ment Corporation should be asked to develop facilities for the 
Indian Tourists. The Department of Tourism should also take 
active interest in development of tourism in these Islands. The work 
may be coordinated by a 'Tourist Cell' in the Andaman and Nico-
bar Administration. They also feel that in order to attract tourists 
atJeast from the mainland, tourist literature should be brought 
out from time to time and given due pUblicity in the mainland 
through Department of Tourism. A short docunICntary film show-
ing the various tourist spots, historical monuments and memorials 
such as Cellulow Jail, life of the tribals, etc. may be produced and 
shown in big cities of the country with a view to attract tourists 
to these Islands. 

The Committee also suggest that Government may consider the feasi-
bility of throwing open to foreign tourists certain parts of Andaman 
and Nicobar Islands where security reasons so permit. 

6.59 The Committee hope that the Oil and Natural Gas Commission and 
the Geological Survey of India will continue their investiptions 
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more vigorously so that oil and natural gas and other valuable mine-
rals could be located to the economic advantage of the countrY. 

The Committee need hardly stress the importance of expediting cons-
truction of additional tankage for P.O.L. Depot at Port Blair for 
civil use because it would be mainly the developmental work which 
would suffer if adequate arrangements do not exist for the supply 
of petrol and oil as these play a vital role in the economicdeYelop-
ment of the region as also they are used by heavy vehicles for trans-
port of the products etc. The Committee hope that every effort 
will be made to complete this project within the target period of two 
years. 

48 6.72 The Committee hope that a fresh survey of the location and growth 
of the industrial units will be undertaken at an appropriate time 
to see whether the Employees State Insurance Scheme can be ec0-
nomically introduced in these Islands. 

49 6.74 The Committee hope that prompt action will be taken by Government 
to see that all the eligible establishments are covered by the Emp-
loyees' Provident Fund Scheme, as early as possible. 

50 7.3 The Committee feel that this is not such a difficult problem which 
cannot be solved to avoid unnecessary inconvenience to the passen-
gers going by air from one part of the countrY to another without 
going through a cumbersome procedure of obtaining Pass Ports. 
They suggested that some serious re-thinking is necessary in this 
connection to remove the genuine difficulty of the air passengers. 

51 7.6 Keeping in view the necessity of rapid economic development of these 
islands as also their strategic importan-=e, the Cominittee recommend 
that a phased programme for the development of the air services 
between the mainland and these islands and inter-island should 
be chalked out inter aJio the development of the present nmway 
of the Port Blair Airport,~ is not in good condition at present 

. and is unsuitable to receive bigger planes, should be undertaken. 
as early as possible. 

52 7.11 The Committee feel that Visakhapatnam port is a point which is 
Iibly to cater to the larp number of passensers and goods, They 
would therefore like the Government to consider the feasibility 
of Andaman Passenger Ships touching Visakhapatnam to cater 
to the needs of those persons who live 200-300 miles away from 
Madras and have to travel either to Madras or Calcutta to catch 
the ships for going to Port Blair and vice-versa. 

53 7.13 The Committee do not appreciate the point raised by the Shipping 
Corporation of India for reimbursement of the losses suffered by 
them in running the Passenger Shipping service from the mainland 
to these islands and ric~versa. Keeping in view the vital need of 
expeditious economic development of these islands in the coDleXt 
of overall national develapment, the Committee feel that the __ 
ping Corporation, which is makin& profits on other routes, shoUld 
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not grudge adjusting losses on this side. The Committee feel that 
in view of the fact that the Ministry of Home Affairs is in overall 
charge of the Administration of these islands, Government may 
consider bearing certain portion. of the losses involved by way of 
subsidy. The Committee also suggest that every endeavour should 
be made to reduce these losses by operating the shipping services 
more economically and efficiently. 

54 7.18 The Committee are of the opinion that lack of proper inter-island 
communication facilities is the biggest handicap in the way of develop-
ment. This can be removed if more jetties and harbours are const-
ructed and more ships (both passenger and cargo) are pressed 
into service as quickly as possible, 

55 7.19 The Committee hope that Government would be able to adhere to 
the target date of March, 1974 for completing all the works which 
have been sanctioned in the Fourth Plan in regard to the construction 
of harbours and jetties so that the economic development of these 
islands gets momentum and alround progress is made rapidly. 

56 7.25 The Committee hope that with the increase in the number of Divisions 
from 2 to 8 in 1969, acquiring 58 lakhs worth of road building equip-
ment and accelerated priority since 1968-1969, the Administration 
will be able to achieve the target and complete construction of 287 
Kilometers of roads which are supposed to be very vital in the 
economic development of these Islands. 

57 8.7 The Committee note that the various schemes for the re-settlement 
of uprooted migrant families from Fast Pakistan in the various 
Islands of Andaman and Nicobar groups of Islands are being imple-
mented but the problem is huge and complicated which requires 
constant watch to maintain a steady progrtlSs. Although various 
schemes are progressing simultaneously yet much has to be done. 
They, however, feel that the various rehabilitation schemes could 
have made more rapid progress had there been closer coordination 
to implement the accelerated development programmes in these 
Islands. 

58 8.8 During their tour. the Committee visited various Islands and held 
informal discussions with the settlers. The points made by the set-
tlers have been dealt with in detail in this Chapter. The Committee 
expect Government to examine each of these suaestions particularly 
the demand for the formation of a Territorial Council and take 
concrete action to help the uprooted and displaced persons to fully 
rehabilitate themselve and lead a contented happy life. The Commit-
tee are anxious that commitments made by Government so far to 
the settlers in regard to their rehabilitation may be implemented 
with speed and efficiency and with greater coordination among 
the various concerned 'Departments. 

59 8.9 The Committee were acquainted the grievances of the Niel Island, 
who bad complained that due to bad soil conditions there is no 
likelihood of growing crop there. The chemical report of the soil 
points out that the land is sandy and contains stone. In view of 
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this the Committee recommends that a fresh probe be undertaken 
to find out whether the food crops "ill grow in the island under 
normal condition and if not, steps should be taken to rehabilitate 
the settlers in other islands. 

60 8.16 The Committee are happy to note that in selecting ex-servicemen 
for resettlement in these Islands, territorial considerations are not 
taken into account. They, however, note that it is a pilot scheme 
and Government are trying to make it a success. The Committee 
expect Government to give due consideration, for resettlement in 
these Islands, to the requests from ex-servicemen from all parts of 
the country. 

<61 9.6 The Committee would like Government to consider the feasibility 
of constructing a girls' hostel at Diglipur or elsewhere, if the demand 
for such a hostel is justified so that girls coming from distant places 
may have the facility to stay in the hostels. 

-62 9.15 The Committee feel that in the field of education much has yet to be 
done to cope with growing needs of increasing population. 
They recommend that Government may reconsider their 
decision to close the evening classes which are at present being run 
for the benefit of the working classes as it will help them to raise 
their future prospects. 

~l 9.16 The Committee are glad to learn that Science classes will be started 
in early 1971. They hope that Government would be able to adhere 
to the time schedule by taking all preliminary steps required to 
open the Science classes. 

9.17 The Committee note with concern that students have not shown much 
interest in taking advantage of the technical education by availing 
of the facilities of stipend and reservation of seats for technical 
education in the main land. They recommend that some effective 
steps should be taken by Government to attract more students to 
take to the technical education. The Government may also consider 
:!1e feasibility of establishing an Industrial Training Institute or a 
Polytechnic Institution and opening of classes in Technology as 
~rly as possible keeping in view the overall requirement of Islands. 

065 9.21 The Committee are not happy to note that in one of the schools teaching 
Was conducted in Hindi in Roman Script. They would like Govern-
ment to adopt a uniform policy in regard to the media of instructions 
in aU the schools. 

9.33 The Committee appreciate the difficulties of Government in attracting 
qualified teachers to join the Educational Institutions in the Anda-
man and Nicobar Islands. They, however, note with satisfaction 
that necessary steps have already been taken by Government and 
the present dearth of teachers will be overcome in due course of 
time. 

067 10.31 The Committee, after visiting some of the places in the Andaman 
and Nicobar Groups of Islands, are iDclined to apee with the 
observations of the Inter-Departmental Team that in view of great 
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distance of these Islands from the mainland as also inter-island, the 
provision of adequate health measures assumes great importance. 
They have noted from the information furnished to them that effec-
tive efforts are being made to improve upon the existing Medical' 
faCilities and they hope that effective steps would be taken to imple-
ment the various schemes already envisaged to augment health 
services as expeditiously as possible. They would, however, like 
special attention to be paid to the provision of medical facilities 
in the remote Islands where it does not exist at present. An endeavour 
should also be made to post mid-wives and dais in every village 
as far as possible. They would also recommend that at least one 
Ambulance should be provided in each Hospital to attend to 
emergency cases. 

68 10.32 The Committee note that a dispensary is generally manned by a com-
pounder and a ward attendant and mid-wives and Dais are posted' 
to outlying stations. In order to meet the growing needs of such medi-
cal personnel both in hospitals and dispensariC§ and outlying stations, 
and to augment their availability, the Committee suggest that train-
ing facilities may be provided in Port Blair. 

69 10.34 The Committee hope that all possible steps will continue to be taken 
to keep the dreaded diseases like T.B., Cholera, Small-pox, Malaria 
etc. under control. 

70 10.40 The Committee note with concern that a large number of posts of 
Medical Officers are lying vacant in spite of the efforts made by the 
Administration to fill them expenditiously to the detriment of 
effective rendeng of medical services to the public. They would 
recommend that the position may be reviewed at a high level and 
the reasons for the Doctors not agreeing to go to these Islands 
found out and appropriate remedial measures taken to remedy the 
situation. 

71 10.44 During their tour to these Islands, representations were made to the 
Committee to the effect that 'Kaccha' wells should be made 'pucca· 
and wherever wells were not existing, these may be dug and bunds 
may be constructed, wherever, possible, to augment the drinking 
water supply. The Committee are happy to note that steps have 
been taken by Government to augment the drinking water supply 
at Port Blair by the construction of Dhanikhari Water Project by 
1972. As regards other places also. the Administration have 
taken steps to improve the drinking water supply. 

72 10.4S The Committee note with satisfaction that a provision has been made 
in the Budget estimates for 1970.71 for construction of wells and 
that it is proposed to take 117 more wells in different villages during 
the coming few years. Apart from this piped water supply has been 
provided to a number of villages in South Andaman. But, from 
the point of view of Public Health this problem is very important 
and the Committee hope that efforts will continue to be made to 
meet the growitrg demand for the supply of Drinking Water from 
the various Islands with the growth of local population as also re-
settlement of East Pakistaa refugees, Repatriates from Ceylon and 
Ex-servicemen, in due course of time. 
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73 11.7 The Committee are unhappy to note that there has been heavy short-
falls consistently during all the three Plan periods. As against total 
approved outlay of Rs. 558 ·050 lakhs, Rs.603 ·135 lakhs and Rs. 
979 ·320 lakhs for the First, Second and Third Five Year Plans, 
the Budget grants were Rs. 120 ·450 lakhs, Rs. 765 ·774 lakhs and 
Rs. 843 '925 lakhs and the amount of actual expenditure incurred 
was only Rs. 85 ·472 lakhs, Rs. 364 ·867 lakhs aDd Rs. 636 ·202 lakhs 
respectively. The Committee are not at all convinced with the reasons 
given for these shortfalls such as lack of experience, delay in sanctions 
which at best are administrative and could have been over-come 
with a little more prudence. zeal and imaginative planning on the 
part of those charged with the responsibility of executing the schemes. 
They hope that such shortfalls would be avoided in future. 

74 11.8 The Committee are all the more unhappy to find that there was no 
integrated plan for this Union Territory in the First Five Year Plan 
and that merely two isolated schemes, namely, Road Schemes and 
Colonisation Scheme, were taken up during that period. It was 
only from the Second Five Year Plan onwards that planned develop-
ment in these Islands was undertaken. The Committee would like 
to stress the importance of having an integrated plan comprising 
schemes for all round development of this Region with its own pec-
uliar problems because of physical, economic and starategic charac-
teristics. While endorsing the view of the Inter-Departmental Team 
on Accelerated Development Programme for these Islands that 
the Area Development Plan in respect of this Territory should 
necessarily be different from that adopted in national plans, the 
Committee sugest that in regard to execution of development 
schemes special attention should be paid to secure the maximum 
support and cooperation of the people living there so as to inculcate 
in them a sense of involvement and participation. 

75 11.11 It is needless to over-emphasize the importance attached to the Five 
Year Plans in boosting the economic development of the country 
but it al1 depends'upon the successful implementation of the various 
schemes and achieving the targets laid down. The Committee are 
not happy over the performance of the first three plans and as such 
they would like the Government to learn' a lesson from their past 
experience in the execution of the earlier Plans and to proceed with 
great care, proper planning and top speed to achieve the targets 
laid down in the Fourth Five Year Plan. • 

76 11.23 The Committee feel that a lot of work is required to be done to awaken 
the rural population of these islands and to infuse in them the idea 
Panchayat system and the benefits accruing as a result thereof to 
the whole village community. They hope tbat effective steps will 
be taken by Government to make the Panchayat system popular 
in the villages. 

17 ~ 11.28 The Committee hope that with a view to obtain their advice and to 
ascertain their needs and to give the local inhabitants a feeling of 
involvement, as far as possibJe. the State Planning Committee should 
meet at I~t twice a year regularly in future. 



APPENDIX IV 
(vide-Introduction) 

Analysis II/ recommendations/conclusions contained in the Report. 
I. CussmCATION OF RECOMMENDATIONS. 

A. Recommendations for improving the Organisation and Working 
2,5,6,7,9,11,12,15,39,53. 

B. Recommendations for effecting economy 
10,16,29. 

C. Miscellaneous Recommendations : 
1,3,4,8,13,14,17,18,19,20,21,22,23,24,25,26,27,28,30,31,32,33,34,35,36,37,38L40. 
41,42,43,44,45,46,47,48,49,50,51,52,54,55,56,57,58,59,60,61,62,63,64,65,66,67,63 
69,70,71,72,73,74,75,76,77. 

n. ANALYSIS OF THE RECOMMENDATIONS DIRECTED TOWAllDS EcoNOMY 

SI. SI. No. as per Particulars 
No. Summary of 

Recommendations 
(Appendix m) 

1 2 3 

1 10 The affairs of the Municipal Board, Port Blair should be managed 
efficiently and economically to bridge the Budget gap. 

2 16 The CentrallForestry Wing should chalk out an integrated plan for 
the systemetic development of forests in these Islands. The timber 
extraction should also be organised in a business like manner so 
as to avoid waste and ensure economy. efficiency and fair return. 

3 29 A repair workshop may be opened in a suitable central place in the 
Islands to undertake minor repairs of mechanised boats etc. to 
save time and money in sending them to workshops in the main-
land. 
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usr OF AUTHORISED AGENTS FOR TIm SALE OF LOK SABHA 
SECRETARIAT PUBUCATIONS 

SI, Name of Agent 
No. 

ANDHRA PRADESH 

I. Andbra UnivCIlity General 
Coopcndve Stores Ltd., 
Waltair (Vitakhapamam) 

2. G.a. Labhmipatby Chetty 
aod Sona, General Mer-
c:bIIIlti and News Aaenta, 
Nnpet, ClanciraJirl, 
Calttor J!)iatrict. 

ASSAM 

3. WClitem Book Deport, Pan 
Bazar, o.uhati. 

BIHAR 

<t. Amar Kitab Ghar, Post 
Box 78 Diagonal Road. 
Jamabcdpur. 

OUJARAT 

5. Vljay Stores, Station Road, 
Anand. 

6. The New Order Book 
ComplUly, Em, Bridae, 
Ahmcdabad-6. 

HARYANA 

7. MIl. Parbhu Book Service, 
Nai Subzimandi, Gurpon, 
(Haryana). 

MADHYA PRADESH 

I. Modem Book House, Shiv 
Vilu Palace, Indore City. 

MAHARASHTRA 

9. MIl. Sunderdu Gianchand, 
601, Girpum Road, Near 
Princ:eII Stroct, Bombay-2, 

10. The International Book 
HOUle (Private) limited, 
9. Am Lane, Mahatma 
OUdhi R.oad, Bombay-I. 

11. The International Book 
Scnice, Deccan Gymkhana. 
Poona-4. 

AJfIDCY Sl. Name of Aaent 
No. No. 

12. Charles Lambert .t Com-
pany, 101, Mahatma 

8 Gandhi Road, Opposite 
Oock Tower, Fort, 
Bombay. 

!).4 13. The Current Book HoUlC, 
Maruti Lane, Rqhunatb 
Dadaji Street, Bombl1-1. 

14. Dec:can Book Stall, Fer-
I\DOD College Road, 
Poooa-4. 

7 IS. Mia. Usba Book Depot, 
585/A, Chira Bazar, Khan 
HoWIII, Oirganum Road, 
Bombay-2 BR. 

37 MYSORB 

35 

16. MIs. Peoples Book House, 
E>pp. Jaganmohan Palace, 
Mysorc-l. 

RAJASTHAN 

17. Infonnation Centre, 
6' G"vcrnment of Rajpothan, 

Tripoli., Jaipur City. 

UTTAR PRADESH 

11. SwutikIndustrial Workl, 
14 59, Holi Street, Meerut 

City. 

13 

6 

26 

19. Law Book Company, 
Sardar Patel Marg, 
Allahabad-I. 

WEST BENGAL 

20. Granthaloka, 511, Ambica 
Mookbcrjee Road, Bclgba-
ria, !4 Parpnas. 

21. W. Newman .t Company 
Ltd., 3. Old Court House 
Stroct, calcutta. 

2l. Filma L.L. Mukhopadhyay. 
6/1A. Bandchharam Akrur 
Lane, Calcutta-12. 

23. MIs. Mukherji Book HoUle, 
IB, Duff Lane, calcutta-6. 

~ 
No. 

6!5 

s 

16 

31 

I 

41 

10 

82 



SL 
No. 

Name of Alent 

DEun 
24. Jain Book Agency, Con-

naUJht Place, New Delhi. 

25. Sat Narain &: Sons, 3141, 
Mobd. All Bazar, Morl 
Gate, Delhi. 

2'. Atma Ram &: SODS, Kash-
meN Gate, Delhi-6. 

2? J. M. JaiDa &: Brothen, 
Morl Oate, Delhi. 

28. 1be Central News At,ency, 
23/90, Connaugbt Plago, 
New Delhi. 

29. The Bnalish Book Store, 
7-1.. ConnaUJht Circus, 
New Delhi. 

30. Lakahmi Book Store, 42, 
Municipal Market, Janpath, 
New Delhi. 

31. Bahrce Brothers, 188 Laj-
patrai Market, Dclhi-6. 

32. Jayana Book Depot, Chap-
parwala Kuan, Karol Baah. 
New Delhi. 

Agency SI. Name of Agent 
No. No. 

33. Oxford Book &. Stationery 
Company, Scindia House. 

11 Connauaht Place, New 
Delhi-I. 

3 3-4. People's Publishing House. 
Rani Jbansi Road, New 
Delhi. 

9 3S. The United Book Agency, 
48, Amrit Kaur Market. 
Pahar Ganj, New Delhi. 

11 

IS 

36. Hind Book House, 82, 
Janpath, New Delhi. 

37. Bookwell, 4, Sant Naran-
wi Colony, Kinpway 
Camp, Delhi-9. 

lO MANIPUR 

38. Shri N. Chaoba Singh. 
News Agent, Ramla1 Paul 

23 Hiah School Annexe, 
Irnphal. 

27 

AGENTS IN FOREIGN 
COUNTRIES 

39. The Secretary, Establish-
ment Department, The 

66 Hiab Commission of India, 
India House, Aldwych, 
LONDON, W.C.-2. 

68 

76 

.1 
9S 

96 

77 

S9 



© 1970 BY ~ SABBA SECRETARIAT 

PusLiSHED UNDER RULE 382 OF THE RULES OF PaocaoURE AND CoNDuCT 
OP BUSINESS IN ~ SABRA (fum EDITION) ~ PUNTED BY THE 

MANAOU. GoVERNMENT OF INDIA hEss. FAlUDABAD.' 


	001
	002
	003
	005
	006
	007
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	187
	188

